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LOK SABHA
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1880 (Saka)

.

The Lok Sabha met at Eleven of the
Clock.

[Mr Bpeaxer in the Charr]
ORAL ANBWERS TO QUESTIONS

Rifie Shooting Clubs
e

oppee. Shri 5. C. Samanta:
7| Shri Sabodh Hansda:

Will the Minister of Home Affalis
be pleased to state

(a) how many new Rifle Shooung
Clubs have been started to impart
training to civilians since the adop-
tion of the resolution by the Lok
Ssbha on the 5th March, 1854,

{(b) which State has the maximum
riember of such clubs, and

(c) whether the plan for develop-
ment of Rifle SBhooting Clubse, sub-
mitted by the National Rufle Associa-
tion, has been included in the Second
Five Year Plan”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) Information 13 bemng collect-
ed angd will be laxd on the Table of
the House when received

(e). No

Bhri 8, C. Samanta: May I know

M (A1) LSD 1
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Shri Datar: Arrangements are being
made 1n a number of States, and olubs
are also being established I have not
got the full nformation So, aftar full
informafion is received a statement
will be laid on the Table of the House

Shri 8 C. Bamanta: What sort of
encouragement and facilities are being
given at present after the resolution
was passed’

Shri Datar: There are a number of
facilities that are going to be given to
them The services of police or mih-
tary officers would be placed at their
disposal They can have some am-
munition also from the police. A num-
ber of other things are allowed ‘o
them

Shri Subodh Hansda: May I know
whether Government would direct all
police stations, at least m the border
areas, to impart nfie shooting to all
the civilhians?

Shri Datar: After all these wvarious
clubs have been established, if there
15 a demand, that question will be
considered Government are anxious
that more rifle clubs are established
and trammng 15 given to as large a
number of people as possible

Shrl Subodh Hansda: What about
the border areas®

Shri Datar: That question will aiso
be considered

Shri M. K. Erishna: May [ know
whether there 13 any arrangement io
sell the weapons to the members of
the clubs from the weapons which are
being confiscated by the State farces
in various places?

Shri Datar: There 15 ao arrange-

_mtolthe nature that the hon.
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* Member has suggested Varioug con-
eessions are given to them and when
these clubs are recognized they will
get assistance 1n respect of getting
these rifles.

Shri Vidya Cbaran Shukia: May I
know whether the Central Govern-
ment have advised the State Govern-
ments to subsidise these rifie clubs as
they do in the case of flying clubs?

Shrl Datar: Yes, we have advised
them to encourage them

Shri C. K. Pattabhi Raman: Have
the Central Government instructed
the State Governments to expedite
this, especially in view of the trouble
which we have in the frontier?

Shri Datar: We have asked them to
expedite the formation of such clubs
in all parts of the States.
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Shri Datar: That i1s a very large
question of policy.

Industrial Finance Corporation

+
rslu-l Subodh Hansda:
*1133. { 8hrl B. C. Samanta:
Shri R. C. Majhi:

Will the Minister of Finance be
pleased to state:

(a) whether Government hawve in-
vestigated the causes of loss due to
the disposal of land purchased for
building Industrial Finance Corpora-
tion's Office in New Delhi;

(b) if so, the details thereof: and
(¢) who is responsible for this loes®

The Minister of Finance
(Shrimati Sinha): (o)
The matter is under examination at

MARCH 13, 19890
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the instance of the Public Accounts
Committee.

(b) and (c). These can be answered
only when the investigation is com-
pleted.

Shri Subodh Hansda: May I know
how long this investigation will go

on?

Shrimati Tarkeshwari Sinha: The
Public Accounts Committee met for
further examination only on the 20th
of January 1959 and they have asked
for further clanfication. They are be-
ing supplied to them. After that,
this will be considered.

Shri Subodh Hansda: What 15 the
total amount of loss incurred?

Shrimati Tarkeshwari Sinha: The
total amount of loss incurred by the
Corporation 1s Rs. 1,98,466.

Shri C. Samanta: Was any de-
partmental enquiry held in the
matter?

Shrimati Tarkeshwart Sinha: This
thing was brought to the notice of the
Government by the Public Accounts
Committee, The position was that
the directors in charge of that had
already left the service of the Cor-
poration. 8o, it was rather difficult
to fix up the responsibility in that
case *

Mr. Speaker: Has any departmental
enquiry been held?

Shrimati Tarkeshwarl Sinha: A de-
partmental enguiry was held after
this thing was pointed out by the
Public Accounts Committee. But the
Public Accounts Committee was not
satisfled with that enquiry and they
wanted that responsibility should be
fixed on some officers. As most of the
officers have left the service of the
Corporation, 1t 1s rather difficult to
fix the responsibility

Mr. Speaker. It 1s rather strange
All the papers are there The per-
sons also can be called,
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Shrimati Tarkeshwarli Sinha: They
have left the service. 8o, it was diffi-
ecult to fix the responsibility. I do not
say that they have not come and ex-
plained. They have explained the
facts before the PAC. But it is rather
difficult to flx the responsibility, as
asked by the PAC, because it was a
unanimous decision taken by the board
of the Corporation.

Myr. Bpeaker: Very well. Does the

will come and admit it?

Shrimatl Tarkeshwarl Sinha: No, 1
said that because 1t was a decision un-
animously taken by the Corporation

Mr. Speaker: Then responsibilitv
can be fixed on all.

Shrimati Tarkeshwarl Sinha: The
Committee wanted us to fix indivi-
dual responsibility. But then, some of
the people have left the service of
the Corporation and some of them
have even left Government service

Mr. Speaker: 1 am really surprised
So long as they are alive, you can
pursue Even 1if they are dead, we
can pursue

Shrimati Tarkeshwari Binba: It is
rather difficult, because the decision
was taken unanimously by all the
members of the board

Mr Speaker: Then all of them are
responsible

Shri Shree Narayan DPas: May 1
know the manner of disposal of this
land” Was 1t advertised that this
land 1s for sale”

Shrimati Tarkeshwari Sinbha: The
land was given back to the Govern-
ment at the same price

Shri Warlor: When the terms of re-
ference for the departmenta] enquiry
were prepared, why was this parti-
cular subject of fixing or locating in-
tltl’vidull responsibility not inctuded in
i

Shrinsati Tarkeshwarl Sinba: As I
mid, Government wanted to fix the
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responsibility. On that the PAC has
asked for further clarification. That
case is still under consideration. It ix
only after the whole thing has been
settled by the PAC that one can say
anything in this matter.

Technical Personnel for Administra-
tive Posts

*1194. Shri Vidya Charan Shukia:
Will the Minister of Home Affalrs
be pleased to state:

(a) whether it 1s a fact that accord-
g to the Eighth Report of the Union
Public Service Commission, there iz a
tendency on the part of technically
qualified persons to try to get into
admunistrative services;

(b) if so, whether Government bave
gone into the reasons responsible for
technically qualified persons prefer-
ring administrative services; and

(c) what steps Government propose
to take in the matter to ensure that
technical talent is not wasted by go-
g in for administrative services?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
Yes

(h) and (c¢) The question 1s under
examination

Shri Vidya Charan Shukia: Have
the Government assessed the extent to
which the technically qualified per-
sons are at present working in purely
admunistrative posts and, if so, what
18 the result of such survey?

Shri Datar: I have not got a gene-
ral assessment. But I have got the
figures regarding technical personnel
that had appeared for the JAS exam:-
nation and the industrial management
pool Bo far as we know, the matter
15 not so serious as the hon Member
supposes

Mr. Speaker: If engineers and re-

search scholars again and again go
to administrative service

Shri Datar: They are not taken as
technical personnel
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Mz, Speaker: The hon. Member 1
evidently putting questions to know

the people trained for technical, en-
gineering and medical lineg go to ad-
ministrative posts then what i1s the
object of preparing a list?

Shri Datar: That 1s quute correct, As
a matter of fact, the figures that I
have before me show that we have
not taken a large number of techm-
cal personnel I might point out here.

Mr. Speaker: It 1s a question of
principle.
* Bhrl Datar: I agree with you that
technica] personnel should be appoint-
ed only on technical posts and they
stvait” o S alverdad & sedminntae-
tive posts except where it becomes
necessary

Bhrl Vidya Charan BShuokla: The
Minister has just now said that the
matter is not as serious as I suppose
But if you will permit me, I will read
what the UPSC has got to say in the
matter They have taken a very
serious view of this matter

Mr. Speaker: Then the guestion can
be: has the UPSC taken a very se-
rious view of this matter?

Shri Datar: They have taken a view
and they have expressed that view.
But, as I have pointed out to you, m
the IAS examunation for the last three
years, 1856, 1957 and 1958 only three
members of the technical personnel
have qualified, not more In the
special JAS examination in 1956 only
8 out of a large number of 102 have
qualified

Shrl Vidya Charan Shukla: Is :t
not a fact that the UPSC have sug-
gested that conditions of service of the
scientific and technical personnel
should be suitably improved? If so,
what action has the Government taken
or propose to take in this direction?

Shri Datar: Government are cons-
dering that question The relevant
pussage that the hon. Member refer-
red to only says that:

“there i» a greater temptation
towards IAS than to others”,

MARCH 13, 198

tually technical personnel

Shri Vidya Charan Shukla: Ths
Commuittee

Mr. Spesker: Are we not having
this for discussion?

discussed on the floor of the House

Shri Datar: In fact, I have placed
< motion before the House im  this

respect .

Mr Speaker: This will be reserved
for that

Shri Ranga: L. it not a fact that the
Government have been complaining
of shortage of personnel so far as
Engineers are concerned? Why do
the Government persist in keeping it
as one of the qualifications for the
TAS when the particular special
cmergency that they have referrad to
has been got over

8bri Datar: We are getting these
technical personnel to a large extent
May I point out to the House that in
the three years 1958, 1957 and 1058,
we had about 94 Engineering per-
sonnel, machanical, Electrical and
Crvil
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Shri Datar: The rules are there to &
Jarge extent already. Now we are
allowing certain persons or graduates
to appear only when they do not
actually carry on or have qualified
for technical side. If there 18 a gen-
eral scientific education, then they
ought to be allowed

Shri Tangamani: May I know
whether 1t has been brought to the
notice of the Government that a large
number of medical men in the De-
fence are only attending to adminm-
trative work”?

Mr. Speaker. This 1s going awan
from one matter to anoth

Shri Datar: I have already pointed
out that the Medical services will
not come under this

Some Hon. Members rose—

Mr Speaker: 1 will allow oppci-
tunity 1in the other debate

Vigyan Mandirs

1186. Shri Rameshwar Tantia: Wil
the Minister of Sclentific Research
and Cultural Affains be pleased to
state whether any survey 13 being
carned out to assess the success of
Vigyan Mandirs already functioning”

The Minister of Scientific Eesearch
apd Cultaral Affairs (Shri Humayon
Kabir): No special survey 18 being
made, but the progress made by the
Vigvan Mandirs 1« constantly review-
ed

Shri Rameshwar Tantia: May 1
know what amount we spent on these
Vigyan Mandirs in 1958 and what 1s
the budget for 1858~

Bhri Humayun Kabir: For 1958-59,
up to February, 1858, the amount

spent i3 Rs. 1,65,000. The budget pro-
vision for 195960 which has been
placed before the House is a demand
for Rs 10,36,000.

Shri Rameshwar Tantia: Which are
the places where we have got centres
and which are the places where we
are going to have new centres?

Shri Humayun Kabir: There were,
before the beginning of the last finan-
cial year, 18 such Vigyan mandirs. At
present, there are 21 functioning. We
have approved during the current
year another 15 It is hoped that by
March 1860, there will be about 74
Vigyan mandirs in the country

Mr Speaker: Is not all this infor-
mation available in the Administration
reports for each Ministry?

Shri Humaynn Kabir: Some of it .8
available, not all.

Mr Speaker: Let the reports be
absolutely complete. Once the reports
are 1ssued, hon. Membery need not go
to ask the Ministers about the details.

S8hri Nath Pai: The reports are very
superfictal If you look into them,
they do not give anything They are
eye-washes very often

Shri Humayun Kabir: They are ela-
borate, but I could not give what s
likely to happen in March 1960.

Mr. Speaker: 1 would request the
hon Ministers to make the reports as
full as possmble

Shri Nagi Reddy: May I know
whether 1t is a fact that these Vigyan
Mandirs are playing the role of rec-
reation clubs and not real Vigyan
Mandir«?

Shri Humayun Kabir: The reports
we have received are that they have
aroused a lot of interest There are
sclence clubs attached to them and
there ate lectures given There may
be one or two which are not doing
well and the hon Member's experi-
ence may be unhappy By and large,
I am told they are doing _good work

Shri Punnoose: May I know what
are the considerations for the seles.



6059 Oral Answers MARCH 13, 1059

tion of these centres and whether the
State Governments have anything to
o anything with that ?

Shri Humayun EKabir: It is the State
Governments which are consulted and
they have to provide the building
before we start.

% Mferw: 3w fm &
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Mr. Speaker: That is what he
answered.

Shri Harish Chandra Mathur: Is
it not a fact that the Government
have realised the necessity of com-
pletely reorientating the existing
scheme of Vigyan Mandirs and if it
is 50, what steps have been taken in
that direction and what reorientation

is proposed to be brought about?

Shri Humayun Kabir: In an experi-
ment like this, there is constant re-
view and constant modification. I
do not think there & any complete re-
orientation. We have certain activit-
ies and these are under consideration.
These are given in the report which
has becn placed before Parliament.

Dr. M. 8. Aney: What is the cri-
terion by which we survey and judge
the success of these imstitutions?

Shri Humayun Kabir: The criterions
are, we want the location of the site
in a popular area, preferably in a
N.ES. or Community Development
Block, availability of suitable accom-
modation with built up area, good
dommunications with the wvillages
around, proximity of teachers' training
.school or Higher Secondary School
or Multi-purpose school, and also
proximity to ‘rural bazaars and mar-
kets, but away from the citics.
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Shri Thirumala Rao: May I sub-
mit, Sir, the amewer iz different? We
wanted to know what is the yard-
stick by which you measure the
success of these institutions, what was
the purpose for which it was start- .
ed, how far the purpose is served,
etc. The hon. Minister is describing
the location and the finances of these
Vigyan Mandirs. That is quite
different.

Shri Humayun Kabir: I heard the
question, what is the criterion for
selection. If the question is what
is the criterion of success, obviously,
1 cannot give the reply off-hand. The
criterion of success is popular res-
ponse. }

Mr. Speaker: There wiil be Mem-
bers of Parliament from these Vigyan
Mandirs.

Shri Humayun Kabir: The also
visit them. :

Re Q. No. 1197.

Mr. Speaker: Next question. Shri
Khushwaqt Rai—absent. Shri Braj
Raj Singh: Absent.

-
Dr Ram Subhag Singh: Will you
kindly allow this question to be ans-
wered because during the last session
of Parliament, you gave an assurance
that we will get the matter examined
by the Public Accounts Committee 'or
the Auditor General.

Mr. Speaker: I am not going to
allow. .

Mr. Speaker: The whole House is
is interested in that question.

Mr. Speaker: The whole House is
not interested. They could have given
their names and I would have added
them. .

Shri P. N. Singh: No,_no.

Mr. Speaker: 1 will add 100 names
if the House is interested. We have
added up to 50 names. Next question.
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Dalunccllqn'

Pandit D, N. Tiwary:
Shri D C Sharma:
Shri Bhakt Darshan:

Will the Mimister of Defemce be
pleased to state

(a) whether Government have de-
cided to establish a college on the
pattern of Imperial Defence College,
London, in India,

(b) if so, the probable location of
the college and the estimated cost
thereof, and

*1198.

(¢) when 1t 15 likely to be establish-
ed?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c) Several
proposals have been considered from
time to time No final decision has
been reached

Pandit D. N. Tiwary: May I know
whether there 1s any proposal to
establish such a school or not and 1f
so whether the station or place where
it should be established has been
investigated and when 1t 1s gomng to
be done”

The Miniter of Defence (Shri
Krishna Menon): The Deputy Minister
has said that these proposals are under
consideration It 1s premature to say
where 1t will be located and what
shape 1t will take There are a num-
ber of functions to be accommodated
It 1s a question of distributing 1t
between them .

Shri D. C. Sharma., What are the
various aspects of this problem that
have been under consideration and

how long have they been under con-
sideration?

Shri Krishna Menon: It has been
under active consideration since Octo-
ber last year It 1s a recommendation
made by the Estimates Committee
some time ago with regard to the
tramning of these people and their not
being sent abroad At that tume, we
did not have a sufficient number of

PHALGUNA 22, 1880 (SAKA)
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people, n the sense, people being
capable of imparting training Now,
we feel we are 1n a position to do so
and depending on the resources aval-
able, financial and otherwise, we ex-
pect this institution gomng mto action
in a few months

Shri Joachim Alva The attendance
of our Defence Forces officers at the
Imperial Defence College, under the
present international situation, has
its advantages and disadvantages May
I know whether in view of the NATO
complications, Government would ex-
pedite the establishment of this col-
lege?

Shr1 Krishna Menon: I have ans-
weied that question already

Shri Nath Pai Are we to uader
stand that the arrangements at the
National Defence Academy at Khad-
akvasla are not adequate and o so,
can they not be extended to cover the
requirements”

Shri Krishna Menon. I think there
15 a misunderstanding about the situ-
ation The National Defence Aca-
demy at Khadakvasla deals with the
boys between the ages of 14 and 19;
and the greater part of the tralming
there 1s of the character of humanities
and sciences and so on, and then they
have got to go to the military college,
1t 15 really a preparatory college for
the military college, Dehra Dun, and
then from that college, they go to the
staft college This Imperial Defence
College, London, at the moment. deals
with  other matters, including the
study of public affairs, global strategy,
and things of that character

Shrl M B Krishma: May I know
whether the courses taught in the
Military College at Dehra Dun and
the Staff College, Wellington will be
different from those which will be
introduced in the college which 1= now
contemplated”

Shri Krichna Menon. Yes thowe of
the Military College deal with mili-
tary science, the qualit¥? of these
courses 1s of a different character But
if hon Members want to go into de-
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tails of the Dehra Dun college, no
doubt, they will have to table a sepa-
rate question.

Bhri B. K. Galkwad: May I know
whether Government are going to re-
sarve a certain percentage for Sched-
uled Castes and Scheduled Tribes
and other backward classes? My in-
formation 18 that there are certain n-
stitutions where no reservation has
been made That is why I am asking
this question

Mr, Speaker:
that matter out

Shri Krishna Menon The admission
in these colleges will be governed by
the law of the country and the usual
procedures that apply to all defence
establishments.

Shri Bhakt Darshan: May I know
whether after the establishment of
this collcge, our officers will still have
tdo go abroad, especially to the United
!ﬂngdom\ or all possible instructions
will be given here?

8hri Krishna Menon: Obviously not,
I think again there is a 1nisapprehen-
sion The number of persons we
send 1n the year are two

Shri Vidya Charan Shukla: May |
know whether Government have con-
sidered any site in Central India for
the location of this academy?

Mr Speaker: All that 15 under con-
templation

Beth Govind Das rose—

Mr. Speaker: Evidently, Seth Govind
Das wanted to ask the same question
He wants that all institutions must
be located 1n Madhya Pradeszh

Geodetie Survey

*1199 Shri 8. M Banerjee: Wil| the
/Minister of Belentific Research and
Cultural Affairs be pleased to state

(a) whethe: the system of our geo-
detic survey 15 different from that of
other countpes,

He need not argue

(b) 1if 90, in what respects;
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(c) whether discussions are being
held to have a uniform system; and

(d) whether the uniform system
would help our survey?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humaywa
Kabir): (a) No, Sir

(b) Does not arise.
(c) No, Sir
(d) Does not arise

Shri S. M. Banerjee: May I know
whether any discussiont have ever
been held with the representatives of
the other countries to have some wm-
form policy about the geodetic survey”

Shri Humayun Kabir: I am advised
that the basic principles are the same
for all countries What probably the
hon Member has in mind 1s the ques-
tion of the spheroid of reference, and
that differs from country to country

Shri Punnoose: What exactly 1s
meant by this spheroid of reference
and this geodetic <urvey? We are in
the broad sea

Mr. Speaker: The hon Member who
asked the question will explain

Shri 8 M. Banerjee: It 15 about the
curvature of the earth

Mr Speaker: The hon Minigtex
may say to the benefit of the House
what geodetic survey means

Shri Humayun Kabir: If you want
me to answer what i1t 1, 1 shall try
It consists of primary {riagulation,
latitude, longitude and gravity deter-
minations and from these, particular
points on the curved surface of the
earth can be fixed very accurately
That 1s what 11 meant by geodetic
survey
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Some Hon Members In English
also

Shri Datar (a) and (b) There are
no statue< of foreigners in the Union
Terntories except Delhy and Hima
chal Pradesh The only two statues of
Queen Victoria 1n Himachal Pradesh
have since been removed There are
ten more statues in Delhs which ar:
not of offensive type They will be
removed when the National museumn
under construction 1s ready

st TN 98§ e d
I} I TR ¢ fr At wowre w
797 § wrifaw @@ ' ¥y ofnmm
t?  fo afed) 71 a7 woifam aaat
t .

Shri Datar Thic was made veiry
clear by the¢ Prime Minster in 1
statement i this very House on 13th
Mav 1857 For example if there are
certain statues of, say commander:
or 1f there are certain expressions used
therein, and thev offend the national
sentiment of self-respect then they are

ve Otherwise, these are In
nocent harmless things they might
be removed

countrics, if they require, and we have
received one or two offers, and they
are under conmderation, and as soon
as the museum 1s ready, they will be
removed

Wt ower Wl AT
AT ot F aamay fis v T FuEgMw
A S wfaes § e & arn
W iy ® ger v aw ™
fear wrgm 1 & wraeT WA P e
W & fdt wgfay F ey % T
& ¢ fafew mfamsw § o« ot
w7 ey o & ° .

Shri Datar We have no objection,
if there 15 4 request to take them
dway In any case, in the museum
only those which have some artmstic
skill about them wnll be kept

Mr Speaker Shn Tangaman
Shri Ansar Harvani May ] know

Mr Speaker Are we fighting against
statues here?

Shri Tangamami May I know whe ™
ther Government will conmider the
cases Of statues which are not in the
Union Territories but which are
ternitoriee which are directly under
the Central admuinistratoon Lke Pondi-
cherrv where the statue of Dupleix
1s very offensive and he »n sitting on
the top of the symbols of Hindwism

Shri Datar I shall have thai matter s
looked into

Shri Japal Singh On a~point of
clanfication May 1 know whether
the offence 1s public, shall we say,
only when the statues are in public
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thoroughfares and the hike? ‘What
about statues, statuaries and legends
that are m churches and in graveyards
where the legends are such that they
are much more offensive than the
beautiful statues themselves?

Shri Joachum Alva The hon
Member 18 always off the pomt when
gods and goddeses are concerned

Mr. Speakerr That 1. an entirely
different question

Shri Datar That 1s an entirely duff-
crent matter

Mr Speaker Thi, House ha no
Jurisdiction over private churches
Hon Members who go to churches
will boycott them if thev do not want
them

Shri P N Singh. On a point of m-
formation

Mr Speaker. What 1s a point of
information except a question?

Shri P N. Singh Will the hon
Minmster state in how many years this
national museum » going to be con-
structed?

8Shri Datar. The building 1s gomg
up, and 1t might be ready mn a few
years

Shri Ansar Harvani: On a point of
clarification The hon Minister had
pointed out that only those statues
have been removed which are offen-
sive I want to know whether the
statue of Lord Willingdon who sent
Mahatma Gandhi to jail and butcher-
cd many of us 15 not offensive

Mr. Speaker: If the hon Member had
been butchered, he would not have
been here, and we would not have
had the benefit of his presence here

Retirement Age

*1201 Shri Harish Chandra
Mathur: Will the Minister of Home
Affairs be pleased to state.

(a) whether superannuation age
fixed for various services in the Cen-
tral Government differs,
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(b) 1f 1t 15 so, what are the different
limits and the reasons for such varia-
tion,

(c) when was the matter regarding
the finalisation of superannuation age
last considered, and

(d) whether any fresh instructions
have bcen 1ssued regarding the retire-
ment of officials and their re-employ-
ment?

The Mmister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes

(b) The age of superannuation of
non-ministerial Government servants
has always been 53 while 1t has been
60 for members of the Class IV Ser-
vices The age of superannuauon of
ministerial employees was 60 up to
1938 when 1t was revised to 55, per-
sons who had entered service prior to
1st April, 1938 being permitted ‘o
continue up to 60 years

(c) In June 1958

(d) Yes A copy of the instructions
1ssued 1n this regard 15 laid on the
Table of the House [See Appendix
IV, annexure No 1]

Shri Harish Chandra Mathar: Part
(b) of my question has only been
partly answered I had asked if it 15
so, what are the different Iimits and
the icasons for such vanations® He
has not said what are the reasons for
such variation

Shrl Datar Gencrally 1t 15 35, ex-
cept with regard to those who enter-
ed before a certain date In the case
of Class IV servants, 1t was consider-
cd that they might continue till 60

Shri Harish Chandra Mathur: Is 't
not a fact that the age lhimit for sup-
erannuation varies from 55—065° My
question was what are the reasons
for these variations and whether they
have becn considered recently by
some qualified (ommittee or body?

Shri Datar: [ have powinted out that
these are the rules that govern the
age of superannuation There are
certain other services where the age
of superannuation has been laid down
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by the Constitution 1itself. In those
cases, 1t 13 not necessary to do any-
thing

Shri Harish Chandra Mathur yose—

Mr. Speaker: Shr1 Tangamam The
hon Member asks questions which
are sometimes not ynderstood Let
hum ask clear questions—instead of
labouring the pomnt—‘yes’ or ‘no’ I
will allow him five questions

Shri Harish Chandra Mathur. Thank
you I would like to ask further ques-
tions on this very question

Shrl Tangamani. In the statement,
we find that the period of extension of
Class I officers 15 given as 3 years
That 1s, the age of superannuation
will go from 55 to 58 I want to know
whether 1t 1s being strictly followed
If so, what 1» the gain by way of pay-
ment of gratuity and pension to those
officials who would have otherwise
retired at the age of 55°

Shri Datar: Here we are concerned
with the age of superannuation

Mr. Speaker. It i1s an ancient story
All members of the services have been
gwven the option to choose either the
one or the other All these conside-
rations are before them Are we
going into that matter here?

Shri Tangamani. I know the matte:
has been referred to the Second Pay
Commission also Now the age of
superannuation can be extended from
55 to 58 I would like to know whe
ther this extension of 3 years 1s given
to all Class I officers If so, what 1s
the gain by way of gratuity and pen
wion, because they would otherwise
have retired 1n 1855 and then gratwity
<«nd pension would have to be paid
There 18 the question of efficiency also

Mr Speaker: The hon Member may
table a separate question for that

Shri Tangamani. If it 15 strictly en
forced, what 1s the gam?
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Mr Speaker: He cannot have all
those statistics from the hon Mims-
ter off-hand

Shri Tangamani* Has 1t been en-
forced?

Mr. Speaker. Questions become very
much involved and argumentative

Shrt Tangamani: I only want to
know whether 1t 1s done in all cases

Shr1 Datar May I make 1t clear
that so far as extension 15 concerned,
extension, or even to a certain extent,
re-employment, 1s not granted as a
matter of course” It should first be
in the public interest We have made
a more liberal rule so far as the scien-
tific and technical personnel are con-
cerned

Shr1 8§ M. Banerjee In view of the
shortage of technical officers in the
country, may I know whether Gov-
crnment propose to raise the himit of
superannuation of technical personnel
in industry from 55 to 607

Shri Datar. It 1s not necessary to
1aise 1t But each case i1s considered
on merits

Shri Hem Barua. May I know whe-
ther the Pay Commussion have been
asked to make recommendations as
to the age of retirement, service con-
ditions, salaries and allowances of all
superannuated officers re-employed?

Shri Datar: I am not aware whether
all these details have been gmven
there

Shri Muhammed Elias What are
the salaries and other amenities given
to those who are re-employed after
retirement?

Shr1 Datar It depends upon the
consideration of the nced of their

work, then qualifications and ex-
perience
Shri Harish Chandra Mathur In

view of the fact that in spite of
strong protests by the Uniop Public
Service Commussion the grant of ex
tension hag been taken away from
their purview, and because 1t 1nvolves
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a lot of demoralisation, may I know
what machinery Government bave
evolved to see that extensions are
granted in proper cases?

Shri Datar: The hon Member's pre-
amble i entirely wrong. The rule of
exception that we have made was
with the consent of the UPSC.

Shri Harish Chandra Mathar: Is it
not a fact that three years back in
iwo consecutive reports, the UPSC
bhad very strongly, in the published
reports laid on the Table of the House,
protested against this?

Shri Datar: These rules under which
certain matters were exempted from
the purview of the UPSC were placed
before the House and there was also
a discussion on them here.

Shri Harish Chandra Mathar: I am
asking what machinery they have
evolved for granting extensions, Pre-
viously it was in consultation with the
UPSC Now it 1s recorded in the re-
ports of the UPSC that there 13 mno
conzultation. I need not go into that
But I only ask what machinery Gov-
ernment have evolved now for grant-
ing these extensions

Shri Datar: The question of exten-
. sion or re-employment is considered
at the highest level

Shri Harish Chandra Mathur: I am
asking what 1s the machinery evolved

Mr. Speaker: The machmnery 1s the
head of the department

Shri Harish Chandra Mathur: [c 1t
the head of the department?

Mr Speaker: Why does not hon
Member feel that the head of the
department ought to be 1gnored and
some other machinery should be
evolved®

Shri Harish Chandra Mathar: 1 only
ask what 15 the machinery.

Mr. Speaker: The hon Miruster has
again and again said ‘no’. If there was
a machinery established, he would
have said s0 The machinery is *he
officer who appoints him
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Shri Harish Chandrs Mathyr: May
I ask another question®

Mr Speaker: Next question

Shri Morarka: My question is No.
1202. But in view of your ruling the
other day about the Auditor General's
Report and PAC'’s consideration of the
same, I am not sure whether I can
ask this question. In case I cannot
put this question, may I request you
to allow me to ask question No 1280,
Wwhich has nothing to do with the
Auditor Generals Report?

Mr. Speaker: Let us wait and see.

8hri Morarka: In that case, I will be
forteiting my very valuable right.

Mr. Speaker: The hon. Member has
anticipated my ruling. ‘Therefore,
even if he should put the question, I
would rule it out.

Shrl Morarka: Since the ruling was
given only day before yesterday and
my questions have been admitted long
before that, I thought I must in all
fairness bring it to your notice, in
view of your ruling which was given
subsequently Otherwise, the question
would have come in the proper place.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I am
prepared to reply to the question

Mr. Speaker: My ruling 1s not a new
one My ruling must always be taken
to mnterpret the existing law. I am
not making law here, I only inter-
pret the rule. The rule is as ancient
as this House itself,

Bhri Morarka: Question No 1230
may be answered

Mr. Speaker: Let me see if there is
time.

Shri Thirumala Rao: The other day
he was given 1dentical treatment.
When his first question was ruled out,
he was allowed to put the question
which was lower in the list

Mr. Speaker: I shall try to  give
him time towards the end
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Bural Higher Education Asscssment
Commities

*1263. Shri Jhulan Sinha: Wil the
Minister of Education be pleased to
refer to the reply given to  Starred
Question No 942 on the 15th Decem-
ber, 1858 and state what further pro-
gress has been mmade by the Commit-
tee set up to assess the standards of
achievements of Rural Institutes of
Higher Education”

The Minister of Education (Dr.K.L
Shkrimall): Two Rural Institutes were
visited in 1958 and two are bemng
visited 1n March and April, 1959
Otber institutes will be visited later
during the course of the year

Shri Jhulan Sinha: May I know 1if
this commuttee that has been set up fo
assess the standard of rural higher
education has also examined the ques-
tion of correlating and co-ordinating
this sort of education with general
education?

Dr, K. L. Shrimali: Al1 questions re
lating to these Rural Institutes will
be examined by this committee

Mititary Trueks and Vehicles at Dehn
Road Depot

*1%05, Shri Aurobindo Ghosal: Wil
the Minister of Defence be pleased
to state

(a) whether 1t 1s a fact that military
trucks and vehicles are 'ving under
the open sky at the Dehu Road Depot,

(b) 1f so, their number and since
how long these are lying there m
=uch a condition, and

(e} the reason therefor?

The Deputy Minister of Defence
(Shri Raghuramaish): (a) Yes, 8ir
in Vehicle Depot, Dehu

(b) and (c) Due to non-availablity
of sufficient covered accommodation,
wehicles were being stored m  the
open since 1944 The number of such
vehicles varies from year to  year
On the 31st January 1859, 5002 vehicles
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(serviceable as well as repairable)
were being kept in the open,

Shri Aurobindo Ghosal: May I know
if any attempt has been made to
dispose of these unserviceable truclks
as scrap?

Shri Raghuramaish: They are not
all unserviceable, in fact, a vast majo-
nty of them are repairable vehicles

Shri Ranga: Is 1t not a fact that
quite a large number of them had not
been used at all and were kept there
i this fashion, exposed to the incle-
mencies of the weather® How many
of them have had to be disposed of
without having been used in any
effective way at any time”

Shri Raghuramaiah: As I have al-
ready explained, the vast majonty of
them are repairable They are not
condemned, they are not, at the pre-
sent moment, in a fit condiion They
are to be repaired Every effort 1s
being made to repair them

As regards those which are left
uncovered, every precaution 1s taken
to see that they are properly covered
with tarpaulins and all that We have
also a programme of building suffi-
cient covered accommodation for all
these Of course, i1t will take a num-
ber of years because the number 13 so
large Apart from this Depot, we
have also various other Depots where
there are a large number of vel:uelas

Shri Nath Pai: Since the hon Minus-
ter himself has stated that the vehicles
are exposed to the vagaries of the
climate since 1944, what 13 the esti-
mate loss on these vehicles? We have
been watching them and vyou must
have seen them also

Shri Raghuramaish Every precau-
tion 1s taken to protect them from
rain ete Of course, there will be
slight damage It 18 very difficult to
estimate the money value of 1t But,
every precaution 1s taken to protect
them

Shri M R Krishna. May I know,
if there are repairable vehicles whv
they were not repaired at the station
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workshop or common workshops?
What i3 the real difficulty that the
Defence Ministry is finding in repair-
ing them?

The Minisier of Defence (8hri
Krishna Menon): They have become
repairable under changed conditions;
that is to say, the technique of re-
pairs has advanced and the awvail-
ability of spares has become fructuous
only recently. What is more, our peo-
Pple have been able to devise methods
of dealing with them. Over and
above this, the Finance Minister, in
reoent times, has been more parsimo-
nious than usual and, therefore, we
have to do with what there is.

Khet  _Sansmanas  Mar T _knawr
whether any periodical inspection is
made of these vehicles and whether
any periodical repairs were carried
out to keep the vehicles in working
condition?

Shri Krishna Menon: These vehicles
do not come under periodical repair
They come under a plan of bringing
them into full wuse; and, therefore,
there is no question of repair periodi-
cally in a lump. If I may say so, this
question of covered accommodation is
a question of priority than resources
There are other military stores, parti-
cularly ammunition. They must have
priority and this comes second. And
the country can only afford a certain
amount of money each year and we
have to make do with that

Shri Rangan: In view of the fact that
every year Government is budgeting
to spend Rs, 7 crores on the purchases
of these new trucks and cars, have
Government been trying to make any
effort at all to utilise a portion of
these from year to year so that they
can be put to some use and the an-
nual expenditure minimised?

Shri Krishna Menon: That 15 the

MARCH 13, igsg
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$hri Ranga: Can Government, even
at 5 later stage, place dn the Table
of the House information as

have been able to put
POrtions of these vehicles ag and when
they get them repaired?

Forces have to repair them
thymselves in the Military Engineer-
iny Establishments, as it is a part of

aboyt 9,000 or so—which is in opera-
tiag  (Interruptions).

Wr Spoeker: The querbion is not
being put in a manner to get the
aNYwer they want,

How long have uny of these
vehicles been not in use at all How
Many of them. . . .

8nhrl Erishna Menon: I do not think
anYy of them have been in use since
the 1ast War.

Mr, Speaker: Not even one out of
thege 5000 or so has been in use since
the 1ast War?

Shri Krishna Menon: I would not
SWaar by it, Sir. Generally speaking,
thege are all the legacies of War
acCymulation

Mr. Speaker: Next question

Shri Alva: Sir, I will put the
QUésgtion in the manner you want it

I want to know how many trucks
haye been actuslly put on the road
aftyr repairs
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(a) whether there has been any
merease in recruitment to the National
Cadet Corps during 1958, as compared
witn Y9 and

(b) if not, whether Government
bave enquired into the reasons there-
for? L |

The Deputy Minister of Defence
(SBardar Majithia): (a) and (b). Yes
The cadet strength on NCC during
1958-59 has increased by 26,888 cadets
as compared to the increase of 20476
cadets during 1957-58

Shri D. C. Bharma: Could 1 know
what is the proportion of boy cadets
to girl cadets during the last year?

Sardar Majithia: In the year 1857-58,
the boys were Semor Division—
Officers 287, Cadets, 10,867; Junior
Division—Officers 179 and Cadets 5,889
In the girls’ section, we had 30 officers,
and 1,170 cadets in the Senior Divi-
sion and 81 officers and 2,430 Cadets
in the Junior Division So far as the
expansion in 1958-59 18 concerned, in’
the Boys' section, SBenior Division, 120
Officers and about 5,033 Cadets; Junior
Division 255 Officers and 11,295 Cadets
In the Gurls’ section, Senior Divimon
8 Officers and 3,255 cadets; Junior
Division, 56 Officers and 7,305 Cadets

Shri D. C. Sharma: In which State
has there been the highest increase of
cadets and in which State the lowest

’

Bardar Majithia: I am afraid T have
hot got the State-wise break-up of the
figures-

Shri D. C, Sharma: May I know if

greater facilities are being provided
to these Cadets for their rifle and aero-
nauticél training?

Sardar Majithia: So far as aero-
nauticl training is concerned, we
have Eot arrangements in Flying
Clubs and they are carrying that out
So faf 8s rifle training is concerned,
that 5 being carried out in the
Senior’ Division.

Shrimati Ila Paichoudhuri: May I
know how many girl cadets have gone
in for aeronautical training?

The Minister of Defence (Shrl
Krishna Menon): Girls are not, at pre-
sent, taken into the air wing

wiferanfaat § e ..
w & fod wfafe
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Mr. Speaker: In Enghsh also

Shrimati Alva: (a) The Sub-Com-
mittee appointed by the Central
Advisory Board for Tribal Welfare to
go nto the question of prevention of
nomadism among Tribals and formu-
late proposals for the Welfare of these
tribes, has not submitted any report
so far

TR AW

(b) and (¢) Doe< not arnse

st Tw W W wEAE
I T g wew & fe g
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* gy W e fad 3 e @
far o wer & st 9 A T g
§ wy o Y s wa st o P
Fogr ¥ e wrETw @ ?
Mr. Speaker: There need be no

arguments The hon Deputy Minister
has stated that a commuttee has been

appomnted

Bhri Jaipal Singh: May we know the
names of the members of this com-
mittee? May we also know how many
of them are nomads themselves®

Shrimati Alva: The names of the
members of this committee are:

Shri1 B Raghavaiys, Shn A A V
Louis and S8hn D Basumatan

%4
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Shri Jaipal Bingh: The second pert
of my question?

Mr. Speaker: The hon Member need
not put that question.

Bhrimatii Ia Palchondhari: May we
know, since a member of that com-
mittee Bhri Louls has recommended
some action due to the prevalence of
leprosy m some of the tribes, whether
quick steps will be taken to counteract
this because he has said that 13 out
of 30 people are lepers 1n some parts”

Mr, Speaker: We are thunking about
the nomads among the tribals

Shrimati Alva: He has made many
observations because he has been
working among the tribals We are
xwacliag the cepart of lhs comunittee
:md then we shall consider this ques-
ion

Dr. M, 8. Aney Was any time fixed
Yor the committee Lo submtt its report®

Shrimati Alva. Theie was a question
asked and 1t was answered that the
tommittee would submat 1ts report in
about three months® time Three
months' time is over this month and
we shall be having it very soon

Shri Somavane: Pending the report
of this committee, I want to know
What measures are taken by the Gov-
trnment to tackle this tribe”

Mr, Speaker: In a month's ime the
*eport will be available "

Shrimati Alva: There 1s a Central
4dvisory Committee and also a com-
Btate

tular work will be taken only after
the report 1s submitted The work is
going on

Bhri SBonavane: I do not want a
vague answer What are the con-
trete gteps taken by the Government?
Shrimati Alva: We are gong to
discuss the report of the Commismion-
er for Schedued Castes and Tribes, I
thmnk, this month or next month All
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Shrimati Alva: This is a very difi-
cult question. This Committee 13

itself a nomad Committee——it goe«
from State to State.

Delhi Administration

*1212, Shri J. B. 8. Bist: Will the
Minister of Home Affairs be pleased
to state whether it is a fact that Gov-
ernment are considering the ippoint-
ment of a non-official as the Adminis-
trator of Delhi?

The Minister of State in the Minis-
try of Home Affalrs (8hri Datar): No
such proposal is under consideration
at present.

i W v @ wag faest
wefafrges & oY wew § o w7
®R wTH FE AT FETAT AT TR
ag ¥ qAT E1F AT § W AT
wrg W Ty wfer e @1 aver
?

Shri Datar: There 1s no question of

bringing 1n some new person so long
as he 15 working there.

mw

o {22 T,

‘Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to state:

(a) whether Government have
received any scheme from the State
Government of Kerala or the Sahitya
Akademi to compile a Malayalam
Encyclopuedia; and

(b) if so, whether Government huve
given its approval to the scheme?
308 (Ai) LSD—2
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The Miinister of Scieniific Research
and Cultural Affsies (Shri Hwmayum
Kabir): (a) Yes, Sir.

(b) Further details, asked for from
the State Government, are awaited.

Shrl Warlor: When did the State
Government submit this scheme and
when were further details asked for
by the Central Government?

Shri Bumayun Habir: I received a
letter which was dated 3lst January
and the reply was sent from here on
the Tth February.

Off Potential in Madras

*1316. Shri Subblah Ambalam: Wil
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 185 on the
12th February, 1959 and state:

(a) whether the West German Ex-
perts who toured various parts of
India to study the oil potential m the
country visited any areas in Madras
State;

(b) if so, the places and areas visit-
ed by them; and

(¢) what are their findings in res-
pect of those places visited, and their
recommendations for preferential ex-
ploration?

The Minister of Mines and Qi
(Shri K, D, Malaviya): (a) Yes, Sir.

(b) Neyvell and Tirichirapalli.

(c) In their reports, h)ey have
grven a short geological description of
the areas and have classified Tirichira-
palli area as of “Medium oil possibi-
lities™.

Shri Subblah Ambalam: May I
know if the Geological Survey party
is now carrying out certain survey
operations in the Cauvery delta basin
and whether thiz party will also
carry out survey operations in places
mentioned by thiz committee?

Shri K. D, Malaviya: Parties of the
Oil and Natural Gas Commission are
surveying these areas. It ig very
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difficult for me to say if they are going
to over-step the programme that has
slready been decided

Shri Tangamani: In this belt, name-
ly the South Arcot-Tiruchirapalli belt,
already a survey was made and a re-
port was submitted by Mr. Rama-
swami Sivam who was the principal
of the Coimbatore Agricultural Col-
lege. I would like to know whether
that report is also being considered
along with the report submitted by
the team?

Shri K. D. Malaviya: Yes, Sir. We
have all the previous and the exist-
ing reports under examination and
as soon as we are ready for 2 more
Intensive survey, we shall certainly go
and do our best to explore the fur-
ther possibilities of oil in this area.
But just now the Oil and Natural Gas
Commission is carrying on some in-
vestigations. ‘That is all that I can
my. ~

Documents on Sikh History

*1218. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state:

(a) whether Government of India
have been able to secure the historical
documents pertaining to the Sikh His-
tory from the record office at Lahore
of the prepartition period in vart-
cular; and

(b) if so, where these ancient his-
torical documents are being preserv-
ed?

The Minister of Education (Dr. K L.
Shrimall): (a) and (b). Necessary
information is being collected from
the State Government and will be laid
on the Table of the house.

Production of Coal

*1220. Shri Tangamani: Wiil the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply to
Starred _ Question No. 819 on 10th
December, 1958 and state:

(a) the total production of coal
during the year 1958;
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(b) the quantity in public and
Brivate sectors separately; and

(¢) what is the target for 19507

The Minister of Steel, Mines and
(Sardar Swaran Singh): (a)
45340 million tons.

(b) 5:793 and 39-547 million tons in
the public and private sectors respec-
tively.

(c) No formal yearwise targets for
the private and the public sectors have
Yeen fixed, but it is estimated that
the following levels of production will

e reached by the end of 1859:

Private Sector— 41-00 million
tons.

Public Sector— 8:00 mullion
tons.

Shri Tangamani: In reply to an
€arlier question on 10-12-1958 we have
told that at that time, for the
first ten months, the private scctor
broduction was 3273 million tons. I
Would like to know what will be the
broduction for the private sector and
‘he public sector during the corres-
bonding period in 1959.

Sardar Swaran Singh: I have given
'he estimate for the whole of the year.
For ten months it may be the arithme-
Yical proportion. But it is not really
Safe to apply that ratio,

Shri Tangamani: I would like to
know whether the target which has
been fixed by the Second Plan—15
million tons for the public sector and
45 million tons for the private sector
—will be achieved at the end of the
Second Plan period.

Sardar Swaran Singh: It is hoped so.

Import Licences

*1230, Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the basiz on which the follow-
ing parties were given import licences
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for the amounts mentioned against
their names during the period January
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1856 to_June 1087:

(1) M/s Aminchand Pzyarelal
(z) M/s Mahindra & Mahindra
(3) M/s Khemthand Rajkuma:

(4) Mfs B. R. Hermen & Mohatta

(s) M/s Bharat Overseas Ltd.
(6) M/s Khandeiwal Bros Ltd.

about Rs. 10 crores
about Ry. 30 crores
about Ra. 25 crores
sbout Rs. 33 crores
sbout Rs. 20 crores
about Rs. 14 crores

(b) whether the above licences
were mainly for importing steel items;

(c) whether these parties were re-
gular importers of such items in the

past;

(d) whether any restrictions were
imposed on the distribution of the
material they imported; and

(e) whether their imports were sub-
sidised by the Government to any
extent?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): 7a)
During the period January 1955 to
June 1857, licensing of steel was
liberal. The firms concerned import-
ed 1arge quantities of steel on their
own account. They were free to sell
such steel at the actual imported price.
Besides, the Steel Control also bought
large quantities of steel on Govern-
ment account. Buch purchases were
made by tender. The firms were also
successful tenderers. Import licences
were given to the firms for steel
imported by the them on their own
account and for steel purchased
through them by Government.

(b) and (c). Yes, Sir,

(d) Yes, Sir. Steel supplied by the
firms against purchases made by the
Steel Controller were distributed to
the various users in accordance with
the instructions of the Iron and Steel
Controller.

In regard to steel imported by the
firms on their own account, they were
free, until 7th May 1957, to sell steel
ag in other imported commodities to
parties of their choice, The nnly
restriction was that they could charge
only the imported price plus a fixed

margin of profit. After the 7th May
1957, however, all steel yet to arrive
or in the possession of the importers
were immobilised and the distribution
was directed by the Steel Controller
to important users. This was because
owing to the stringency of foreign
exchange, no importer was allowed to
import mild steel on his own account.

(e) Yes, Sir. Steel supplied against
the Iron and Steel Controller’s pur-
chases is sold to the consumers at the
Indian controlled prices. These prices
were lower than the actual! imported
prices. The importing firm had to pay
the foreign supplier the value of the
steel initially, charge the consumer the
Indian controlled prices, and claim the
difference from the Iron and Steel
Controller. This difference is  the
subsidy.

No subsidy was payable for steel
imported by firms on their own ac-
count. In a few cases, however,
where certain priority demands had to
be met, small quantities of steel im-
ported by the importer on his own
account was taken over and supplied
to the consumers at the Indian con-

trolled prices.

Shri Morarka: May I know whether
when we gave subsidy it was verified
by the Government as to whether the
price offered by these people was the
actual import price or the price was
inflated by the importers?

Sardar Swaran Singh: The bulk of
the subsidy was paid against the
quantities that were imported as a
result of tender, wnd the tendered
price was the basis for caltulation of
subsidy. So far as the imports on
their own account are concerned, very
small quantities, only a few theusand
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tons of all varieties were purchased,
and even with regard to these it was
verified by having 2 look at the
relevant documents as to what would
be the quantum of subsidy

Shri Morarka: May I know the

total amount of subsidy given to this
firm?

Sardar Swaran Singh: I have not
got the figures A separate question
should be tabled, because that will be
a very lengthy work

Shri Morarka: May I know
whether 1t 13 not a fact that the
actual licences 1ssued to these very
parties are for a much higher amount
than the amount indicated here, but
the total figures are not available?

Sardar Swaran Singh: The total
figures are available The hon Mem-
ber has given certain flgures n  his
question, and 1f he now says that the
figures are higher than what he thinks,
I can have a  second look at 1t if
specific question 18 put.

Shri Morarka: My pomnt 15 this
These flgures relate onlv to those
licences, whereas a single licence 1=
for more than Rs 10 lakhs

Mr. Speaker: The hon Member can
table a separate question, when he
has taken pains to put this long ques-
tion

Shrl Ranga: Out of this steel that
was 1mported by these parties and
supplied to Government and for which
subsidy was given, may I know what
proportion of 1t was purchased on their
own account? Also, iIn view of the
fact that the 1mported price was
higher than the local prmice, may 1
know how they managed to cover the
difference without obtaining subsidy
from Government? Ig it because they
were able to sell it at a much higher
price in the open market and thus
make a good profit?

Sardar Swaran Singh: I would
recall to the memory of the hon
Member that this pemod of 1955-1957
was rather an easy period with regard
to the supply position and the nrices
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also were not very stiff because sub-
stantial quantites of steel had been
imported With regard to the pur-
chase that had been made on account
of the tenders that had been accepted
by the Iron and Steel Controller sub-
sidy was paid With regard to the
other quantities which were imported
on their own account, the i1mport price
plus a certain margin was the price
that was normally charged, and at

that time there were no complaints
that they were charging a higher
price

Shri V P. Nayar: May I know how
the imported price on private account
compared with the prices on tenders,
and how much of this steel so import-
ed was allotted to projects of State
Governments®

Sardar Swaran Singh: So far as th.
projects of the State Governments are
concerned, for that period, as I have
already indicated, there was no ~hort-
age and therefore practically their
entire demands were met with, and
<upplhies to them were made at the
Indian price  because they were
generally included m the tenders
which had been floated bv the Iror
and Steel Controller It was n verv
rare cases that occasion arose for
getting hold of supplles which hac
been imported by these importers on
private account The import cn prn-
vate aceount generally went to private
industry

Shri V. P. Nayar: I wanted to know
how the prices compared with the
tender prices

Sardar Swaran Singh: Prachcally
the same, the difference was not very
large

Shri Joachim Alva: Was the Gov-
ernment liberal with the small im-
porters who cater to the needs of the
public gs agminst the claims of the
blg importers?

Sardar Swaran Singh: I do not think
we sheuld view it in the form of
claims or rights because, after all
importers of various commodities in
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the ecustiry, our total external trade
being of the order of several hundred
crores, bring in the material and make
1t available to the various distributors
1 do not think we should really view
it as a clam or = right

Shli BRamanathan OChettlar: In view
Nhudy glven by the Govern-

to these ﬂrml, ave Government

mp' venty mmcﬁy the

nmported prices at which this steel
was imported?

Sardar Swaran Bingh: I think the
essential point, if I may say so, has
been mussed by my hon friend The
price was the price which had been
arrrved at as a  pesult of a tender
Therefore, we know precisely the
price at which it was being imported
and 1t was mostly with regard to
these that subsidy was being paid
And, there 15 such a rigorous check
with regard to the actuals that T have
to admit, with a certain measure of
unhappiness, that a large number of
subsidy bills have not yet been clear-
ed because of the rigorous check 1in-
sisted by Audit and Finance

Shrl Ramanathan Chettiar May 1
know the total amount of subsidy”

Sardar Swaran Singh I have al-
ready said that I require notice

Mr. Speaker The Question Hour 1s
long ago over

WRITTEN ANSWERS TO
QUESTIONS

Distillery Waste

*1191. Shri Rajendra Singh: Will
the Minuster of Sclentific Research and
Cultural Affairs be pleased to state

(a) whether 1t 15 a fact that success
ful research hag been conducted m
various National Laboratories/Research
Institutes functioning under the
Council of Bcientfic and Industrial
Research which will help turn distil
lery waste into purposeful use, and

(b) the nature and broad detsils of
it*

The Minister of Sclentific Research
and Oultaral Affairs (Shri Humayun
Kabir): (a) The Central Drug Research
Institute, Lucknow, has prepared a
palatable yeast hydrolysate powder
rich in amino avids and witamins of
the B complex group from distillery
sludge on a laboratory scale

(b) The product can be used as a
supplement in nutritional deflciency
and 1s prepared by washing the sludge,
autoclaving and digesting the cells
with switable enzymes, clarification by
super-centrifuging and drying in
vacuum drier

School of Town and Country Planning

*1195 Shri Bam Krishan Gupta: Wili
the Minister of Scientific Research and
Cultural Affalrs be pleased to refer
to the reply given to Starred Ques-
tion No 484 on the 2nd December,
1858 and state at what stage 18 the
question of recognition of the Diploma
awarded by the School of Town and
Country Planning, Delh:?

The Minister of Scientific Besearch
and Cultural Affalry (Shrl Humayun
Kabir): An Expert Commiitee appoint-
ed by the Board of Assessment for
Technical and Professional Qualifica
tions has exammmed the matter and
submitted its report The report wll
be considered by the Board at its
next meeting expected to be held on
the 6th April 1959
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Flora and Fauna of India

*1204. Shri V. P. Nayar: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state

(a) the progress, if any, made in
the preparation of a comprehensive
account of the flora and fauna of
India, and

{b) the broad details of the work
taken 1n hand in these subjects?

The Minister of Scientific Research
and Cultaral Affairs (Shri Humayun
Kabir): (g) and (b) A statement 1s
laid on the Table of the House [See
Appendix IV, annexure No 3)
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Panjab University’s Concession to
Displaced Students

*1206. Shri Vajpayee: Will the
Minister of Edusation be pleased to
state-

(a) whether 1t 15 a fact that the
Panjab Umnversity have decided not
to allow any further displaced students
to take University examinations as
private students,

(b) 1f so, whether Government have
made any recommendation to the
Panjab University in this respect, and

(c) the result thereof?

The Minister of Education (Dr, K. L.
Shrimali): (a) and (b) Yes

(c) The Pan)ab Unuversity have not

Bteel Plants

#1207, Sardar A. B, Saigal: Will the
Miruster of Steel, Mines and Fuel be
pleased to state,

(a) whether 1t 18 a fact that both
Rourkela and Bhula: Steel Plants are
under management of Hindustan Steel
Ltd

(b) whether there 1s any difference
in the scales of pay of the various
categories of posts, 1 e, Lower Division
Clerks, Upper Division Clerks and
other munisterial and technica} posts
at both the steel plants, and

(e) if so, what steps Government
propose to take to introduce uniform
scales of pay for the varous categories
of posts in these two steel plants?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir

(b) There 18 no difference m the
current scales of pay in the steel pro-
Jects for the posts of Lower and Upper
Divismion Clerks In the case of other
Ministerial and technical posts the
scales of pay are generally simular 1in
the two projects In some cases, how-
ever, there 15 some difference
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Oll Survey in Madhya Pradesh

*1210. Shri Pangarkar: Will the
Minister of Bteel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that Gov-
ernment are conducting a survey in
some districts of Madhya Pradesh for
the exploration of oil;

(b) if so, the details thereof; and
(c) the progress made so far?

The Minister of Mines and Ol
(Shrli K. D. Malaviya): (a) No, Sir.

(b) and (¢). Do not arise.

Literature for New Reading Public

*1211. Shri Shivananjappa: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that Gov-
ernment of India in co-operation with
the UN.EB.CO. have decided to
encourage the production of high class
and standard literature for the new
reading public; and

(b) it so, the details thereof?

The Minister of Education (Dr. K., L.
Shrimall): (a) Yes, Sir.

(b) In co-operation with the Gov-
ernment of India UN.ES.C.O. have
decided to award ten (10) prizes of
$ 480 (approximately Rs. 2,280) each
to Indian Authors of best books for
the New Reading Public published
from 1st January, 1857 to 31st Decem-
ber, 1858, on the subject of inter-
national understanding, simple science,
economic and social development or
being translations of simple classics.
Of the ten prizes, four will be awarded
for Hindi books, three for Tamil, two

for Bengali and one for Urdu books.
In addition to the cash prizes, the
Government of India will purchase
1500 copies of each of the prize-
winning books for frée distribution to
N.ES. and Community Development
Blocks. The last date of entry for the
receipt of these books in the Ministry
is 30th April, 1959 and the results are
likely to be declared on the 2nd
October, 1858. Rules of Entry and
Instructions for submitting these books
are available in the Ministry and are
supplied free of cost, on request.

Copper and Nickel in Manipur

o J Shri L. Achaw Singh:
1214..1' Shri Sidd sappa:

Will the Minister of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 635 on
the 5th December, 1958 and state
whether detailed investigations carriea
out by the Geological Survey of India
have shown any indication of the
economic workability of the occur-
rences of copper and nickel at Nengau,
Kongal Thana and Ningthi in Manipur?

The Minister of Mines and Oil (Shrl
K. D. Malaviya): The result of analysis
of samples collected during prelimi-
nary investigation carried out in
Nungau and Kongal Thana areas have
revealed encouraging results with res-
pect to copper and to a lesser extent
nickel. The samples collected from
Ningthi area do not show any good
concentration of either nickel or
copper. Further work is necegsary to
explore the region in a systematic way
and it is yet premature to indicate
anything about the economic work-
ability of the occurrences of copper
and nickel in these areas.

Model School for Blind Children

*1215, Shri Siddananjappa: Will the
Minister of Education be pleased to
state:

(a) whether a Model 8chool for
blind children is being set™up by Gov-
ernment;
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\
(b) if »o, when and where will it
be set up; and

(c) how much 1t would cost?

The Minivter of Education (Pr. K. L.
Shrimatl): (a) and (b). The Model
School for Blind Children was estab-
lished at Dehra Dun on 4th January,
1959,

{c) Rs. 4 lakhs (approximately) in
the Second Plan period.

Drilling at Jawalamukhi and Cambay

" *1217. Bhri Goray: Will the Mins-
ter of Steel, Mines and Fuel be pleased
to stave:

{a\ what = the aveteqe wgeed atb
which dmllmg 18 being carried on at
Jawalamukhi and at Cambay; and

(b) how they compare with the
speed of drilling operations carried on
by the Assam 011 Company in the
Nnharkatiya region?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) The present
average speed of drilling in Jawala-
mukhi and Cambay is 10 & 25 metres
per day respectively.

(b) The presemt driling speed in
Noharkatiya region 1s much higher
than m our test wells in Jawalamukhi
and Cambay. However, there can be
no comparison as the dnlling condi-
tions and the strata are not identical

Dances in Delhi Holels

*1219. Raja Mahendra Pratap: Will
the Minuster of Home Affalrs be
pleased to state:

(a) whether 1t 1s a fact that dances
are held in Delhi hotels and advertise-

ments appear in daily newspapers to
that effect; and

(b) if so, the steps proposed to be
taken to stop them?

The Minister of Home Affairs (Shri
G. B, Pant): (a) Yes

(b) These are no such proposals
before Government. There is no law
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authorising Gevernmen to interfere 1n
such mmtters.

Shahdars Leper Home

“""{sm Vajpyee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether 1t is a fact that some
huts in Shahdara Leper Home were
burnt and some lepers were serlously
beaten by goondas on the 18th
February, 1959;

(b) 1if so, the details of the incident;

(c) whether Government have made

any ingqury about these happenings;
and

(d) if so, the result thereof”

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). A fight 1s
reported to have taken place on 18th
February, 1059, between some inmates
of the Leper Home, Tahirpur, Shahdara
and some lepers of Bela Road
Colony who had gone there to hold
a panchayat about an alleged insult
to 8 woman by an inmate of the
Leper Home, Shahdara In the result-
ant fracas three huts were set on fire
and were burnt and about ten persons
recetved minor 1njunes. Police was
called and normalcy was restored with
their assistance A Police guard has
since been posted at the Home

(c) and (d) The matter 1s under
mvestigation by the Police

Annual Examinations of Delhl Schools

*1222. Ch. Brahm Prakash: Will the
Minister of Edueation be pleased to
state:

(a) whether the annual examina-
tions of Delhi Schools have been
changed from March to middle of
April, 1990; snd
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(b) it so, the reasons for the same?

The Minister of Education (Dr. K. L
Shrimall): (a) Yes, Sir.

(b) Hitherto the annual examuna-
tions were held in March and the new
academic session started from 1st
April after class promotions. The
change in the date of examinations
has been made for the following
reasans:—

(1) Delhi Administration does not
get sufficient time between the annual
examinations and the commencement
of the new session to organise new
schools and/or to expand the existing
ones and to arrange for necessary staff
and equipment for them This result-
ed m the new schools functiomng
without adequate staff and equipment
until the schools re-opened in July

(2) Students do not get sufficient
time to purchase books and equip-
ment for the new classes Sometime«
new books are not available 1in the
market in Aprl.

(3) The load of co-curricular activi-

ties being heavy during the period

from October to January, students do
not get sufficient time for serious study
and for preparing themselves for the
annual examination in March

(4) Students are not 1n & proper
mood to start studies seriously in the
next class 1mmeciately after the
annual examinations.

(8) The school-year m adjoinmng
States generally commences on the
15th July and existing arrangements
in Delhi present a difficulty to students
seeking migration to and from Dell

Conduct Rules for Industrial
Employees

Shrl Rajendira Simgh:
Shri 8. M. Banerjee:
[ Sardar Igbal Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 71 on the 18th
November, 1958 and state:

*1223.

(a) whether separate service con-
duct rules to governm the Industrial
Employees under the Central Govern-
ment have since been finalised; and

(b) if so, the broad details of the
rules?

The Minister of Home Affalrs (Shri
G. B. Pant): (a) The Central Ciwl
Service (Conduct) Rules have been
amended in their application to cer-
tain categories of employees

(b) A copy of the Central Civil
Services (Conduct) Rules as amended
15 laid on the Table of the House.
LSee Appendix IV, annexure No 4-5]

Central Institute of Education

Shri Kodlyan:
Shri Siddananjappa:

Will the Minister of Eduecation be
pleased to state-

Shri Ram Krishan Gupta:
*1224.

(a) whether 1t 1s a fact that Govern-
ment have a proposal to reorganise
the Central Institute of Education,
Delhi as a National Centre for Educa-
tional Research; and

(b) if so, the main features of the
proposal and at what stage it is*

The Minister of Education (Dr. K. L.
Shrimail): (a) Yes, Sir.

(b) The matter is still under com-
sideration.
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Steel Structurals for Government
Buildings

*1226. Shri V. P. Nayar: Will the
Minister of SBteel, Mines and Fuel be
pleased to state

(2) how the steel structurals
requred by Government of India for
its construction programmes are now
bought, and

(b) what percentage of such requre-
ments wgs met from indigenous
resources and how much was imported
in 1957-587

Written Answers 6100

The Minister of Steel, Mineg and
Fyel (Sardar Swaran Singh): (a) and
(k) Steel for the construction pro-
Etammes of the Government 1s sup-
Plied against quota certificates at con-
trolled prices Part of this steel is
Sipphied from indigenous production
hg the balance out of subsidised
IMports Till recently, demands were
N4t being received according to cate-
E9ries and indentors were free to ask
for whatever categones they wanted
Within the overall tonnage given to

Figures of the quantities of
Structural sections of steel, supplied
Government construction pro-
E'ammes from subsidised imports, are
nat available

Cenfral Univerrity in South India

*1227. Shrl D. C. Sharma: Will the
l-anuter of Education be pleased to
styte

(a) whether Government have con-
S19ered the question of establishing a
Central Unlversity in South India
8Ccordmg to the recommendation of

the States Reorgamsation Commussion,
ang

(b) if so, the decision taken?

‘The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir

(b) It has been decided not to take
UL the project at present
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Manganese and Graphite

*1229. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether recently heavy deposits
of manganese ore and graphite have
been discovered in Orissa State; and

(b) what further steps have been
taken by the Government for the
exploitation of the above minerals?

The Minister of Mines and 011 (Shri
K. D. Malaviya): (a) The prospecting
Duvision of the Orissa State Direc-
torate of Mines has reported the dis-
covery of manganese deposit with a
probable reserve of about 3 million
tons mn Koraput and Kalahandi dis-
tricts. The deposits, however, have
not yet been proved by detailed pros-
pecting No graphute was discovered
during this survey

(b) Further steps regarding ex-
ploitation can only be considered when
deposits have been proved by detailed
prospecting.

Iron Ore Deposits in Kerala

J Shrl Warior:
*181. \ Shri Kodiyan:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether Government have
received any report from the Govern-
ment of Kerala suggesting presence of
iron ore in certain regions of the State;

(b) whether any
licences have been issued; and

(c) what steps have been taken in
the matter?

The Minister of Mines and 0l (Shri
K. D. Malaviya): (a) and (b). No,
Sir.

(c) Does not arise.

Government of India Merit
Scholarships in Public Schools

Shrl Ram Krishan Gupta:
Shri Siddananjappsa:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that it has
been decided to continue the scheme
for merit scholarships in Public
Schools; and

(b) 1t so, the number of schelarships
to be given during 1959-60 under this
scheme? .

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir

(b) About 60 scholarships.
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Co-operation beiween Delhi

Administration and Delhi
Municipal Cerporatien

*1234, Shri Rajendra Bingh: Will
the Minister of Home Affairs be
pleased to state

(a) whether Government are aware
of the fact that Shri Gop: Nath Aman,
Chairman of Public Relations Com-
mittce has rccently stated that theie
was no co-operation between the Delh:
Administration and the Delhi Mum-
ripal Corporation,

(b) if so, have the Government
examined the complaints voiced by
Shr1 Aman, and

(c) 1if so, with what results”

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (c) The atten-
tion of Government was drawn to
some press reports to the effect that
Shri Gop: Nath Aman, Chauman,
Public Relations Committee, Delhi, had
stated that the requisite co-operation
between the Delhi Administration and
the Delhi Municipal Corporation was
lacking The matter has since been
looked into and it 1s hoped that any
musunderstanding that mught have
been there has been cleared now, and
that 1t would be possible for the work
of the Committee in future to be con-
ducted in- an atmosphere of harmony
and understanding No turther action
in the matter is now called for

Wnitten Answers 6104
Tapiooa Macaroni
Shri D. C. Sharma:
*128. ‘{sm R. S. Tiwari:
Will the Mimster of Sclentific
Research and Cultural Affairs be
leased to refer to the reply given to
tarred Question No 310 on the 28th
November, 1858 and state the further
rogress made with regard to the
elopment of Tapioca Macaremi and
the extent to whieh 1t has been posaible

to supply 1t to the rice-consuzung
;:eople n the country?

The Minister of Scientific Research
and Cultural Affairs (S8hri Humayun
Habir): It 1s proposed to set up a
plant in Kerala with a production
capacity of 20 tons of Tapioca
Macaron: per day A technical com-
gmitice has been constituted to study
various technical and other aspects of
the project and scrutinise the est-
mates received from firms for the
getting up of this plant

Central Emergency Relief
Organisations

1866. Shri Ram Krishan Gupta: Will
the Munister of Home Affairs be
pleased to state the nature of work
done by the Central Emergency Relief
Organisations during 1858-59”

The Minister of Home Affairs (Shri
G. B. Pant): There 15 only one Central
£mergency Relief Orgamisation Dur-
yng 1958-59, 1t has concentrated on the
tramning of personnel required to man
the different Emergency Relief Ser-
vices Till 1st March, 1858, 272 persons
(including eight ladies) were trained
at the Central Emergency Relief
Traimng Institute functioming at
Nagpur under the Central Emergency
Relief Organisation In addition, the
Central Organisation also assisted
State Governments and Union Tern-
taries in drawing up comprehensive
rehef plans

Arrangements are also beimng made
to set up 1in Delhi a voluntary orgam-
sation ke Home Guards m Bombay.
States where such organisations do not
e¢xist have also been advised o do
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Basic Schoels

1867. Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to state the number of Basic Schools
opened and Primary Schools converted
into Basic Schools during 1858-59 so
far (State-wise)?

The Minister of Education (Dr. K, L.
Shrimali): A statement 1s laid on the
Table of the House [See Appendix
1V, annexure No 6]

Basic Schools in Punjab

1868. Shri Ram Krishan Gupta-
Will the Mnuster of Education be
pleased to state

{a) the number of new Basic Schools
opened so far during 1958-59 m Punjab
(district-wise), and

(b) the number of Primary Schools
converted 1nto Basic Schools during
the above period in Punjab (district
wise)?

The Miuster of Education (Dr
K L Shrimall)) (a) and (b) Ni],
Sir

Pakistanis m Punjab and Rajasthar

S Shri Ram Knishan Gupta
'I_Shri D C. Sharma

Will the Minister of Home Affairs
be pleased to state

(a) the number of Pakistam
Nationals who entered into the Punjab
and Rajasthan without wisas or vahd
travel documents during 1058-59 so
far, and

{b) how many of them have been
arrested”

The Minister of Home Affairs (Shn
G B Pant): (&) and (b) The infor-
mation 1s being collected and will be
laid on the Table of the House, when
it 1s available

Institute for Traming of Librarians

1870. Shri D. C. Sharma: Will the
Minister of Education be pleased to

1869,

refer to the reply given to Unstarred
westion No 2143 on the 16th Septem-
ber, 1958 and state the progress made
so fa1 m setting up of the Institute
for Training of Librarans?

The Minister of Education (Dr.
K L. Shrimall): In accordance with
the plan the first refresher course on
‘Public Libraries and National Deve-
lopment’ has commenced on 2nd
March, 1859 It will last for three
months Twelve trainees have beer
deputed by the State Governments for
this course The regular course lead-
ng {o diploma n Labrary Science will
begin from July, 1859 Arrangements
have been made to appoint the teach-
ing and administrative staff and selec-
tion 1n this behalf 1s being made soon
The Institute 15 housed mn a portion
of the Delhi University Library The
University has constituted an Adw
sory Committee with the Vice-
Chancellor as 1ts Chairman for the
proper conduct of the Institute

Sports and Games

1871 S Shri Ram Krishan Gupta*
“7 Shri Daljit Singh-

Wili the Minister of Educatiom be
pleased to state

(a) the amounts allotted for the
improvement of different Indian sports
and games during the years 1857-5¢
and 1958-59 so far,

(b) total amount to be spent during
1959-60 for the purpose, and

(c) the steps taken or proposed to
be taken dunng 1959-60 to popularise
sports?

The Minister of Education (Dr
K. L. Shrimalt). (a) For the promo-
tion of sports and games m the coun-
try, thc following expenditure has
been incurred by the Government of
India during the wvears 1957-58 and
1958-59

1957-58—Rs 9,71,85737 *
1958 59 (so far)—Rs 8,80,58] 41

(b) Rs 2575 lakhs
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(e) To popularise sports and games,
Government of India have initiated
such schemes as the organisation of
Coaching Camps, construction of
Stadia and QGuest-houses, appointment
of paid secretaries for Natianal Sports
Federation/Associations, grants to
National Sports Federations/Associa-
tlons/Specialised Sports organisations
for the purchase of sports equipment,
participation 1n international meets,
holding National Championships etc.
The future line of policy and actin-
ties will broadly depend on the recom-
mendations of the Ad-hoc Enqury
committee on Sports, which are at
present under examination, and the
advice which the reconstituted All-
India Council of Sports will give.

Sports in Punjab

1872. Shri Ram Krishan Gupta:
Will the Minister of Education be
pleased to state the total amount of
grants given to the Government of
Punjab for development of sports
during 1958-59 so far?

The Minister of Education (Dr.
K. L. Shrimall): No grant has been
given to the Government of Punjab
for development of sports dunng
1958-58 so far.

Application of Indian Acts to Jammu
and Kashmir State

1873 Shri Ram Krishan Gupta:
Will the Miuster of Law be pleased
to state the names of Indian Acts
which de not apply to the State of
Jammu and Kashmir at present®

The Deputy Minister of Law (Shri
Hajarnavis): Information is being
collected and will be laid on the Table
of the House as soon as possible

Rifie Shooting Clubs in Orissa

1874. Shri P. K. Den: Will the
Minister of Home Affairs be pleased
to state the names of places in Orissa
where rifle shooting clubs are func-
tioning? °*

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
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The information is being collected
from the State Government and will
be laxd on the Table of the House in
due course.

Sports in Orissa

1875. Shri P. K. Deo: Will the
Minister of Education be pleased to
state:

(a) whether the Government of
India have made any grant to the
Orissa State for the encouragement
of sports during the Second Five Year
Plan period so far; and

(b) if so, how the amount has been
spent year-wise on various schemes?

The. Minister af Edncafion. (..
K L. Shrimali): (a) No, Sir.

(b) Does not arise
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British Techniclans at Durgapar

1877. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state-

(a) whether it 1s a fact that a num-
ber of British technicians have been
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employed at the site of Durgapur Steel
Plant under construction; and

(b) 1if so, whether a statement show-
ing their numbe:, terms of appoint-
ment and their wages would be laid
on the Table?

The Minister of Btcel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir

(b) No British technicians have
been employed by the Hindustan Steel
Ltd at the site of the Durgapur Steel
Plant 182 Brnitish technicians have,
however, been employed by the Indian
Steelworks Construction Company
Ltd, and their sub-contractors and
9 by the International Construction
Company As they are employees of
the Contractors and the Consultants,
the Hindustan Steel do not directly
pay their wages or fix up the terms
of their appointment

Lok Sahayak Sena Camps in Punjab

1878, Shri Daljit Singh. Will the
Minister of Defence be pleased to
state

(a) the location and number of
camps established under section 4 of
the Lok Sahayak Sena Act of 1956
1in Punjab State since the 31st Decem-
ber, 1958, and

(b) the number of volunteers en-
rolled in different district camps of
the Punjab State?

The Minister of Defence (Shn
Krishna Menon): (a) 5 Lok Sahayak
Sena camps have been held in the
Punjab State at the following place-
since the 31st December, 1958 —

ALGAON (Amritsar)
KHALRA (Amritsar)
TOHANA (Hissar)
NARAINGARH (Ambala)
BABANPUR (Sangrur)

(b) The number of persons en-

rolled m the Lok Sahayak Sena dis-
trict-wise in the Punjab State since

the 31st December, 1858 1s given
below.—

Dastnct ~ Numbers

- —Earolled
Ambala 460
Amrnitsar . : 848
Hissar . 461
Sangrur 375
ToTAL 2,144

Tobacco Cultivation

1879. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state

(a) whether it 15 a fact that the
cultivation of tobacco without permis-
sion 15 prohibited,

(b) whether the backward Hhlly
areas are to be given facilhities for its
cultivation without permits, and

(c) if not, the reasons therefor?

The Minister of Finance (Shri
Morarji Desal): (a) No, Sir; cultiva-
tion of tobacco without permission 1s
not prohibited However, a grower
of tobacco has to give a prior declara-
tion as to the area of land on which
he intends to cultivate tobacco, if that
area 15 1n excess of the limit notifled
by each Collector of Central Excise,
as requiring no such declaration

(b) and (¢) Do not arise as no per-
mission 1s required for cultivation of
tobacco, so long as the area on which
such tobacco 15 grown 1s less than the
prescribed limit

Guarantees to Loans

1880 Shri S. A. Mehdl: Will the
Minister of Finance be pleased to
refer to the reply given to Starred
Question No 318 on the 17th February,
18590 and state

{(a) the total mmount of*loans taken
by the private sector on the guarantee
of the Government of India from other
foreign sources, and
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(b) the names of the firmi and
amount taken?

The Minister of Finance (Shri
Morarjl Desal): (a) Presumably the
hon Member is referring to loans
taken by the private sector from
foreign sources other than the I B.R.D.
Government of India have not
guaranteed any such loans.

(b) Does not arise

Central Soclal Welfare Board's
Assistance to Punjab

1881. Shri Daljit Singh: Will the
Minister of Education be pleased to
state"

€8 wmihathar the Canteal Saamn) Fal-
fare Board has allotted any financial
assistance to Punjab State for new
Pilot Projects there; and

(b) the aid proposed to be extend-
ed to the State during 1858-607

The Minister of Education (Dr
K. L. Shrimall): (a) The Board has
granted assistance for Urban Pilot
Welfare Extension Projects in Punjab

(b) No specific State-wise allotment
is made The aid during 1959-80 will
depend on the number of schemes
received from Punjab for financial
assistance

Jron Ore in Narmaul

1882. Shri Ram Krishan Gupta:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether 1t is a fact that extrac-
tion of iron ore from ore mines in
Narnaul (Punjab) has been stopped;
and

(bY 1if so, when and why?

The Minister of Sieel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Extraction of ore in Antr1 and
Biharipur mines was stopped 1n June,
1956 due to non-marketabihity of ore
as 1t had hygh phosphorus contents

Dhanauta and Dhancholi mines
were clesed on 30th October, 1958 as

MARCH 13, 18gg

Written Answers 6112

8'ant of renewal of the leases wus
Pehding ‘enquiries into allegations
Mide against the lessees. Renewals
haye since been sanctioned.

Wesith Tax and Expenditure Tax

1883. Shri Pangarkar: Will the
h::mste-r of Finance be pleased to
State-

(a) the number of assessees of
Expenditure Tax and Wealth Tax m
the five districts of Marathwads region
of Bombay during 1958-59; and

(b) the amount assessed therefrom?

The Minister of Finance (Shri
Murarji Desai): The information
“Ryuered, in cespece of the period ls¢
Appil, 1958 to 31st January, 1959, is
a5 follows

“Expenditure- Wealth
tax x
(8) Mo of asses-
sees 191
(b) Am wunt of tax
assessed up to
31-1-1959. Nil 60,409
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Survey of India

1886. Shn 8 M. Banerjee. will
the Minister of Sclientific Research
and Cultural Affairs be pleased to
state

(a) the total amount spent on
travelling on Government work 1n-
cluding daily allowances by Class I,
II, 1II and IV officers under the Sur-
vey of India separately during the
year 1957-58, and

(b) amount spent during 1956-577

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr
M. M Das):

Rs
(a) Class I Officers . 1,03364
Class 11 Officers . 71.384
Class 111 Officers 3 66,663
Class IV Officers 2,30,410
TotaL . 771821

388 (A1) LSD—3

(6) Class I Officers . . I.I!t;;ilb
Class IT Officers 78,866
Class 111 Officen 4,22,407
Class 1V Officers 2,53,200

Torar 8,67,052

Medical Treatment for Survey of India

Employees

1887, Shri S M. Banerjee: Will the
Minister of Bclentific Research and
Cultaral Affairs be pleased to state

(a) whether a hospital exists in
Survey of India at Dehra Dun for out-
door treatment of the Staff,

(b) 1f so, the total number of Staff,
Class I, Class II, Class III and Class
IV treated during the year 1957-58,

(c) whether all categores of Staff
are entitled to consultation and treat-
ment by the Civil Surgeon or ths
specialists,

(d) 1f so, whether cash reimburse-
ment 1» being made for such consul-
tation and treatment including pur-
chase of special medicines, and

(¢) the amounts remmbursed to
Class 1, Class II, Class III and Class
IV Staff separately during 1957-58?

The Deputy Minister of Scientific
Research and Cultaral Affairs (Dr.
M M Das): (a) There are two Sur-
vey dispensaries at Dehra Dun

(b) The total number of staft elig-
ble for medical treatment for them-
selves and thewr families 1s 882
Separate figures of staff, Class I, Class
II, Class III and Class IV treated in
1957-58, are not readily available In
all 53386 cases were treated at the
two dispensaries during 1857-58

(c) Yes, Sir

(d) Yes, Sir

(e) Class I Officers—Rs 2,931 28 nP
Class II Officers—Rs 400 80 nP

Class III Officers—
Rs 7,495 14nP

Class IV Officers—Rs 748 94 nP.
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Participation by Survey of India mn
the Geophysical Year

1888, Bhri S. M Banerjee: Will the
Minster of Sclentific Research and
Cultural Affairs be pleased to state:

(a) whether the Survey of Indwa

participated 1n the “Geophysical
Year”;

(b) 1f so, what was their specific
contribution, and

(c¢) 1if none, the reasons thereof?

The Deputy Minister of Scientific
Research and Cultural Affalrs (Dr.
M. M. Das): (a) Yes, Sir.

(b) Observations, computations and
analysis on the following subjects —

(1) Latitude and Longitude
(1) Geomagnetism
(1) Grawity
(1v) Oceanography
(e) Docs not arise

Departmental Dispensaries for Survey
of India Employees

1889. Shri § M. Banerjee: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state

(a) whether a number of serious
cases of sickness of employees serving
under Survey of India, Dehra Dun
are bemng sent to the Civil Surgeon
for treatment;

(b) if so, number of cases sent
during 1957-58,

(c) whether facilities did not exist
in the Departmental Dispensaries for
their treatment,

(d) whether patients sent to Civil
Surgeon were admitted in the Hospital;
and

(e) the number of beds reserved or
assured for the Survey of India Staff?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das); (a) Yes, Sir

(b) 78

MARCH 18, 1859
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{e¢) No, Sir
(d) Yes, Sir, 1f they requred
buspitalisation
(¢) None

Incidence of T.B. among Survey of
india Employees

1890. Shri § M. Banerjee: Will the
Minuster of Scientific Research and
Cultural Affairs be pleased to state

(a) the number of Employees 1n
Class I, II III and IV under Survey
of India suffering from TB as on the
1st January, 1959, separately,

(b) whether they a1¢ on leave with
pay,

(c) whether medical facilities In
cluing sanatorium treatment have
been given to them,

(d) if not, whether cash reimburse-
ment 1s being made for their treat-
ment, and

(¢) the amount r1eimbursed during
1957-587

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M M Das)* (a) Class I—Nil

Class II—Nil
Class III—6
Class IV—6

{b) Yes, except 3 Class IIl and 3
Class IV employees who dare on extra-
ordinary leave without pay having
exhausted all other leave admissible
to them under rules

{c) Yes, except in lwo cases where
the individuals concerned are having
their own private treatment

(d) Cash reimbursement for the cost
of medicines etc 1s being made only
to those undergoing treatment on the
advice of their authorised Medical
Attendants, in accordance with the
Central Government Medical Attend-
ance Rules

(e) Rs 18263 nP
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Loans granted by US Export-Import
Bank

1894 f8hri Vasudevan Nair
"7 8bri Nagi Reddy:

Will the Minister of Finanece be
pleased to state

(a) the total amount of loans
granted directly to pnivate sector

(industry-wise) by Export-Import
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Bank and the Development Loan Fund
of the USA, and

(b) whether the Government will
on the Table the copies of agree-
nents arrived at between the parties®

The Munister of Finance (Shri
Morarjl Desal): (a) and (b) The US
rt-Import Bank has so far grant-
%2 one loan to the private sector mn
India vz, a loan of $18 million to
the National Rayon Corporation Lid,
bay to finance the purchase of
Squipment for a rayon tyre cord plant.
The loan carries an interest of 8 per
tent per annum and 1s repayable in
%ix half-yearly instalments from Apnl
1960 to October 1962 The US
¥xport-Import Bank has also afforded
& credit facility of $60 000 to Messrs
Sundatta Cotton-Sced Utilisation Ltd,
Bombay for the purchase of equip-
nent from the US supplier on a
Qeferred payment basis over a period
Gf three years

No loan has been granted to the
brivate sector by the Development
Loan Fund

As the Agreement of the National
Rayons with the US Export-Import
Bank 1s 1n the nature of a commercial
“ontract the question of Government
laying a copy of the Agreement on
'he Table does not art

Geological Investigation of Warkalal

Shri V P Nayar
1895, { Shri Kodiyan
Shri Punnoose

Will the Minister of Steel, Mines
knd Fuel be pleased to state whether
Government proposed to have a
tuller and more thorough geological
investigation of the Warkalai for-
matibn 1n Kerala State”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) No, Sir

e entire extent of Warkalax for-
mation lying between Lat 8° 40’
8 <o and comprising about 50
Square miles, situated m Trnvandrum
and Quilon districts of Kerala were
investigated by driling In all 16
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holes were dnlled, involving a dnll-
ing of 2514 #t None of these holes

encountered any seam of Lignite

Ordnance Factories

1806, Shri §. M. Banerjee: Will the
Minster of Defence be pleased to
state-

(a) whether report of the Clothing
Commuttee appointed to go into the
need for uniform protective clothing
m Ordnance Factorses has been
submutted;

(b) 1f so, when;

{c) the recommendations of the
Commuttee; and

(d) the action taken thereon®

The Minister of Defence
Krishna Menon): (a) Yes, Sir

(b) In March, 1954

(c) The Commuittee’'s main recom- v

mendations are as follows —

(1) Protection should be afforded
to the max:mum extent possi-
ble m the process itself, 1n
the layout of the plant and
the conditions of working, so
that the workman i1t called
upon to exeicise minimum
control over his safety

{u) Men employed on a parucular
work chould be supplied with
specific items  of protective
clothing or special cothmg in
respect of thewr individual
trade or designation The
operation must be the criter-
on and not the workman’s
trade or designation

(m) Items of protective clothings
or specml clothings should
be a personal issue to the in-
dividual concerned An arti-
cle used by ene man should
not be uwsed by another with-
out first being sterilized

(iv) The ultimate hsts of pro-
tective clothings should be
prepared by a local Safety

(Bhriw

Committee to be formed m -
each Factory for the purpose,

(d) Government have generallyw
accepted the main recommendations
of the Committee Orders have been
issued prescribing the protective
clothings in respect of some of the
Ordnance Factories and m respect of
other Factories This matter 13 under
examination '

cnmummommnnnm.
ed by the Ministry of Home Affajrs

1897. Shri Harish Chandra Mathar;
Will the Minister of Home Affairs be
pleased to state

(a) how many Commussions and
Commuittees have been appointed by
the Muustry of Home Affairs during
;I:; years 1957-58 and 1958-59 so far,

(b) whether a st of these to-

gether with a budget provision for
these will be laid on the Table?

The Minister of Home Affairs
(Shri G. B Pant): (a) and (b) A
statement 1s laid on the Table of the

House [See Appendix IV, annexure
No 9]

Repayment of Foreign Loans

1898. Shri Harish Chandra Mathur:
Will the Mimister of Finance be
pleased ty state what re-payments on
account of (1) Princapal and (1) in-
tercst are to be made during each of
the next five years according to pre-
=ent commitments of foreign loans?

The Minister of Finance (8hri
Morarji Desai): A statement 13 laid

on the Table of the House [See A
pendix IV annexure No 10) <

Income-tax Cases

1899. Shri Morarka: Will the Min-
ster of Finance be pleased to state

(a) whether any statistics are kept
showing the number of cases 1n which
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the assessment orders of Income-tax
Officers are changed by the Assistant
Appellate Commussioner,

(b) if so, whether the statistics for
the last 3 years would be lmd on the
Table, and

(c) the action, if any, taken against
the Income-tax Officers whose orders
are changed most”?

The Minister of Finance (Shri
Morarfi Desal): (a) and (b) Yes, a
statement 1 given below

STATEMENT

Statistics of Appeals

- - -

Dunng the year No of No of
A3C35MENIS AS seyyments

completed  varied
during the the Appflrlte
vear Assistant

Commissio-
ners duning
the year
(1) (2) )
1955-56 8 91 716 45 1R1
1956-57 9,23 623 60 By4s
1957-58 1003 134 79 359

(c) The figures shown in column 3
of the statement include large numbe:
of cases where the varation i« of 1
munor nature Unless there 1 reason
to beheve that the Incomt tax Ofh
cers’ orders are mala fide no action
can be taken simply becau.e appcllatc
authoritses have varned their orders
passed 1n the excrcise of their quasi
yudicial functions However all
orders passiil by Appillate  Asastant
Commusstom t~ are reviewed and 1n
asscssing the overall performance of
an Income-tax  Officer due note 1~
taken of the information thiown oul
by the appcllate orders

Welfare Extenuon Projects in Orivsa

19086 Shm Panigrah Will  the
Mmister of Education be plcased to
state .

(a) the kind of welfar« extension
projects established hy the Central
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Social Welfare Board in Orissa with
assistance of Rs 360 lakhs durng
1956-57 and 1957-58, and

(b) the places where these projects
are located?

The Minister of Edoeation (Dr K.
L. Shrimali): (a) Welfare Extension
Projects of onginal and co-ordinated
pattern were established in  Orissa
with an assistance of Rs 333 lakhs
from the Central Social Welfare Board
during 1856-57 and 1057-58,

(b) A statement iz laid on the Table
of the Sabha  [See Appendix IV,
annexure No 11]

Technical Services for Durgapur Steel
Plant

1901 Shri Morarka: Will the Minms-
ter of Steel, Mines and Fuel be
pleascd to refer to the reply given to
Unstarrcd Question No 144 on the 19th
Novembir 1958 and lay a statement
showing

(a) the basis on which the amount
of Rs 1413 crores for technical ser-
vice charge, was allocated to various
sections of the Durgapur Steel Plant,
and

(b) how the amount was allocated
for these services to each section of
the stee] plant?

The Mumister of Steel, Mines and
Fuel (Sardar Swaran Singh) (1) and
{h) As was txplaned m the rep'v
to Question No 1183 on the 1lth «f
September 1958 the contract  with
the Indim Suel works Cor truction
Compunmy 1 for the supply «+ 1 con
sttuction  f the Durgapur Steet
Plant wi its entucty  This compiises
the upply of th¢ plant «quipmeonts
and stores netessary munly from the
UK supp'umented v pu chises af
equipment storrs and <frudtuies manu
tactured in India and the erection of
the whole plant awcording lo an agreed
ume schedule to the satisfaction of
the Consulting Enginecrs The
contract provides for the wupply f
the main plant and equipment from
the UK at agieed prices uwvil
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engmeerning work at agreed rates and
the procurement of equipment and
stores 1n India as well as the entire
erection of the plant at actuals sub-
Ject to a target, and a fixed consohidat-
ed amount for the orgamsation,
management and the provision of
the necessary central technical ser
vices required for the work

The wvarious costs ineludmg the
‘Techmical Services Charges were
notionally divaded among the varous
sections, for purposes of comparisor
In doing so, the fob price was al-
ready available separately for each
section The site works price and
the target price could be allocated on
an estimate of the quantities and work
mnvolved m the section The Techm
cal Services charges were notwonally
allocated to each section pro rata
according to the cost of Indian work
involved in each section

Life Insurance Corporation

Shri Kodiyan
e {Bhri V P Nayar

Will the Minister
pleased to state

(a) whether the <taffing of the
branches of the Life Insurance Cor-
poration as comparcd to the staff of
the integrating umits of the old In
sutance Companies 1z low and

(b) whether this 1~ impeding the
work of increasing the volume of
business of the Life Inwurancc Cor
poiation?

of Finance he

The Mmister of Finance (Shn
Morarfi Desas) (a) No Sir

{b) Doe~ not arive

Education 1n Tripura

19¢3, J Shrl Bang<tu Thakur
Shri Dasaratha Deb,

Will the Minister of Edacation ..
Pleased to state what 1s the Code
under which the Tripura Education

Authorsties are runnng the schools
and colleges of Tripura”

The Minister of Education (Dr K.
L. Shrimali): There 15 no Education
Code as such for Tripura Secondary
Schools 1n Tripura are governed by the
rules of the Board of Secondar/
Education, West Bengal, to which
they are affiliated for purposes of
examinations Payment of Grant-in-
aid ete to Government-aided prnivate
secondary schools 1s governed by
departmental rules

As regards colleges, they are govern
ed by the rules of the Calcutta Uni-
versity to which they are affiliated

Lignite Deposits in Jammn and
Kashmir

Shri Raghunath Singh*

Shri D. C Sharma:
1904
Shri Ram Krishap Gupta

Will the Minster of Steel, Mines
and Fuel be pleased to state

(a) whether sny scheme for the
explortation and utihization of hgmte
deposits in the Jammu and Kashm r
State has been prepared either by the
Government of India or the Govern-
ment ot Jammu and Kashmir

(b) if so the nature of ~cheme
and

t¢) the (stimated wxpenditure n
volved’

The Vlinister of Steel Mines and
Fue] (Sardar Swaran Smgh) (a) The
Govuinmeént ot India  haive not
prepaied anv scheme for the exploi-
tat on and utilization of the hgnite
deposits im Jammu and  Kashmor
They have no information whether
any such scheme has been drawn up
bv the Government of Jamyni and
Kashmit

(b) and (c) Do not arise
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Officers of Erstwhile Hyderabad
State

1805. Shri M R. Krishna: Will the
Minister of Home Affairs be pleased
to state

(a) whether the programme of
equation of posts of the erstwhile
Hyderabad State has been completed,

(b) 1if so, the total number of offi
cers who have been benefited m pay
as a result of this scheme, and

{c) whether any time limit has been
fixed to complete the programme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Puopmanal squatinr af noste allasat.
ed from the erstwhile Hyderabad State
to the new States of Bombay and
Mysore have been completed 1In the
Andhra Pradesh State also equation
has been fimghed except 1n a few
departments

(b) The question does not arise as
equations do not affect pay drawn on
1st November, 1858, which 1s protected
under stated circumstances

(c) No State Governments have
been advised to give prioraty attention
to this matter

Teachers of Technical Institutions

1906, Shri D C. Sharma. Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer ‘o
the reply given to Starred Question
No 844 on the 5th December, 1958
and state the further steps taken so
far to implement the recommendations
of the All Indm Couneil for Technical
Education to rationalize and improve
the pay structures of the teachers
of trchnical inutitutions®

The Deputy Minister of Scientific
Research and Cultoral Affairs (Dr. M
M. Das): The recommendations of
the All India Couneil for ‘Technical
Education regardmg improvement of
salaries of teachers of technical in-
stitutions are still under consideration

Shyopers for Rallway link with Bhilal
Project

1907, Shri Hem Raj: Will the Min-
8ter of Nteel, Mines and Fuel be
Pluased to state

(a) whether 1t 1s proposed to con-
N&ct the Bhilm Project with  rail-

(b) whether any wooden sleepers
haye been purchased for the purpose,

(c) the amount spent on them,

(d) whether it 1s a fact that they
ve since been found unusable, and

e/ cfte action caken Chereon?

The Minister of Steel, Mines and
Fug (Sardar Swaran Singh): (a) The
Bhjlai Steel Works 1s connected by
rajl to the South Bastern Hailway The
Nearest Railway Station to the Works
15 Durg which 1s about 3 miles away
from the Plant site and 1s on the mamn
linga of the South Eastern Railway

(b) Yes, Sir For
Within the plant site

laying tracks

(c) Rs 38 lakhs approximately
(d) No Sir

(e) Questson does not arise

Seizure of Smuggled Gold

1908. Shnn Raghunath Singh-  Wilt
the Minister of Finance be pleased to
styte whether 1t 1s a fact that gold
WGrth rupees one lakh twelve thousand
a8ng rupees one lakh respectively ‘was
F€zed from two passengere from
Tehran at Santa Cruz Atrport an the
20th January, 19597

The Minister of Finance (Shri
Morarji Desal). Yes, Sr On 20th
January, 1959, gold worth Rs 1,31,145
angd Rs 1,40,000, approximately was
se,;zad by the Customs authorities at
Santa Cruz Airport from two passen-
£ers coming from Tehran
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Ironn Ore in Nander (Bomabay)

1909. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government propose to
send a geological party to Bombay
State to survey and explore the
possibilities of iron ore deposits 1n
Nander District; and

(b) 1f so, when?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). No, Sir A major portion of the
area in Nander district i1s covered by
the Deccan trap. Only a small portion
in the eastern part of the district
is occupied by granmite gneisses with
sporadic small out-crops of Dharwar
rocks It is considered therefore that
prospects of meeting large reserves of
iron ore in this area, are not bright.
Under the circumstances it 1s not
proposed to send a geological party to
this region.

“Seizure of Smuggled Gold"

1910 Shri Raghunath Singh:
"\ Shrimati Mafida Ahmed:

Will the Mimister of Finance be
pleased to state whether 1t 1s a fact
that 1500 tolas of gold worth about
one lakh of rupees was seized by the
Land Customs Department in Kalim-
pong on the 2lst January, 1859

The Minister of Finance (3hn
Morarfli Desai): Yes, Sir; it 1 a fact
that gold weighing 1,414 tolas valued
approximately at Rs 1,59,780 was -2z~
ed by the Land Customs Department
in Kalimpong, on the 20th Januaiy,
1959

Forelgn Exchange Eamnings

1911. Shri Sabiman Ghose: wi
the Minister of Finamce be pleased to
state what 1s the foreign exchange
earned 1n the year 1948 and in 1958
and how much of i has been obtamned
by export of jute during these two
yearg?

The Minister of Finanee (Shri
Morarji Desaf): The foreign exchange
receipts on current account in 1948
amounted to Rs. 5555 crores while
during the period January-September,
1858 (the latest period for which
figures are available) the receipts on
such account amounted to Rs. 5854
crores. During these periods, total
exports and those of jute were as
follows:

——— e e e e

(In Rs. crores)
Year Exports
Total of which
Jute
1948 4.69 176° 7
1958 (Jan-Sept) 403 2 72 1

*These are based on customs data
since balance of payments data on
a commodity-wise basis for 1048
were not compiled by the: Reserve
Bank

Encounter with Nagas

( Shrimatli Mafida Ahmed:
1912.4 Shri D. C. Sharma:
Shri Raghunath Singh:

Wil the Minister of Home Affairs
be pleased to state:

(a) whether 1t 1s a fact that an
encounter took place between a patrol
party of the 4th Assam Rifles and the
Nagas at Tusom Khumov in the
north-eastern area of Ukhrul Sub-
division of Manipur on the 2nd of
February, 1959,

(b) if so, the loss of hife, if any,

(¢) the number of Nagas arrested,
if any.

(d) whether 1t 15 a fact that some
Japanese nfles were seized from the
Nagas; and

(e) if so, what steps Government
have taken to check the infiltration of
foreign arms®

The Minister of Home Affairs
(Shri G. B Pant): (a) and (b) There
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wes no such encounter between the
Nagas and the Assam Rifies How-
uer.tPohceWNppomdhya
detachment of the Assam Rafles, who
bad gone to Tusom Khullen and
Tusom Khunow on the 1st February,
4or the recovery of iheit arms, were
fired at by one of the villagers, caus-
ing TnOr 1njuries to two Assam
TRiflemen There was no loss of hie
on either mide

(c) Eight
(d) Yes

{e) The arms and ammunition re-
covered from the hostiles are mostly
old stock gbandoned by the Japanese
Army during the last war

Geological Survey of Madras

1913 Shri Elayaperumal: Will the
Minmster of Steel, Mines and Fuel be

pleased to state

(a) whether any nvestigation of
muneral wealth of South Arcot, Salem
Trichy and Tanjore Districts 1n Madra
State has been recentlv undertaken b
the Geological Survey of India,

(b) »f so what are the broad deta)s
thereof and

(¢) whether further intensive sur
vey will be carried on in the  ‘em
1958-607

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) (a)
Yes Sir

(b) The 1nvestigations  for the
{ollowing munerals have becn curnnied
eut by the Geologieal Surver ol
India

Tion ore at Muiungapatts ;n 1954
56 and near Malambait:i
1955 56 Trichy distriet

Gypsum mn South  Ajcot and
Trichy distriets in 195 56

Celentilte Phosphatit nodule n
1957 56 Trichy district

Baukite Bertl Kankar Lime
stone Magnesste and Road

MARCH 13, 1950
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Metal 1 1856-57, Salem
dastrict

Copper occurrence, n  1956-57,
Trichy distriet

Lignite in 1858-57, South Arcot
district

Allanite 1n 1957-58, South Arcot
district

(c) A statement 1s laid on the Tabl~
of the Sabha (See Appendix IV,
annexure No 121

Historical Records Commission

1014 Shri Shivananjappa: Will the
Minister of Edueation be plessed to
state

(a) whether 1t 15 a fact that the
34th sesswon of the Historical Records
Commussion met in Trivandrum re
cently and

(b) if so the mamn decisions arnived
at by the Commussion®

The Minister of Education (Dr K
1. Shrimall)* (a) Yes

(b) The following mamn recommend
ations were made by the Commmai0n

(1) Early appointment by the
Government of India of a
Committec of Experis to
advive thum on matter. con
nerted with the legislation on
archive

(1) adiquate fundy to be provad
ed by the Governmenmt of
Indiz under the Thed Five-
Year Plan 1o the Nauonal
Archivis of Incdia and fhe
State Governments for the
development of then ie--
pective repositories,

{11) orgamsation of State Rocord
Offices on proper lines

f1v) appointment by the State
Governments of trained ar-
chvets for their District
Record Offices,
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(v) publication by the State
Governments of old records
of historical importance hous-
ed In their respective Record
Offices and District Record
Rooms;

(vi) centralisation by the State
Governments of their District
records;

(vi#) publication of catalogues of
Persian documents m the
custody of archives offices,
libraries and museums in
India; and

{vin) mucrofilming by the National
Archives of India of im-
portant documents in the
possession of various nstitu-
tions and private person"

Number of Commissions and Com-
mittees appointed by the Ministry of
Steel, Mines and Fuel.

1915 J Shri Harish Chandra Mathur:
"\ Shri Daljit Singh-

Will the Minister of Steel
and Fuel be pleased to state

Mines

(a) the number of Commmsiol 5 and
Commuttees appointed by the Ministr
of Steel, Mines and Fuel during the
yeais 1957-58 and 1958-59 so far, and

(b) whether a lhist of these togethu
with budpet piovision tor thesc  will
be laid on the Table®

The Miister of Steel, Mimes and
Fuel (Sardar Swaran Singh). {a)
and (b) A statemal s laid on  the
Table of the Sabha |See Appendix
IV, annexur« No 13|

“Committees and Comm.s~ions
dppointed by the Ministry of Finance"

1916 Shri Harish Chandra Mathur
Will the Minister of Finance be plea.
ed to state

(a) the numbe: of commission. and
comm-tice< appointed by the Minm-
try of Finance during the yeai> 1957-
58 and 1958-59 so far; amd

(b) whether a list of these together
with the budget provisions for them
will be laid on the Table?

The Minister of Finance (Bhri
Morarjl Desal): (a) During 1957-58.
Four

During 1858-59 (so far) ....Two

(b) A statement 1s laid on the Table
of the Sabha. [See Appendix 1V,
annexure No 14])

Commissions and Committees
appointed by the Ministry of Edu-
cation.

{Shri Harlsh Chandra
1917 Mathur:
iShrl Daljit Singh:

Will the Mimster of Education be
pleased to state

(a) the number of Commissions
and Committees appointed by the
Ministry of Education during the
vears 1957-58 and 1958-59 so far; and

(b) whether a I'st of these together
with budget provisions for 1030
will be laid on the Table”

The Minister of Education (Dr, K
L Shrimali}): (a) and (b) The In-
formation in regard to the period, 1st
January, 1956 to 31st March, 1958
15 available in the statement placed
on the Table of the House in reply to
Unstaired Question No 2540 answel-
ed on 18th April, 1958 Information
it regard to the period, from 1st
Apul 1958 to °1st January 1959, s
tontamed 1n the tatements placed on
the Table of the House i reply  to
Unstaried Quiostion Nos 865 and 385
answered on 21t Augus<t 1958 und
17th Feb ua's 1959 pepecinels

The statcment of the  ¢xpenditme
intuiied during April 1958 to Jan-
uary, 1959 will be placed on the Table
of the Sabha 1n due « ourse

Care Programme

1918 Shri B. C Mullick: Will the
Minister of Home Affairs be plemed
10 refer to the reply given to Unsturr-
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od Question No, 2118 on the 18th
December, 1958 and state:

(2) whether the State Government:
have since submitted schemes relat-
able to the Care programme; and

(b) if so, the action taken thereon?

The Deputy Minister of Home
Affairs (S8hrimati Alva): (a) and (b)
The Governments of Bihar, Bombay,
Kerala, Madhya Pradesh, Madras,
Mysore, Orissa and Uttar Pradesh
have gince submitted theiwr Care
schemes, which have been approved
for grant of Central assistance.

Life Insurance Corporation

1919. Shri Anirudh Sinba: Wl
the Minister of Finance be pleased to
state;

{a) the total number of pohcies and
the amount of mnsurance m force in
the books of the different insurers in-
herited by the Life Insurance Cor-
poration on the appointed day i.e., the
1st September, 1956;

(b) the number and amount of
death and maturity clamns settled by
the Life Insurance Corporation upto
81st December, 1958 under policies 1n-
herited from the private insurers; and

(c) the number of policies and
the amount of insurance in force as
on the 31st December, 1958 under
policies inherited by the Life In-
surance Corporation?

The Minister of Finance (Shri

Morarji Desal): (a)
Number Amount
(P lakhs Rs, 1,300
pproxi- crores
mate) (Approxi~
mate)
(b) Period Number Amount
1-9-56 to N .
sneigsy e Y2597
1-1-1958 to 20,292 .23°
3-roagsg -
TorAL R’.“ 43
crores

(c) Since the accounts of the Lite
Corporation for the year

Written Answers ‘6136

1938 have not been completed, the
information iz not available.

Commiitees appoluted by the
Mixistry of Defence

1920. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state the names of Ad-Hoc Committess
which worked under the Ministry of
Defence during the period from
June to December, 18587

The Minister of Defence (Shri
Krishna Menon): (i) ME.S. Con-
struction Committee.

(1) RV.F.C. Reotganisation Com-
mittee.

(11) Ludhiana Explosion Inquuiry
Commuttee

{(1v) Commuttee to enquire into mus-
appropriation of public funds at the
Air Force Station, Poona, in 1956
and 1ssues connected with it

Manipur Advisory Committee

1921 Shri Siddananjappa: Wil the
Minister of Home Affairs be pleased

to state:

(a) whether it 13 a fact that a mect-
ing of the Mamipur Advisory Com-
mittee was held on the 19th Decem-
ber, 1958;

(b) if so, the decisions taken there-
at; and

(¢) the time by which they will be
mmplemented?

The Minister of Home Affairs
(Shri G. B Pant): (a) The meeting of
the Advisory Commuttee for Manipur
was held on the 18th December, 1958
and not on the 18th December

(b) and (c). A statement showing
various items discussed at the meet-
ing and the recommendations made
thereat, 1s laid on the Table of the
Sabha. [See Appendix IV, annexure
No. 15.) Information about the time
hikely to be taken in their implemen-
tation 13 baing collected.
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New FPemsion Cods

1922, Shri Duljit Bingh: Will the
Minister ¢f Defence be pleased to
state’

(a) whether Government propose to
consider the cases of the Emergency
Commissioned Officers who were re-
lemsed prior to 1953 after 10 years
of service according to the Army
Instructon No 2/5/1953, of the 11th
August, 1953 and No 1/5/1955, of
the 10th January, 1953 for the grant
of revised pensionary terms, and

(b) 1 so, when?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b) Army
Instruction 2/S/58, applies to perma-
nent commussioned officers retiring on
or after,the 1st June, 1853 Rewvised
pensionary/gratuity terms for  non-
reguiar officers, including Emergency
Commuss1 ned officers, released on or
after the 1st June, 1053, were In-
troduced by Army Instruction 1/S,55
of the 10th January, 1855 (and not of
10th January, 1053)

The question whether any further
gratuity benecfits should be authors-
ed, at this stage, for emergency com-
massioned officers who were released
prior to the 1st June, 1853, with 10
years qualifying service or over, s
under consideration by Government

High and Higher Secondary Schools
in Delhi

1923. Shri Ajit Singh Sarhadi Wil
the Minister of Eduecation be pleased
to state .

(a) the name, of High and Higher
Secondary Schools working under
the Directorate of Education, Delh,
in which Pungab1 subject 1s bemg
taught,

(b) the number of students at
present reading Punjabi in  mddle
and high departments separately in
each school, and

(c) the number of Punjabi-Lanuage
Teachers appointed by the Directorate
aganst the posts of Language

Teachers 1n each School for mddle
and high classes in lower and higher
grades weparately?

The Minister of Education (Dr. K
L. Shrimali): (a) to (¢) A statement
is laid on the Table of the Sabha
[See Appendix IV, annexure No. 18]
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Seizure of Indian Currency

Shri Elayaperumal:

Will the Mimster of Finance be
pleased to state

(a) whether 1t 15 a fact that the
customs authorities at the Santa Cruz
Aur Port seized Indian currency worth
about Rs 190,000 from a passenger
bound for Zunich by Air-Ind.a Inter-
national Plane on the 1Tth of Febru-

ary, 1959,

Shri Jadhav:
1925. {Sll.rl Raghunath Singh:

(b) f so, who was the passenger
from whom the amount wag seized,

(c) what amount of foreign exchange
was made available to this passenger;

(d) what was the purpose of hus
Journey to Zurich,
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(e) what other objectionable things
were found on lum, and

(f) what action 1s bemng taken
against him?

The Minister of Finance (Shri
Morarjl Desal): (a) and (b) Yes,
Sir On 17th February, 1859, Ind:an
currency worth Rs 1,980,100 was zeiz-
ed by the Customs authorities at Santa
Cruz Aurport from Shri D N Mahta,
a passenger bound for Zurich by Air
Indiag International

(c) £75 (sterling) utihsable m
Switzerland were made available by
the Reserve Bank In addition he
could have converted into foreign ex-
ahanger ar Swenterilard B 10 af dhe
Indian currency he had with lum

Wnitten Answers

(d) In the application made for
grant of fore'gn cxchange, the object
of the visit to Switzerland had been
declared as “for business purposes,
discussion with Swiss firms and
lawyers”

(e) A blank cheque for £ 100 drawn
on Hongkong and Shangha: Banking
Corporation London and 20 Swiss.
Franc note

(f) He has been arrested and re-
leased on bail Investigations are

still in progress
Chinese Langnage

1926. Shri Ram Krishan Gupta: Wall
the Minister of Education be pleased
to refer to the reply given to Un-
starred Question No 228 on the 12th
February, 1959 and lay a statement on
the Table showing the names of the
candidates selected for the study of
Chinese Language in China unaer the
Scheme of Exchange of Scholars bet-
ween India and Chuina?

The Minister of Education (Dr.K L.
Shrimall): The Selection Committee
has completed its work and the names
of the pselected candidates will be
announced in due course

mm,lm

Written Answers 6140

National Discipline Scheme

1827 BShri Onkar Lal: Wil the
™ ter of Education be pleated to
te

{a) whether 1t is a fact that Gov-
€Mnment have decided to set up three
T8g10nal offices for the effective imple-
Mentation of the National Discipline

heme,

(b) 1if so, whether any such regional
e will cover Rajasthan, and

{c) 1if not, whether Government pro-
Plge to set up one at Kotah?

‘The Minister of Education (Dr. K.
L. Shrimali). (a) Yes, Sir These
u’:gtonal offices have already been set

{(b) Yes, Sir
(c) Does not arise

Reservation of Posts for Schednled
Castes and Scheduled Tribes

1928 Shri B X Gakwad, Will the
Minister of Home Affairs be pleased

statc the number of vacancies of

ade I, Grade II and Giade III
officars reserved for Scheduled Castes
ang Scheduled Tribes during the years
1848 to 1958 but not filled as suitable
C8hdidates from the Scheduled Castes
ang gScheduled Tribes could not come
oLth and hence these posts were filled
M 211 Departments of the Government
°f India by the non-Scheduled Castes
:‘gg&heduled Tribes candidates, year-

The Minister of State i the Mimis-
try of Home Aftaws (Shri Datar); It
1S presumed the Question refers to
Grgdes I—III of the Central Secre-
talgt Service A statement contan-
g the requisite information 1s laid on
the Table of the Sabha [See Appen-

1V, annexure No 17]

School Hostels in Madras

1929. Shri Subblah Ambalam: Will
the Minister of Education be pleased
to state

{a) whether any amount as loan has
been sanctioned by the Central
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Govetnment for construction of school
hostels in Maedras State during 1988.
59; and

(b) if so, the amount sanctioned to
each of the institutions?

The Minister of Education (Dr. K.
L. Bhrimall): (a) Yes, Sir,

(b) A sum of Rs. 60,000 was sanc-
tioned as a loan to the Government of
Madras m favour of Shri Vivekananda
Vidyavanam High School, Tiruparoy-
thurai.

Fossils near Chandigarh

1930, Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to state*

(a) whether 1t 13 a fact that a large
number of fossils of mammals have
been collected from a million
year old rock lying in a sub-mountan
terrain near Chandigarh in the Shivalik
range of the Himalayas; and

(b) if so, the nature of the :nforma-
tion gathered therefrom?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The infoimation 1s being collect-
ed and will be laid on the Table of
the House when received

Government Employees Posted at
Bikkim

1831 Shri H. N. Mukerjee:
' 1 Shrl Tangamani;

Will the Minister of Finance be
Jeased to state:

(a) whether unuform wages are paid
to the different classes of Government
of India employees posted at Sikkim;

(b) what are the special allowances
granted to the employees in Class II,
I1, and IV categories;

(c) whether such allowances are ex-

h‘fnm_de? to staff of the Indian Meteoro-

cal Department posted at Gangtok
(Bikkim); and

(d) if there are disparities, the
reasons therefor?

The Minister of Finance (Shri
Morar}i Desai): (a) India-based Gov-
ernment servants posted at Sikkim
receive the same basic rates of pay
as in India,

(b) India-based Government ser-
vants working in the office of the
Political Officer, Gangtok are in re-
ceipt of following allowances.

1 Sikkim Allowances:

(1) Non-representational grades of
officers other than Class IV
staff—

(1) 1f married—Rs. 205 p.m.
(u) if single—Rs. 230 p.m.

(2) Class 1V staff and chauffeurs—
(1) if marmed—Rs. 150 p.m.
(1) 1f single—Rs. 110 p.m.

11 Children’s Educational allowance
at Rs 80 per month per child
limited to two children between
the agetr of 5 and 18 eompleted
vears for Class II and Class III
employees

(c) No The officers serving in Gov-
ernment establishments other than the
office of the Political Officcr are in
receipt of slightly varied (lessvr) rates
of Sikkim Allowances.

(d) The considerations wnich arise
in the case of personncl serving in a
Diplomatic Mission, who have to serve
nearly three fourths of their entire
servic? life in various differrnt Mis-
sions abroad do not naturally arise in
the case of persons going on a tenure
appointment in Sikkim (as Meteoro-
logical Department staff) for a limited
period of two or three years,

Development Rebate on Motor
Vehicles

1932. Shri Ajit Singh Sarhadi: Will
the Minister of Finance be pleased to
state:

(a) whether 1t is a fact that no
development rebate is allowed by the
Income-tax authorties on motor
vehicles on the plea that it is move-
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able machinery though it 1s allowed on
new machinery and plants; and

{b) if so, what are the reasons for
this discerimination?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). Clause
(vib) of sub-section (2) of section 10
of the Indian Income-tax Act, 1022,
which contains the relevant provisions
on this subject, clearly indicates that
-development rebate is admissible m
respect of new machinery or plant
installed after 31st March, 1954 which
is wholly used for the purposes of the
business carried on by the assessee.
Since motor vehicles cannut be said
to be instelled, they are not eligible
for the benefit of development rebate.
The pomt had also been ciarilted by
8hri C D. Deshmukh (the then Finance
Minister) 1n the course of his reply
to the general discussions on budget
«<on the 11th March, 1855 in the Rajya
Sabha and on the 21st March, 1955 in
the Lok Sabha when he had clearly
stated that development rebate would
not be admissible on bwldings, motor
cars, typewnters, office equipment, etc

Jolnt Meeting of University Grants
Commission and Conference of
Indian Universities

1933. Shri Ram Krishan Gupta; Will
the Minister of Education be pleased
to state;

(a) the nature of decisions taken,
recommendations made and resolu-
tions passed at the joint meeting of
University Grants Commission and the
quinquennial conference of Indian Uni-
versities held recently at Chsandigarh,
and

(b) how far Government huve ac-
«<epted these recommendations”

The Minister of Education (Dr. K.
L. Bhrimali): (a) and (b). There
was no joint meeting of the Univer.
sity Grants Commssion and the
quinquennial conference of Indian Uni-
Umnuversities. ‘The Comnussion had,
however, a joint meeting with the
Inter Unuversity Board of India on the
24th February, 1959 at Chaudigarh.

v
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At this meeting, there was exchanpe
of ideas between members of the
U.G.C. and the LU.B. about tlie objec-
tives and methods of planning by the
University for the Third Five Year
Plan. The discussions were of a
general and exploratory character and
no resolutions were passed or formal
recommendations made at the meet-
ing.

12.07 hrs
+ MOTIONS FOR ADJOURNMENT
BerrerMENT LEvy 1IN Pongan

Mr. Speaker: I have received notices
of three adjournment motions, all of
them relating to collection ol better-
ment levy in the Punjab and police
action against agitation m connection
therewith.  This is purely a State

wsubject. From time to time adjourn-

~ ment motions have been tabled, and I
have been rejectmg all of them. But
along with these a newspapcr cutting
has been supplied to me saying that
4 persons died in police firing near
Phagwara and due to clash over levy
collection 28 persons were injured. In
answer to a8 question yesterday, the
hon. Minister of Irmigation was saying
that he was not able to say what por-
tion 1s due for electricity, what por-
tion for Rajasthan and what portion
due to supply of water. Later on he
said that it 1s there in the formula
given in the document itself, »

Now, in view of all that I would
like to know what exactly 15 the posi-
tion We do not exercise juiisdiction
The persons who are to answer are
not here It is purely a State subject
But inasmuch as it has been agitated
over, some people have died and so
much action has been taken, I hope
the hon Home Minister will try to
tell us what exactly is happening
there. There 1s also the fact that
there seems-to be some doubt about
the collection of levy and the prupor-
tion  Therefore, let us have some
facts.

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): Sir,
may I point out that this agitation is
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being carried on against an Act of «
the State Legislature known as the
Land Bettermeat Act Recently the
Governor 1ssued an Ordinance for the
purpose of advance realisation There
18 nothing sudden about this agitation
It has been going on It was started
in January, 1968, and only re-entl,
an attempt has been made to ginger
up the agitation Merely because a
large number of persons are arrested
it does not mean that we can go into
the picture  Here, as a matter of
fact, even the figure of arrests which
the hon Member has given 1s far
exaggerated Over 6,118 persons have
been according to our information,
t1ll now arrested

Mr, Speaker 1 want to know how
we have got junsdiction cver s
Betterment levy 15 purely a State
matter All levies except the last

item in the Second List ae Statc
matters Imposition and ¢nforce-
ment of 1t 15 also a State

matter If any trouble arises :n that
they have to mamntain law and order
Therefore, not one of them 1s our
subject How are we antitled to exel

cise jurisdiction over that® ‘There are
Assemblies and Government. ir States

Shri Tangamani (Madurai) rose—

Mr Speaker Hon Member may
confine himself to this poiml what 1s
our junsdiction

Shri Tangamam A, you poinied
out Sir, the question of allotment to
each State has been still under dis-
cussion

Mr Speaker He cleared il by say-
ing that 1t 1s 1n the formula

Shri Tangamani He said that the
total amount that has been spent on
the Nangal Dam according co hyn was
Rs 687 crores Now, there hus been a
lot of discussion as to what 15 to be
the portion for Rajasthan and how
much 1s to be shared by Punjab
They have got a formula of 85 15
According to this, the Pugjab Gov-
ernment will have to bear Rs 55
crores The question that arises 1s,
how much of this Rs 55 crores will
have to be borne by the Punjab peas-
396 (A1) LSD—4
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anty because they are getting extra
benefit from the irrigation.

Mr. Speaker: Who 18 to decade this?
In the conference of peasants? But
not by strike

Shri Tangamami By tne Govern-
m nt

Mr Speakerr The Government
decides 1t Which Government”

Shri Tangamani Yesterday, I put
a specific question

Mr Speakerr Which Government
has to decide jt?

Shn Tangamanj: By the Central
Government It 15 not an 1ssue for
the Punjab Government alone It 18
& igsue which has to be Jealt with
both by the Punjab Government and
by the Rajasthan Government  The
question was, what has to be the con-
tnibution of the Punjab Government
and what has to be the contmbution
of the Rajasthan Government Some
formula was arrived at—

My, Speaker Has it to be decided
by the hon Member here” Please
answer my question one after the
other There 15 no good going on as
if T am allowing a resolution to be
moved here The point 1s whether
the Central Government has to decide
or accept the position in this regard
It 15 the other Government that has
taken exception to a thung If that
Government are not satisfied, it 1s for
them, the Punjab Government, I sup-
pose, to say that it 1~ too much or
too lhittle Once an understanding
has been armived at, 1t 13 for
the Punjab Government (o en-
force it and collect 1t and to see that
order 1s mamtamned if there 1s a
breach of the peace and tale proper
stepe  Shall we go into the question
as to whether money 1s due or not,
and until then allow those pcople to
teke the law nto their own hands
and encourage them?

Shri Tangamani: No. (Interpuptions)

My, Speaker: I want a definite
answer The other Members riced not
support me
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Shri Tangamani: The hon Minisier
of State stated now—

Mr, Speaker; Who 15 to decide as to
what amount 15 to be paid by the
Punjab Government? In case there 1s
m difference of opmion, 18 it for the
people to take the law into taeir own
hands? Is it to be decided by the
Punjab Government or not”

Shri Tangamani: The hon Minister
of State also said that on the gques-
tion of how much has to be paid by
the Punjab Government discussion has

, been gomg on from 1956 He sad
that the agitation started in 1958
Rezlly there has been = lot of contro-
vaasy' ahant Jdhe e Jasyt dhae
saud Rs 120 crores have to be contri-
buted by the Punjab Governmunt

Shrimati Renu Chakravartly (Basir-
hat) May I say a few words on it?
This 13 a question, a dispute, between
the Central Government and the State

Mr Speaker: Order, order Let the
hon lady Member resume her seat 1
shall ask her to speak 1f necessary
The simple point 1s this So far as this
matter 1> concerned, the Purgyab Gov-
ernment does not seem to oe in dis-
agreement with the Central Govern-
ment They are enforcing v hat ac-
cording to them has been arranged
between the Central Government and
the Punjab Government Now, over
the head of the Punjab Government,
the hon Members come heie, and
those people there have takcn the law
into their own hands and have refused
to pay (Interruptions) Order, order

Shri Tangamani: It 15 the political
party and other orgamzations--

Mr Speaker: They have refused to
pay If they have paid, no Govern-
ment, the Punjab Government or any
other Government, for the matter of
that, or individual, will think of
shooting them

Shripati Renm Chakravarity: An
ordinance was passed after the last
day of the session of the legislature

MARCH 13, 1959 for Adjournment
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An ordinance regarding betterment
levy was passed then It was such a
clear case

Mr Speaker: Under the Constitution
ordinances can be passed which are
as valid as law Therefore, the simple
point 1s this They have passed an
ordinance or law?

Shrimati Renu Chakravarity: No
The legislature has not passed it It
1z an ordinance

Mr, Speaker [ have lieard the
Members sufficiently I reject all these
motions We have no jJunsdiction

Shcimad’ Rena Chadesrrercy: {Tere
18 a breach of the peace and women
are being beaten There 13 no law
and order theie

Shri Tangamani [ have nol answer-
%d your point

Mr Speaker Order ordel The

hon the Prime Minster

8hn Tangamam rose—

Mr Speaker I have heaid him suffi-
tiently 1 am not going Lo give an-
Yther chance to the hon Member

Shrimat: Renu Chakravartty People
have becn Xulled

, Mr. Speaker It 15 unfortunate
There 15 a Government theic

Shri Tangamani After the repwy by
the Home Mimster, you .aid, that you
will give me a chance I shall explain
the position (Interruptions)

Mr Speaker Order ordei

Bhn' Tangamanm Tose—

Mr Speaker, I have given my rul-
Ing 1 have sufficiently heard the hon
Members, for the purpose of admitting
adjournment
Thus House has absolutely
ho jumsdiction end what 13 t> be done

Ahere 15 bstng brought here We
' Sught not o clothe ourselves with
« Jurisdiction over matters over which
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Shri H, N Mukerjee (Calcutta—
Central) It 15 not & question of per-
sistence We are requesting you to
consider a point which we are trying
40 place before you I do not see why

.you do not consider a pomnt which
should be placed before you We do
want to listen to the Prime Minister
very seriously and that 1s why we are
not going out of the House But we
want you to consider a poimnt which we
are trying to place before you It s
a considerable guestion, because bet-
ween the Centre and the State, the
question has not been thrashed out
properly, and a levy has been impos-
od before that thrashing out has been
done Will you please allow us to
bring the point before you, and then
ask the Prime Minister to make the
statement?

Mr Speaker. The hon the Piime

Minmster

12. 16 hrs

STATEMENT RE AGREEMENT FOR
MILITARY AID BETWFEN USA
AND TURKEY, IRAN AND PAKIS-

TAN

The Prime Minister and Minister of
Lxte.nal Affalrs (Shri Jawaharlal
Nehru): I have a statement here and
as promused yesterday I shall place it
on the Table of the House Would
you desire me to read it or place it
on the Table of the House

Mr. Bpeaker: Is it a long one?

Bhri Jawaharial Nehra. It will take
about ten to eleven munutes to read

Mr, Speaker: If 1t 1o an important
matter, portions of 1t may be read

Shri Jawaharlal Nebhru: 1 do not
think 1t 1s desirable, unless the whole
of it 15 read

PHALGUNA 22, 1880 (SAKA)
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Mr Speaker: He may place it on
the Table of the House

Shri Jawaharlal Nehru: I am 1in
your hands and in the hands of the
House Am I to read 1t or to place 1t
before the House?

Mr. Speaker: Inasmuch as the
matter 13 important, if 1t could be
read in the House, I wouid lLike teo
have it read

Shri Jawaharial Nehru. it would be
read, if 1t 1s your desire I am not
trying to avoid reading it

This statement relates tu the Lnree
agreements for mbhtary ad signed
recently between the USA and
Turkey, Iran and Pakistan

“7A meeting of the Baghdad Pact

Council was held in London on the
20th  July, 1958 This meeting
was held <oon after the revolu-
tion 1n Iraq At tms meeting, a
Declaration was 1s*ucd oun behalf of
the Prime Mimisters of Jran, Pakistan,
Turkey and the United Kingdom and
Mr John Fuster Dulles, Secretary of
State, US A copy of this Declaration
1s attached 1o this staterient The
concluding paragraph of the Declara-
tion contains an undertak ng given on
behalf of the USA This paragraph
runs as follows

“Article I of the Pact o1 Mutual
tion signed at Baghdad
on February 24, 1955, provides
that the partics will co-operate
for their security and defence and
that such measures as they agree
to take to give effect to this co-
operation may form the subject of
special agreements Similarly,
the United States, in the interest
of world peace, and pursuant to
existing Congressional authoriza-
tion, agrees to co-operate with the
nations makmg this Declaration
for their security and defence
and will promptly enter nto
agreements designed to give effect
to this co-operation.”

2 In pursuance of this undertaking
given on behalf of the USA, con-
sultations took place at Ankara early in
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[8hn Jl_wlhlrlal Nehru]

le 1 of thus Agreement of
th, 1959, runs as follows-

"The Government of Pakistan
18 determined to resist aggresrion,
In case of aggression against
Pakistan, the Government of
United States of America, in ac-
cordance with the Constitution of
the United States of Amenca, will
take such appropnate action, in-
cluding the use of armed forces,
as may be mutually agieed upon
and 15 envisaged mn the Joint
Resolution to promote peace and
stability in the Middle East, in
order to assist the Government of
Pakistan at its request.”

3. It will be seen from this Article
I that the United States of America
agreed to assist the Government of
Pakistan, at thewr request, m case of
aggression against Pakistan by such
appropriate action, including the use

of armed forces, as would be
(i) 1n accordance with the Cons-
j titution of the United Siates

of America, and

(ii) as envisaged 1n the Jomnt
Resolution to promote peace

and stabibity im  the Middle
East (This 1s commonly
known as the Eisenhower

Doctrine for the Middle East).

4. Under the Constitution of the
United States of America, US. armed
forees cannot be used to assist any
other country without the specific
authority of the Uhited States Cong-
Tess. The Mutual Secunily Act autho-
rises the U.8. Government to give

i and ecomomic aid to foreign

but does not authorise the

MARCH 18, 1050 Agreement for

Military
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use of United States forces in support
of any other country. The use of the
U.B. armed forces in support of any
other country without specific sanc-
tion of the United States Congress, is,
however, possible under the authority
given by the Joint Resolution of the
Congress of March 9, 1857. A _copy
of this Joint Resolution, generally
known as the Eisenhower Doctrine
for the Middle East, is attached to this
statement

Section 2 of this Joint Resolution
reads as follows:

“The President is authorised to
undertake in the general area of
the Middle East, military assist-
ance programmes with any nation
or group of nations of that area
desiring such assistance. Further-
more, the United States regards as
vital to the national interest and
world peace the preservation of
the independence and integrity
of the preservation of the
Middle East. To this end, if
the President determines the
necessity thereof, the United
States is prepared to use armed
forces to assist any such nation or
group of such nations requesting
assistance against armed aggres-
sion from any country controlled
by international communism: pro-
vided, that such employment shall
be consonant with the treaty
obligations of the United States
and with the Constitution of the
United States.”

A study of the documents attached
to the statement and, particularly, the
portions to which attention has been
drawn above, shows that under the
latest Agreement signed between the
United States of America and Pakis-
tan, the Government of the United
States have undertaken that they will
not only continue to give economic
and military assistance\ifo Pakistan,
but will also, on request, used the
armed forces of the United States in

order to essist the Government
Pakistan, in case of armed w
aguinst Pakistan from any country



6153 Statement ye: PHALGUNA 12, 1820 (SAKA)

controlled by nternational commun-
jam.

The spokesmen of the Government
of Pakistan have, however, given a
wider interpretation to the latest
agreement. .

In view of this interpretation on
the part of Pakistan and the doubts
fthat had arisen because of thus Agree-
ment, 8 request was made to the
United States authorities for clarifica-

tlon. We have
B, a t their latest bila-
agreement with Pakistan has 1o

effect other than the extenrion of th
Risenhower Doctrine to cover Pakis
tan and that the Eisenhower Dac
restricts the use of Unit:d States
armed forces to cases of armed
aggression -from any country coatrol- |
led by international communism.., Wa”/
have beerrgpetinidally assured that this
Agreement cannot be used . st
India. We have also been assurcd by
the United States authoriticz that
there are no secret clauses of this
Agreement nor is there any separate
secret supplementary .agreement

Spokesmen of the Pakistan Govern-
ment have on various occasions stated
that their objective in entering into a
defence aid agreement with the US.A,
and in joining military pacts and
alliances is to strengthen Pakistan
against India We have repeatedly
pointed this out and emphasised that
the United States defence aid to
Pakistan encourages the Pakistan
authorities in their aggressiveness and
increases tension and conflict between
India and Pakistan. We have known'
for some time that in cases of
atfempted ssbotage in Jammu and
Kashmir, Pakistanis have used some
military equipment of United States
origin. It is not possible to say whe-
ther this equipment is part of the
United States defence aid equipment
to Pakistan or whether it has been
Purchased through normal commercial
channels, The wifer Interpreta-
tion given by the Pakistan authorities
to the latest Agreement is, therefore,
@ matter of grave concern to us, parti-

Agreement for
Military Ald between

USA. end Turkey,

Iran and Pakistan
cularly m the .context of our past
experience of repgated and increasing
aggressive action on the part of
Pakistan.
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We welcome the assurance given to
us by the United States authonties,
but aggression 13 difficult to define,
and Pakistan authorities have m the
past committed aggression and denied
it. In the context of this past ex-
perience, the continuing threats held
out by Pakistan, and Pakistan’s inter-
pretation of the latest Agreement with
the US.A, 1t 1s difficult for us to
1gnore the possibility of Pakistan uti-
lising the aid received by it from
other countries ageinst India, even
though those other countries have
given us clear assurances to the con-
trary. We have, therefore, requested
the United Stateg authorities to clarify
this position still further.

We have repeatedly stated and i is
our firm policy that we will not take
any military action against Pakistan
or any other country except in self-
defence = We are sure that the Gov-
ernment and the people of the United
States have nothing but goodwill for
us and that they will not be pafties
to any arrangement, formal or infor-
mal, open or secret, which may
threaten the secunity of India.

There 1s one matter which arose
out of yesterday's discussion. A refer-
ence was made by an hon. Member
opposite to one of our semior officers,
Major General Henderson Brooks; it
was stated that he was not an Indian
national, whereupon I said that Major
General Brooks was an Indlan
national and he was an efficient, com-
petent and loyal officer. Another hon.
Member, Shri Patnaik, secmed to
doubt this statement. I have enguired

into this matter and the position is
this.

Major General Brooks was born in
Burma and was commissioned as
King's commussioned Indian officer in
1829. All King's commissioned Indisn
officers had to be officers of Indian
domicile and Major General Z3rooks
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has all along been treated as an Indian
national Like all other Indian Ser-
vices Officers, he took the ocath of
allegrance to the Constitution of India
soon after the Constitubion was fram-
ed in 1950 I may add that he has
served with distinction in various jm-
portant channels /,

Shrimatl Renu Uﬁnnrtq (Basir
hat) The hon Prime Minister
stated that this bilateral agreement
has been arrived at in the context of
the Constitution of the USA and 't.
treaty obligations So, I would also
ask our External Affairs Mirustry to
malke available to us the actual texts
of SEATO as well as the Mutual Secu-
rity Act of USA, so that we may our-
selves be able to go into the detmls
of those clauses It will help ug m
our debate on External Affaws,
specially becaute Foreign Office
spokesmen of USA have speafically
stated that in addition to the Constitu-
tion of USA and the Frsenhower
Doctrine, they will be bound by cer-
tain other treaty obligations—it was
specifically mentioned m one of the
newspaper reports—such a~ SEATO
and certain other treaties So, we
have to look into all those trealies
and copies may be made available to
us

Shri Jawaharlal Nehrn: They can
be made available, as a matter of
fact, they have been publiched re-
peatedly I think the Lok Sabha
Secretarjat has brought out a com-
pendium of all these documents

Shrimatl Benm Chakravartty: That
15 more or less a short summary of
the various treaties to which we are
a party Normally I do mot think it
contams treaties m which we ae not
a party

Shri Jawaharlal Nehru: The hon
Lady Member will let me know
specifically copies of what documents
she wants and she shall cerlamnly
have them.

Mr. Speaker: If necessary, I will
get & copy
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1229 hrs,
PAPERS LAID ON THE TABLE

Rzrorr oF Lire Insunanc: CoRromA-
TION oF INDIA

The Minister of Finance (Shri
Morarfl Desal): I beg to lay on the
Table, under Section 29 of the La*e
Insurance Corporation Act, 1936, a
copy of the Report of the Life Insu-
rance Corporation of India for the
period from 1st September, 1958 to
3lst December, 1057, along with the
Audited Accounts [Placed m Library,
See No LT-1280(59]

ACTION TAKEN BY GOVERr MENT On
ABSURANCES

The Minister of Parbameatary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table » copy of
each of the following ~<tetements
showing the action taken by the Cov-
ernment on Varwus assurances, pro-
mises and undertakings given by the
Minusters during the various scssions
of Second Lok Sabha —

(1) Suppler;wnhry statement—
Sixth Session 1958 No INII

[See Appendix IV annecxure
No 18}
(1) Supplr mentary statement—

Fifty Session, 1958 No VII
[See Appendix IV  annexurs
No 19]

(1) Supplementary statement
Fourth Session, 1058, No XVI
[See Appendix IV, annexure
No 20]

(1v) Supplementary  statement—
Third Session, 1957, No XVIII
[See Appendix IV annexure
No 21)

(v) Supplementary statement—
Second Session, 1957, No XXIT
[See Appendix IV annexure
No 22]

(v1) Supplementary statement—
First Session, 1857, No XX
[See Appendix IV, Annexure
No 23]
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AMEMDMENTS T0 INDIAN ADMINISTRA
Tive Szmvick (PAY) Rouixs

The Minisier of State In the Minis-
dry of .Home Affalrs (Shrli B. N.
Datar): I beg to lay on the Table,
under sub-section (2) of Section 3 of
the All India Services Act, 1951, a
copy of Notification No. SO 484 dated
the 7th March, 1958, makwng certain
amendments to Schedule III to the
Indian Admuniustrative Service (Pay)
Rules, 1954 [Placed n Library, See
No. LT-1281]59.]

AwrenpmenTs T0 Costoms AND CEN-
TRAL Excise Durizs RErunNp (BRAND
RaTeES) RuLes

The Deputy Minister of Finance
{Bhri B. R, Bhagat): I beg to lay on
the Table, under sub-section (4) of
section 43B of the Sea Customs Act,
1878 and Section 38 of the Central
Excises and Salt Act, 1944 a copy of
each of the following Notifications
making certain further amendments
to the Customg and Central Excise
Duties Refund (Brand Rates) Rules,
1958 —

{1) GSR No 228 dated the 28th
February, 1959

(n) GSR No 220 dated the 28th
February, 1959

(1) GSR No 230 dated the 28th
February, 1959

tPlaced wm [Labrary See No LT-
1282/59 ]
NOTIFICATIONS UNDER SEea CUSTOMS

Act

Shri B. R. Bhagat: I beg to lay on
the Table, under sub-section (4) of
sect'on 43B of the Sea Customs Act,
1878 a copy of each of the following
Notfications

(1) GSR No 232 dated the 2Bth
February, 1959

(1) GSR No 233 dated the 28th
February, 1959, making certain fur-
ther amendment to the Customs Du-
ties Drawback (Brand Rates) Rules,
1958 [Placed wn Library, See No LT-
1283(59)
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1231 hrs,

BUSINESS OF THE HOUSE

The Minister of FParliamentary
Affairs (Bhrl Satya Narayan Sinha):
With your permussion, Sir, I rise to
announce that in accordance with the
order of discussion and voting of De-
mands for Grants announced by me
on 9th March, 1959, business for the
week commencing 16th March wall
consist of discussion and voting of
Demands for Grants m respect of
the —

(1) Department of Atomic Energy;
(2) Ministry of External Affairs;
(3) Mimnstry of Education,

(4) Mnstry of Law;

(5) Munstry of Home Affairs, and

(6) Mmistry of Irrigation and
Powel

Shri Panigrahi (Pur1) You told
us the other day that every week
there will be a “No-Date-Yet-named
Motion” There 13 no such motion
for the next week

Mr Speaker: But it was agreed
that so long as the Demands for Grants
are discussed, we will have to sit till
6 o'clock eve y evening Thereafter,
the hon Mcmbers will find it diffi-
cult to have any more discussion.
Therefore, in exceptional cipcum-
stances we do not allow such a motion

Shri D. C. Sharma (Gurdaspur):
Are we sitting up to 6-o'clock today”

Mr Speaker: Today 1s not a bud-
get day We agreed to sit till @
o'clock only on budget days ‘There-
fore, we will disperse at 5 o'clock

today

Shri Satya Narayan Sinha: So,
non-official business will be taken up
at 2-30 pm

Mr, Speaker: Yes, and then we will
disperse at 5 PM

Shri Naushir Bharucha (East Khan-
desh) May I point out that in the
Revised List of Business circulated to
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[Shrl Naushur Bharucha]

wus it is stated that the Private Mem-
bers’ busmess will be taken up from
IV rMm.to8PM

Mr. Speaker We will take up
Private Members' business one hour
oarlier

Shri Naushir Bharueha: Those hon
Members who wanted to speak
at 330 pm will be misguded

Mr. Spoaker: We wall take up non-
official business at 230 P M

13.53 hre,

CHARTERED ACCOUNTANTS
(AMENDMENT) BILL—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shn
Satish Chandra on the 12th March
1959, namely

“That the Bill further to am-
end the Chartered Accountants
Act 1949, as passed by Rajya
Sabha, be taken into considera-
tion "

The time allotted 1s four hours, out
of which 24 mnutes have already
been taken Shr1 Narasimhan will
continue his speech

last day of the Constituent Assembly

e 1 would hike to read a portion
from the Statement of Objects and
appended to that Bill, for the
of not only the Minister
the entire House It says

7

ment) Bill

“Thése arrangements nave,
however, all along been intended
to be only transitiohal, to lead up
to a system 1n which such accoun.
tants will, 1n autonomous associa-
tion of themselves, largely assume
<he responsibilities involved in the
discharge of their public duties
by securing maintenance of the
requsite standard of professional
qualifications, discipline and cor
duct, the control of the Central
Government bemg confined to a
very few specified matters.”

The second paragraph of the State-
ment of Objects and Reasons says.

“The Bill seeks to authorise the
incorporation by statute of such
an autonomous professional body
and embodies a scheme which 1s
largely the result of a detailed
examnation of the whole positior
by an ad hoc expert body consti-
tuted for the purpose, after taking
mnto account the views expressed
by the varwous Provincial Gov
ernments and public bodies con
cerned "

Thereforc the very first object was
to see that the governmental control
was confined to a very few specific
matters My claim 1s that the amend-
ment now proposed 1s not to have
power for any specific matter Under
the amendment now proposed power,
unhmited power—I would not say li-
terally unlimited power—is taken by
the Government and, m my opinion
that 1s not what we should do after
such an efflux of time It 1s not pro-
gress but the opposite of it

Then I wish to refer to the speech
of Shri K C Neogy when this mea-
sure was before the Constituent As-
sembly I shall read only one para-
graph from his speech, where he says-

“The Council will be composea
of persons elected on a regional
basis and some nominees of the
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Central Government and of the

organised commaercial interests in

will be autonomous end freefrom

external control except m a few

specified matters.”

Conmstent with the objects of that
Bill, Shr1 K C Neogy made that very
clear 1n his gspeech Then he smd.

“All the functions in regard to
the profession so far performed
by the Government will be carried

out m future by this Council
whuch will also have the power to
recognize foreign quahfications

on a bass of reciprocity”

He furthe: says

‘The principle to which I invite
the House to agree 1s that an Ins-
titute of Accountants be estabhish-
ed as an autonomous body and
that as regards the rest, all ques-
tions would be considered to be
matters of detail ”

This 1» what Shrn K C Neogy said
on that occasion Subsequently, the
enactment has been before the coun
try When this measure was being
discussed on a previous occasion Shri
Bhagat actually complimented the ins-
titute of Chartered Accountants for
the very useful way m which it was
looking after that profession There
fore, up to that period there was no-
thing to complain against the Institute
and the Government was quite satis-
fied with  the progress Now
what we find 15 that nstead
of restricting the power of
the Government to certain speci-
fled matters, they are actually taking
powers on almost all matters They
want to force the Institute to do any-
thing they want That 18 not the way
mn which we viewed thig when the
first legisaltion was brought m
When the Cost and Works Accoun-
tants Bill was before the Jomnt Com-
mittee, the representatives of the Ins-
titute of Chartered Accountants came
before the Committee. Because, simi.
lar provisions were therg in the Cost
and Works Accountants Bill also, in
the Joint Commuttee questions were
but to the representatives of the

PHALGUNA 13, 1880 (SAKA)

that are sought to be taken by
vernment, it will not be a far
posal of the matter Here I wan
quote from a record which 1s the pro-
perty of the Lok suvha I am quoting

tal control was working
that he said
“During my presidency, for the
first three years decisions were
unanimous and I had the fullest co-
operation of Government There-
after started an opposition and
there was a sort of government
regulation coming 1 an auto-
nomous body with the result that
the Council 1s not able to function
in a proper manner The result
18 that the nomunated members
are virtually shaping the policy
of an autonomous body That 1s
the unfortunate position ™

That 1= what Shr1 Kapadia, a very
prominent member in that lhne, has
smd In fact, even today for the as-
pirmg chartered accountants an im-
portant attraction 18 to get the Kapa-
dia prize

In his name, he has wmnstituted a
prize, and 1t 15 a coveted prnze as far
as the students of chartered accoun-
tancy are concerned That 1s 1n ‘order
4“0 emphasise the great services which
Mr Kapadia hunself has done to the
profession, and therefore, lus opinion
should be properly considered by the
Government and by the Hopse

Then, we were able to ask the opi-
nion of Mr C C Choks:1 He also ap-
peared before the Joint Commuttee
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-[8hri Narasimhan)
«<n behalf of the Institute of Charter-
«d Accountants. His opinion runs like
Ahis: -

“I have very carefully cmﬂde!.
ed this provision, and in my opi-
nion and in the opinion of the
Counail,, ,. ..”

—I would point out that the
House should remember these
words ‘and in the opmion of the
Louncil'—

+ % .such a provision should not
find a place in the Act concern.
ing an autonomous body of the
nature of accountancy profession,
whether 1t is chartered accoun-
tancy or cost accountancy, for
various reasons, one of which is
this. It may be that Government
should have such powers in re.
gard to other organisations like
the Life Insurance Corporation
or the State Bank of India or
any other autonomous body. But
this is a different type 'of autono-
mousbody Thisis an autonomous
‘body of educated persons who
are carrying on an academic
study or getting training in aca-
demic subjects, and, therefore,
Government would rarely find it
necessary to give directives
which would be nccessary 1n a
financial nstitution like the Life
Insurance Corporation; but in a
body lhke this, Government
would rarely find it necessary to

give any directive to such a

body "

Then, there were some mterrup-
-tlons, and afterwards, continuing

¢urther, he said-

“As a matter of fart, our ex-
perience in the Inshtute of Char-
tered Accountants has becn that
we have been accepting the ad-
vice of Government whenever
Government has given us any;
we have never prevented Gov-
ernment from using such powers
at any,tme”

80, the history of the measure it.
pelf is that it started with the idea
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that it should be autonomous, and it
ghould be on a co-operative basis. We
expect co.operation even amongst
the peasants, but when we come to
educated peaple, we actually feel like
using compulsion,

Shri D. C. Sharma (Gurdaspur):
‘Where 18 the question of compulsion?

Shrl Narssimhan: The power to
compel has been sought to be taken.
That is what I am referring to. Ori-
gmnally, there was the power of con.
senting. Today, after having original-
ly committed ourselves to the princi«
ple that it should be autonomous and
that the control should be only in res-
pec: of specified matters, and after
going through the working of it, and
after having heard the evidence of
the various representatives of the ins.
titute who appeared before the Joint
Commutee on an alhed matter, in the
course of which they referred o this
also and said that it is not at all good,
Yet wec are now taking power to an
unspecified extent That 1s what I am
objecting to, and that 15 not at all
desirable, and that too, after the gen-
eral opinion that more or less the ms.
titute has fun~tioned well and train-
ed people well, and when we want to
expand 1ts activities further so that
more are trained It 15 very wrong
to presume that through dur control
and our hold on the institute, we can
expand That will not be a successtul
proposition Therefore, I very strong-
ly object to the provisions giving
more power I verv strongly object
to the continued predommance which
Government representatives are play-
ing in the deltberations of the char.
lered accountants’ profession There
alsy, Chairtered Arcountants do not
object to governmental action as such;
but when governmental officials get
power and when they are in the com-
muttees, then it is very natural for
these officials, indwidually, to get
info a posiion of dictating to the
body. Therefore, such opportunities
should not be given, and every effort
should be made to reduce them. Actu
ally, it is enough 1f one governmental
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repregentative 13 there in the msti-

tute It 13 unnecessary for more
persons to be there

Then, there were doubts raised as
to whether or not there would be a
rivalry or competition or clash bet-
ween the cost accountants and the
chartered accountants That was the
anxiety that was expressed when we
were discussing that measure In this
<connection, 1In my opmon, 1t will be
necessary to amend clause 6 so as to
enable the chartered accountant aiso
to functron as a cost accountant, and
1 have accordingly given notice of
an amendment Smnce this measure
came up before the House suddenly
yesterday 1 could not give notice of
it in time In fact, we thought that
vesterday, we would proceed to the
adjournment motion, and this Bill
would come up only the next day but
s'mehow or other, we had a small
gap yesterday which was utihised to
bring up this measure So, I did not
have enough time to pgive proper
nolice yesterday <0 I have given
noticc of 1t today 1 am referring %o
the amendment to clause 6, which 1if
vnly Government would support 1t
would enable chartered accountants
also to call themselves as cost ac-
countants That would be made sta-
tutor1ly clear if this amendment 13
accepted Otherwise, it will lead to
doubts as to legal interpretation It
may berome a doubtful propositior
because the relevant provisions nf
the Cost and Works Accountants Bill
whith 1s coming up before us, and
the exi**ing law in regard to the
chartcred accountants are so ngid
that on a strict interpretation they
might not permut chartered accoun
tants {o function a= cost accountants
also Therefore I thought 1t would be
better if this 15 made clear statutor -
v That 1s why I have suggested in
my amendment as follows

1 ]
Page 2, ines 29 and 30 after
iny other deseription’ mnvert ‘ex-
ccpt that of cost accountant, if
he 18 otherwise entitled to be de-

“ignated as such'”

Aceountants 6166
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It 1s for the hon Minister to consider
this amendment and take legal op:i-
mon in regard to this, and i it 1s
found desirable, I would request you,
Sir, to waive notice

In clause 25, there 1s 8 provision
which deprecates any undue adver-
tisement by a Chartered Accountant of
himself And there 1s a phrase in
that clause which says that he will not
call humself a chartered accountant
in «ny document This will give rise
to ceitain difficulties Supposing ad-
1 rtisements are published nwiting
applications, in that context, the per-
son <hould know whether a charter~
ed .c~ountant who 1s not in practice
car mention that designation If this
bar 1s rather wholesale, then 1 would
hke to suggest an amendment that a
chartered accountant who 1t not n
practice can send his application by
giving a description of his quabfica-
tio1  etc for a job, and that should
not come under the purview bf thn
ban

Tn*n here 1s another amendment
of * 1 h I have given notice, which
«rc’he to delete an oniginal section I
do not know whether the rules would
per mit that ordmnarily That section
15 not theie 1n the amending Bill

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
For the mformation of the hon Mem-
bcr 1 might <ay that section 33 had
alrividy been repealed by the Repeal-
ing and Amending Act of 1952, that
scetion does not exist any more m
the Act

Shrl Narasimhan® Then I have
nothing more o say '
Shri Warlor (Trichur) Before

dealing with this amcnding Bill, 1
have to mike ccrtain observations on
the Institute of Chartered Accountants
1tse f which 15 conetituted under the
parent A~ of 1949 After a lapse of
seven years when the amending Bill
of 1956 was being discussed the Min.
1ster had given an assurance that a
comprehensive Bill would be brought
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torward amending whatever defici-
encies or defects were found in the
working of the Institute. It is said
that the present Bill is brought for-
ward as per that assurance, given on
the floor of the House on 12th Sep-
tember 1956. But nothing of that sort
of comprehensiveness 18 seen in this
Bill. Instead, there are certain por-
tions inserted anew—in section 30
of the original Act—which are very
objectionable and which will give
more power to the Government and
s0 on, with which Shri Narasimhan
was dealing elaboratcly. Before doing
that, if the Government had taken
some trouble to know what exactly
the position is as far as the working
g ine msiiwie 13 concerned, wWnel s
the experience that has been gained,
and what are the real necessities in
the matter of expanding this profes-
sion, and then brought forward a Bill,
it could have been called comprehen-
sive, But the Government cannot at
present with this sort of legislation
satisfy either itself or the House that
1t has fulfilled that promise given on
<he previous occasion.

This profession must .be more
thoroughly studied. The present state
of affairs i1s not at all satisfactory.
There are so many complaints also in
the working of the Institute and the
profession as a whole. We have gone
the ma‘ter and have interviewed
many of the existing people in this
profession. We get the information
that the profession 1s at present
monopolised by certain houses of
chartered accountants. For instance,
there are, Ferguson and Company,
Low, Locke & Lewis, Billimoria and
Company etc. Instead of expanding
or encouraging the development of
this profession, these monopolisis are
strangulating it. These houses have
got regl connections with big mer-
cantile and industrial firms in the
country. It is said that some of the
families control, on the one side,
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the firms of auditors which audit the
accounts of these companies. In that
way, a network is created. Thereby,
these monopoly concerns and the
monopoly chartered accountants col-
laborate’] do not wish to say all
of a sudden without sufficient evi-
dence at my disposal that they collude
also. But this is a very serious mat-
ter. I do not want to give the names
of those persons already having such
connections, or the families which
have those connections. In fact, I have
got the names here and if the Minister
wants, I will pass them on to him
privately

Shri Satish Chandra: We know
‘tnem direaby.

Shri Warior: Thank you.

Another factor 1s that the ordinary
shareholders, according to the com-
pany law at present, cannot have any
say in the appointment of these audi-
tors of these public limited compan-
1es, because the ordinary shareholders
are never present at the company
meetings usually. They cannot go to
those meetings, and the company law
as such allows people to corner all
the proxies in thewr favour and make
appoiniments, so that the whole thing
15 1n the hands of a few elements.
They control all the shares and all
the voting The auditors are also ap-
pointed by them. So 1t 1s only a very
few people who are controlling the
affairs of the companies, into the ac-
counts of which the auditors are ex-
pected to probe, to find out whether
there are any irregularities in accounts
or defalcations and other anomalies,
and give a correct picture of the fin-
nancial position of the concerns con-
cerned. But betause of the proxy sys-
tem and the difficulty of poor ordinary
shareholders, who hold only a very
few shares, to Attend the company
meetings and take decisions in their
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law If the auditors are to be chang-
ed, 1t must be explammed properly
why they are changed and why they

people are hereditarily taking advan-
tage of the situation to the exclusion
and disadvantage of new entrants into
the profession

Still another factor of the present
position 1s that the hew entrants are
very few, because the monopoly con-
cerns in the auditing world among
the chartered accounts obstruct them,
thus preventing the widening of the
fileld of auditing where the new en-
trants can operate 1 an independent
way

Mr. Speaker: Does the hon Mem
ber suggest that the chartered account-
anis of various companies must be
appointed by the Auditor General who
will regulate such appointments and
not create a monopoly?

Bhri Warlor: No, the monopoly
cencerns are there at present because
of the legacy of the old period If
new entrants come and auditing of
firms 15 given to them, they get oppor-
tumities and these monopolies will be
broken

Mr. Speaker: How can 1t be done?

Shri Warlor: It can be done by
making the provision for traiming and

Accountants 6170
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for their coming into the field more
liberal These monopolies do not
operate m the fleld of the companies
alone, they operate in the entive fleld
of trade

Mr. Speaker: Why not the Auditor-
General set up a separate department
where he can train these people, in-
dependently of their servaing In a com-
pany®' Now they have {0 serve m
particular firms

Shri Warlor: That will be a nice
proposition if the Government accept
it

Mr Speaker: Now the poorer
section cannot get any opportumty

Shri Satish Chandra: The chartered
accountants, to whom the hon Mem-
ber 18 referring are not employed
by the companies He 15 referring to
firms of chartered accountants Two
or three or four chartered accountants
may start a firm and carry on joint
practice It 1s an independent firm
just Iike a firm of solicitors He 15 not
referring to the chartered accountants
being employed by the companies,
whose accounts they audit

Shnn Warior: The chartered account-
ants form compames There are new
chartered accountants passing exami-
nations and coming into the fleld
Where are they to go” No company
will all of a sudden take these raw
chartered accountants as auditors

Mr. Speaker: That 13 why I suggest
two courses They have to become
apprentices 1 know of cases where
thousands of rupees have to be paid
by new entrants to these companies
to become apprentices That 18 No 1

Shri Narasimhan. That 1s given up
now, the payments have to be refund-
ed

13 hrs
Mr Spesker: Who refumds—as the
dowry i1s never refunded®

The second thing 1s, so fa as dis-
tribution of work 1s concerned, all
these people will be in the warthing
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list and the Auditor-Genersl can pick
and choose and send them to various
companies. Then this kind of mono-
poly will disappear. Otherwise, it
will continue because they have got
their custom.

Shri Satish Chandra: I may submit
respectfully that this profession is
like that of solicitors, architects or
engineers. The client cannot be told
by some outside authority as to whom
he should employ. There are quali-
fied men and it is left to the client
himself to choose the person to whom
he wants to go for advice.

Mr. Speaker: That may be so with
respect to the private companies but
in public companies.

Shri Satish Chandra: The heon.
Member is referring to private firms,
Bir.

Mr. Speaker: I am talking of )oint-
stock companies. A joint-stock com-
pany is a public company where: the
shareholders are the public and that 1s
why Government have control over
them—that the directors must be
such and such, there cannot be a
monopoly; they must have their
accounts audited and so on. There
should not be an obligation between
the directors and auditors. A mono-
poly is created and the new entrants
have no opportunity.

Shri Satish Chandra: Under the
Companies Act the directors are not
permitied to appoint the auditors; it
is only in the meeting of the general
body of the shareholders that they
are appointed.

Mr. Speaker: I agree. Everybody
who has got a share knows that the
shareholders do not count. The poor
shareholders have no time to go and
attend a meeling. Therefore, in a
progressive society, two things must
be done. The hon. Minister will con-
sider this deeply.
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So far as the Company law is con-
%erned, originglly there were provi-
vions—I think sections 144 and 145—
under which the auditors had to be
registered as Registered Accountants
and so on. Two things more may be
done. As far as apprenticeship is
toncerned, they will choose their own
Man—some relation of theirs; and the
-boor man, who may be brilliant, has
ho opportunity. Government must
brovide opportunities for these men.

Then, there is the distribution of
work. In the case of the lawyer or
the doctor it 1s not the concern of the
keneral public; it does not concern the
general community except that a man
may be saved or some irregularity is
Not committed. But, this is public
Tnoney. The shareholders are not
able to take care of themselves. In
such cases, I think 1t 1s proper and the
time has comec that the Auditor-
General must be clothed with the
hower to distribute the work of au-
diting so that these people may, with-
aut fear or favour and not depending
an the directors, audit and bring to
Light many of the irregularities.

Shri Achar (Mangalore): In that
ogse the Companies Act will have to
be amended. As it stands, the Audi-
tor-General cannot do it.

Mr. Speaker: Certainly, 1f there 1s
&ny necessity Acts will have to be
8mended. The only question is whe-
ther there 1s any need now or not.

Shri Warlor: 8ir, I must thank you
immensely for the advice you have
#@iven to the Government and we hope
that Government will take proper
Action. If there is any necessity to
amend the Companies Act the Gov-
ernment should do that,

. Mr. Speaker: The object is that
independent authority must be au-
thorised to appoint the auditor and it
should not be left to the mercy of the
directors to appoint them. The audi-
tors are supposed to be appointed by
the shareholders at the general body
Teeting. Very often, it is the direc-
tore that guide and decide this.
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Bhri Warlor: It 15 out of personal Mr. Speaker: It 15 the private

expenence that I am teling this, it
18 not after reading any text-books
1 say the shareholders (Interrup-
tion )

Mr. Speaker: Every hon Member
might have some experience of a
company

Shri Warlor: 1 am a shareholder
of .a company that has gone into
hquidation Every year the auditors
were certifying that the company was
making good progress The balance
sheets are there, the profit and loss
accounts are there Who can probe
imnto them? The ordinary shareholders
cannot find out that the company
18 already on the verge of collapse
Some of us went m and found out
that it had been so for the past so
many years because there was an un-
derstanding between the auditors and
the directors who mop up all the
shares and got proxies and votes We
could not have any say All the
directors continued Now, the Statc
Government of Kerala had to come to
help that company so that they could
save about 12 000 people employed in
that company (Interruptions.)

My hon friend, Shr1 Sharma wants
to know <omethung but I do not
think I have got the material for him

That is the peronal experience of
so many shareholders, they are not
in a position to have proper control
over the auditors or over the appoint-
ment of auditors I do not bring n
motives 1nto that By and by a sort
of understanding 1s reached between
the directors and the auditors and so
many things are hidden from the
public The interests of the investing
public, the holders of shares are mn
jeopardy That 15 why it i1s necessary
that, as far as possible, two things
must be done What you were pleas-’
ed to say 1s quite correct, Sir, the
independence of the profession must
be mantained It 15 not like the pro-
fession of the solicitors. 1 would not
&gree with that because in the soli-
citors’ firm

parties that go there, let them damn
themselves,

Shri Warlor, Even 1f joint-stock
companies go to them, this profession
18 quite different, because in this
profession the public at large 1s in-
terested The interest of the public
is 1n the hands of the auditors I
they are not honest people, if they
are always subservient to those who
can hold a large number of shares of
the company and also the destimes of
the company, then, the interests of
the ordinary shareholders will be in
jeopardy That 1s why this profes-
ston should be kept above board It
15 not like the doctors or the solici-
tors

There are some historical factors
Under British rule the Bntish firms
of auditors had complete monopoly of
the Brnitish concerns and more than
75 per cent of the capital invested was
in the hands of the British 8o they
kept a monopoly and still that mono~
poly continues there in free India
where the Britishers even now have
therr own capital and, at thy same
time, control over indigenous capital
also That 1s why these monopolies
have grown

Naturally, seemng these, some Indianx
monopolies have also grown, those
who had facilities and opportunities
to come mto the fleld like the firms
i Bombay and Calecutta, and they
have captured the field to a large ex-
tent These two, together, are muz-
zling the growth of this profession mn
India as a whole, because there are so
many strings 1n thewr hands and be-
cause they have so much of control
in their hands Some of these audit=-
ors’ firms are controling even the
election of directors in some compa-
nies How can these directors who
are indebted to them go against these
auditors® 8o, what the auditors say
1s gospel truth for them Only after
the collapse, there 1s a hde and cry
from the general public and the pub-
Lc know that their interests were in
danger
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[Shri Warior]
To avoid all these things, a com-

Mr. Speaker: The hon. Member's
time is up.

Shri Warior: I may be given some
time more, Sir. There are not many
hon. Members who want to speak

The main object of a comprehensive
Bill ought to be the breaking of this
monopoly and creating a more liberal
atmosphere for the new entrants to
take up this independent duty of
auditing public accounts. Instead of
doing that, instead of bringing for-
ward new men who are trained in
auditing and in chartered accountancy,
we find that only so few are coming
into the profession. Qur economy is
expanding but why are so few attract-
ed here? New companies are floated.
“There ought to be more chances for
young men to come in. The medical
profession or the engineering profes-
sion is attracting men. This is also a
highly technical subject and we find
that fewer and fewer people are com=
ing forward though there are talented
people who get very high marks in
mathematics. Why is the profession
not attractive? Our economy is ex-
panding fast although it is not as fast
ag we want it to be, The opportuni-
ties are mopped up by certain mono-
polisits and the new talents are not
coming to flll in the posts. The In-
stitute is responsible for making rules
which do not give encouragement for
new people to come in. Under the
new rules the examinations have he-
come more strict. But it is not to
raise the standard in the profession.
If it is so, we can under~tand it A
very irksome procedure is now adopt-
ed by the rule. A person may pass
the first group in the first instance
but may fail in the second group, But
after a few chances to appear at the
second group, he is asked to appear
again in the first group also.

Mg. Speaker: Who holds these exa-
minations? .

Shri Satish Chandra: The Institute
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. Shri Narasimhan: That is the main
work of the Institute—examinations.

Shri Warlor: Instead of liberalising
the procedure they make it more irk-
some. Examinations themselves are
now-a-days controversial; we are
thinking of eliminating these exami-
nations themselves from the school
system. But here they are made more
irksome. It seems to be not with the
object of raising the standard but only
with the object of excluding new
entrants and making it very difficult
for them to come in, if at all they
want to come in.

Now, what is the position of these
articled clerks? They have to serve
under these chartered accountants for
five long vears. They are not getting
any real emoluments for that. Some
paltry sumg are doled out to them.
They are exploited to the fullest ex-
tent by people who hold the licence
of chartered accountants. This train-
ing is made so essential. I am not s
chartered accountant and I do not
know much about accountancy; 1
know book-keeping. I am told by
my friends—I have many chartered
accountant friends—that for five years
they are neglected elements in that
office. No new training is imparted
to them—neither guidance, nor in-
structions. Now, cannot we remove
this? Maybe, the intentions are very
good. But intentions alone are not
good enough; we should get the bene-
fit in practice. But this is what i»s
happening.

The Minister says that this Bill is
according to the assurance given that
a comprehensive legislation will be
brought forward. This is not a com~
prehensive legislation unless and until
all these aspects are considered and a
remedying measure is brought forward
in this House.

Now, I come to the working of the
Institute. Shri Narasimhan has been
dealing with it elaborately. I will
touch upon only one point. The Gov-
ernment wants to increase the num-
ber of nominees of the Government
from 85.to 8. I want it to be reduced
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[Mr. Derury-SreaxEr in the Chair]

They do not know what good will re-
syt out of their attendance if there
are so many Government nominees.
Why should a member come from
Madura to Delhi when he is not sure
on that point? From Madura to Delhi
is not an easy joke. Sometimes he
may come up to Nagpur and get cold
and return with influenza, Why should
he take the trouble of coming here
with all the vagaries of the weather?
What is the benefit? Naturally, they
do not attend these meetings and
naturally the whole thing is 1n the
hands of a selected few nomunated by
the Government That is the result,
in effect. That is why more and more
nominees are appointed by the Gov-
ernment and the elected members
are decreased. The result is that
there is autonomy only in name. Your
legislating is not the main thing. What
obtains in practice is the important
thing. The autonomy given by legis-
lation can be abolished in practice by
nominating one more person. So,
why not reduce the number to 37 If
there is no quorum in the meeting, we
can see how a quorum can be obtain-
ed and how its autonomy could be
maintained.

Bhrl Narasimhan: There will be
more attendance.

Bhrl Warfor: I thank Shri Nara-
simhan for that suggestion. There will
be more attendance. The autonomy of
the Institute should be real; it should
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be encouraged to expand and brng
the newer elements and new entrants
into our expanding economy. That is
why I wanted to move an amendment
seeking to reduce the number of Gov=
ernment nnmh:eeukomd':iothm

Taking advantage of the fact that
this 18 an amending measure, Gov-
ernment has introduced a new thing.
In fact we wanted to remove the en-
tire section 24. Under clause 24 they

are seeking to insert a new clause
which says:

“30A.(1) Where the Central
Government considers it expedi-
ent so to do, it may, by order in
writing, direct the Council to make
any regulations or to amend or
revoke any regulations already
made within such period as it may
specify in this behalf "

There 13 a penalty
section (2) they say:

also In sub-

“If the Council fails or neglects
to comply with such order within
the specified period, the Central
Government may make the regula-
tions or amend or revoke the re-
gulations made by the Council, as
the case may be, either in the
form specified in the order or with
such modifications thereof as the
Central Government thinkg fit."

What 1s left, Sir, in autonomy? This
House can pass any legislation, but
the President can annul all legisla-
tions m two sentences

Shri Narasimhan: In one sentence.

Shri Warior: Everything can be
done away with 1n one sentence. One
sentence 15 enough. But the penalty
is also there.

Mr. Depaty-Speaker: If the hon.
Member on my right has more things
to say, he can have an opportunity.

Shri Satish Chandra: He hassalready
spoken.

Mr. Deputiy-Speaker: But he has
not finished
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Shrl Warlor: Sir, he 15 a senior
comrade and he can be helpful m
this This 18 called an autonomous in-
stitution But if these two clauses are
there, what vestige of autonomy wall
be there in the whole institution? I
eannot understand I can understand
the Government advising the institute,
the institute taking cognizance of the
vast experience of the Government
and the vast interests that the Gov-
ernment controls It can take cog-
nizance of all that and then make
regulations, amend the regulations or
make rules That I can understand
But here 1t 15 said

“If the Council fails or neglects
to comply with such order within
the specified period, the Central
Government may make the regula-
tions "

Then what 1s the use of this institute,
this Council and all its work? I can-
not understand Therefore, this 15 a
very objectionable section It does
not better the old position, instead it
13 making the pomtion worse

If the autonomy of the institution 1s
to be taken away the hon Muinister
can say so He can say ‘Look here,
you are an infant institute, you do
not know how to behave and there-
fore Government 1s talkung charge of
the entire thing” That can be said
mn plain language, straight language
Instead of that, all these soothing
words of autonomy are there, and
then by the stroke of one sentence
everything 1s annulled That should
not be allowed to go like that That
15 why we want to press the amend-
ment

In the end, Sir, I would request the
hon Minster—this Bill may be pas-
sed or withdrawn—to brning forward
a comprehensive Bill taking nto
account the experience of the work-
g of the institute for the last nine
years, and with objective of breaking
monopolies, giving more facilities for
training to new entrants and mnew
talents who come into the profession,

and keeping the independence of the

ment) Bill

profesmion from the clutches of not
very goodwilled people, not very
straightforward and honest peopls
All these objectives must be taken
together and a comprehensive Buill
must be brought forward so that the
profession of chartered accountancy
will have its own place m the ex-
panding economy of our country

Shri D. C. Sharma (Gurdaspur)*
Mr Deputy-Speaker, 8w, I have
listened with a great deal of interest
to the speech of my esteemed friend,
Shr1 Warior, and I am at one with
him 1n asking for a very comprehen-
sive legislation on this point  But the
question 18, has our Government ever
given any piece of comprehensive
legislation so far? I think the answer
15 in the negative Therefore, to ex-
pect from our Government to give a
piece of comprehensive legislation on
this subject 1s to expect something
that 1s not possible

All the same, I would say that the
amending legislation has not been
done with as much thoroughness and
as much care ag 1t deserves

Mr Deputy-Speaker: Does he ex-
pect these things from the Govern-
ment or not?

Shri D C Sharma. Sir, I am con-
nected with some of these autonomous
bodies, and we have there these
chartered accountants We see them
functioning there I would not say
that all the complamnts put forward by
my hon friend who preceded me are
justified I do not say that in every
case you have the case of a monopoly
I think that 18 too much of a gene-
ralisation But one cannot avoid the
impression, after looking through the
pages of the newspapers and after
reading through some of the cases of
the jomt-stock companies, that there
15 & great deal of—I should be afrad
of using that word, but I cannot help
using 1t—collusion occasionally bet-
ween these chartered accountants and
the directoss of some of the joint-
stock companies
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The result is that the profession
about which some of my hon friends
have been talking so elogquently has
not acquired that kmd of dignity and
that kind of reputation which 1t should
deserve Therefore, the need 13 that
this profession should be rid of any
tinge of monopoly and it should also,
at the same time, be md of all those
practices which have brought to it not
a very wholesome reputation That is
the problem

~

How that can be done 18 beyond my
power to say But I would say that
the one effective way of domng 1t 1s
this that you should tighten up Gov-
ermnment control over this institution
It 1s true that at one tmme it was said
that we should grant them greater
autonomy It 1s true that Mr Kapadia
wanted 1t to have a hitle more free-
dom, and Mr Choksy also wanted it
to have more/freedom 1 agree that
those persons who control the work-
ing of this profession, this institution
should have some freedom, but we
have come to the conclusion that the
Government has to tighten up 1its
supervision over 1t so that some of
the practices which have crept into it
may become a thing of the past I
have absolutely no doubt about 1t, and
I am glad that the Government has
tightened up the regulations in cer-
tain matters

For nstance, by referring to Sec-
tion 7 I find that we have tried to
widen the scope of that clause which
permits the institute to remove certamn
persons from its membershup I think
it has .been done in the better
interest of the profession and in the
better mterest of the better fune-
tioning of our jomnt-stock compames

Now, I come to clause 8 I find that
some objection has been taken to the
number of nommnated persons I am
a2 democrat and every democrat in
this world will be opposed on princi-
ple to the aystem of pomination any-
where mn any body We have got to
do away with that system of nomina-
tion, but since the desire of the Gov-
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ernment 13 to put this Institute on a

firmer, sounder and broader basls, I
think six nomunated persons in a body
which 15 gomng to have 24 elected per-
sons Isg not going to be something
very imiquitous After all, the num-
ber of nominated persons i= going o
be only 20 per cent of the number
of persons who are going to be elected
Therefore, I think not much will be
lost by increasing this nomination
from five to six After all we have
stomached already five nominated per-
sons, and no harm will be done if we
are asked to stomach now six persons

But there 18 a point in what Shn
Waror said It was this that it may
not be possible for the nominated per-
sons to exercise that amount of vagi-
lance which 1s expected of them So,
Government should see to 1t that these
nominated persons are persons of
high professional and admunistrafive
integrity, persons who are held very
high m public ésteem and persons who
are above suspicion so that they car
tone up the whole thing

At the same time, 1t should be secen
that these persons do not remain
absentee members or like absentee
landlords They should keep them-
selves 1n touch with the Institute to
the best of their ability and to the
best of their capacity If that hap-
pens, I think no harm will be done
At the same time, I know and you
also know, Sir, that in the matter of
legislation, our attitude 1z not dogma-
tic, our attitude 1s empirical We learn
by experience, we change with chang-
g circumstances That 1s why w~e
are having so many amending Bills,
and we have a spate of amending Bulls
on the anvil I know if this Bill does
not function properly the hon Mimnis-
ter will be able to bring forward an-
other amending Bill some other time

Now, I am glad that th¢ functions
of the Disciphnary Committee have
been defined so clearly .and so
thoroughly I think we are familiar
with the mstitution of inspectors We
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have inspectors in the railway admi-
nistration and in the educational de-
partments. We have inspectors in all
other organisations such ag purchase,
export and import organisations. But
I would also say that there should be
some organisation to control these |n-
spectors who inspect others. Unfor-
tunately there is no statutory provi-
sion for that anywhere. So, these in-
spectors sometimes do not discharge
their functions as well as they should.
They become like small Moghuls; they
become like small Nawabs, and there
is nobody to question what they have
done or what they are going to do. So,
I think that this pattern should be
followed everywhere. This kind of
Disciplinary Committee should be
there wherever we are dealing with
professional persons. It is needed be-
cause a profession grows and flourishes
not only by virtue of its most well-
known members but also by virtue of
discipline that it exercises on other
members. Some of our professions in
free India are coming into disrepute
only for the simple reason that they
have evolved no code of discipline.
This profession of chartered account-
ants is going to be a profession for
those persons who are to be the finan-
cial conscience-keepers of our public
funds and moneys, ete. I think that it
js necessary to keep this profession on
the right lines and I believe that this
Disciplinary Committee will be able
to see to it that this profession does
not deteriorate, that this profession
does not become a prey to the moral
or social diseases to which sometimes
professions become a prey. I think
this is a very wholesome provision,
and I feel that similar things will be
done when we bring legislation about
other professions also.

At_the same time, I am very happy
that we have not given unlimited
powers to the Disciplinary Committee.
We have constituted the Disciplinary
Committee in accordance with demo-
cratic practice and we have also tried
to see that they function in a respon-
sible marner which is in conformity
with the principles of democracy. We
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have in this Bill specified as to what
they can do and we have also
specified as to the appeals that
could be preferred against their
decision. Therefore, while on the one
hand, this Disciplinary Committee
will be there to bring the code of
conduct or the code of work to a high
level—of all the chartered account-
ants—on the other hand, the Com-
mittee will be there to see that their
decisions can be called into question
and that they cannot go beyond the
limits of the case.

Bosp 7 Bod lr Lhly comwackian idr
this. Some time ago, I had an occa-
sion to meet some of the chartered
accountants—especially some young
chartered accountants, They came to
see me, and they had to tell me a
very, very sad tale. Now, their whole
charge was that they were not ziven
a proper deal at’ the hands of some
of their big bosses, and that their big
bosses could get away very easily
after having done certain things. That
was their charge. But I hope on
account of the proper functioning of
this clause these young chartered
accountants will not have a similar
kind of grievous tale to tell to any
Member of Parliament.

Then I come to clause 23 of the Bill.
I think the training of articled and
audit clerks, if I can put it, is the
foundation of this Bill. It is the .nosti
important part of the Bill. I know
that something will be done to formu-
late rules on this matter. But I would
submit very respectfully that when
the rules are framed, it should be
seen to it that the training is made
as easily available tp young aspirants
as possible and also that the training
is given not only in name, but in sub-
stance. It should also be seen that
this training does not involve any kind
of detraction of those relations which
should subsist between the teacher
and the student.



large scale, every "industry has this
system We used to have this system
in the good old days when every home
was a kind of a technical school, be-
cause every craftsman, artist and every
practitioner of any profession had
some apprentices to be tramned, bdut
now somehow we have discarded that
system I am glad that there 1s some
provision in this Bill wath regard 10
it There should be similar provisions
m other Bills which deal with such
professions Regarding the appren-
ticeship training, I hope the rules will
be placed on the Table of the House
I hope the rules will be made as spe-
afic as possible, they should not be
left loo<e or vague

My friend, Shm Warmor, took objec-
tion to clause 2¢ I do not know how
the autonomy of a body 1s going to
be circumscribed or limited by clause
24 1 think we have this kind of
section 1n municipal commttees and
m every democratic body It says

“Where the Central Govern-
ment considers 1t expedient so to
do 1t may, by order in wrnting,
direct the Council to make any
regulations or to amend or revoke
any regulations already made
within such period as 1t may ~pe-
cify in this behalf "

I think this kind of provision exists
everywhere though not in the very
same words After all, the Central
Government has got to exercise ver-
all control over it and cannot exer-
cise such control unless it has got
some powers We have been talking
about monopolists among chartered
accountants and other persons who
are out to do all kinds of things
Suppose they pass some resolution or
do something which is not proper, I
think the Central Government have a
night to step 1n in order to correct
any error or imbalance Life is a
Series of checks and counter-checks
T think this kind of check in the hands

On the whole, I find that thig Ball
1s very inadequate, imperfect and un-
satisfactory But giwen the cireum-
stances of the case and the framework
of this Bill, I thmk it should be sup-
ported I am an idealist and I would
like to Ive 1n a world where there 13
full autonpmy, where capitalists do
not exist, where there are no obstacles
in the path of young men, where big
business does not have a chance to
do all sorts of things

An Hon. Member: It 15 a paradise

Shri D, C. Sharma: But that world
18 slowly coming into shape We are
bringing 1t into bemng gradually and
when that world comes into being
fully, I am sure we will have a differ-
ent type of Bill But since we Live 1n
this imperfect world, 1n the mudst of
human bemngs whose wisdom 13 also
imperfect, we have to put up with
such kinds of Bills which are not
perfect

I would, therefore, submut that the
Ministry will be well-advised to bring
forward a Bill after some time which
will meet with the wishes of
Mr Narasimhan, who wants full auto-
nomy, with the wishes of Mr Warior
who wants further schemes for train-
ing and also with my wishes for a kund
of democracy which will function ade.
quately and properly in the interests
of the accountants, of our nation, of
the public and also in the interests
of business and all those who want to
enrol themselves as apprentices for
their profession

Dr M S. Aney (Nagpur) 1 have
read this Bill and I was under the
impression that the Government was
creating an autonomous institute for
the chartered accountants m this
country But when I came to clause
24, I found that whatever rights or
privileges Government wanted to con-
fer on this institute have béen com-
pletely annulled and negatived by this
clause. I shall read out that clause
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which seeks to insert a new section
30A:

(1) Where the Central Govern-
ment considers it expedient so to-
do, it may, by order in writing,
direct the Council to make any
regulations or to amend or revoke
any regulations already made
within such period as it may
specify in this behall.”

The Government have taken to them-
selves the power to dictate to the
Council to make any regulation and it
is made incumbent on them to abide
by it. Sub-clause (2) says:

“(2) I the Council fails or
neglects to comply with such order
within the specified period, the
Central Government may make
the regulations or amend or revoke
the regulations made by the Coun-
cil, as the case may be, either in
the form specified in the order or
with such modifications thereof as
the Central Government thinks
fit.”

If sub-clause (1) 1s all right, sub-
clause (2) naturally follows. But
Government have shown no reasons,
have specified no conditions under
which they shall exercise the power
of dictating to the institute any re-
gulation which they want to be made.
They have taken arbitrary powers,
unconditionally arbitrary powers. It
is something, in my opinion, incom-
patible with the conception of autono-
my. There is certainly no harm in
creating an autonomous body. This
sort of creating an autonomous body
of the Institute does not, to my mind,
appear to be a very clear way; it is
absurd, s0 to say. I hope the hon.
Minister who is in charge of this Bill
will give us some intelligent expla-
nation about the necessity of putting
a clause like that, and on hearing that
I shall, as a loyal member of the
party, vote with him.

Shri  Harish Chandra  Mathur
(Pali): It is quite obvious that it is
only as a result of certain practical
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experience that the Government have
come forward with these amend-
ments and I quite realise the resent-
ment which hay been expressed by
hon. Members, particularly in respeet
of the amendment to clause 30A,
where the autonomy of the Coumeil
is being resiricted in & manner. But
let 'us remember that in a developing
economy the expansion programmes
of trade and industry have got to
play a very distinctive role and the
entire progress depends on how the
trade and industry develop and
expand. The health of this expansion
of the trade and industry depends
very much on how the accounts are
being kept and maintained and how
these accounts are properly scruti-
nised. Anybody who does not live
only in the academic world, anybody
who is faced with practical adminis-
tration knows how these accounts are
manipulated. In this House so many
complaints have been made regard-
ing the manipulation of accounts, re-
garding the double account books
which are maintained by the people
in commerce and industry, about the
evasion of taxes and about so many
other things. If these things have
got to be looked after carefully, if
there has got to be a better scrutiny,
then we have to see that this Council
functions more effectively, that it
gives and injects a little health in the
maintenance of accounts by the
various business concerns.

I am really surprised that an
attack on this amendment comes from
our friends who, on the one hand, are
wanting all the time to have tighter
control by the Government over the
people who are engaged in business
and industry, particularly in the
private sector. Now, how is this
going to be exercised? What is our
practical experience? The Govern-
ment, a3 a matter of fact, gave the
fullest autonomy to this Council. Let
us know how this Institution has
worked. I do not blame the Institu-
te. But because of remsony which
are quite obvious, for reasons which
have compelled this Institution, the



It 15 only a power
in the hands of the Government
which they have taken just to see that
this Council functions properly and
wherever the Council has failed or
wherever 1t has gone wrong 1t ¢an be
toned up by certain corrective mea-
sures Government wnll have no
pleasure in going and domunating in
the Council Government have no
pleasure in interferng with them
and by that they can get nothing out
of it At this stage of our develop-
ment, after 7 to 10 years of experien-
ce as to how the chartered account-
ants and accountancy flrms have been
functioning, 1t 1s absolutely necessary
to see that proper accountuncy 1s
mjected mmto the workmg of the
various commercial concerns and if
that 18 not done, the Government
cannot absolve themselves from the
responsibality which squarely falls on
its shoulders

In spite of our love for autonomy
for these institutions, in spite of our
apathy for any concentration of
power in the hands of the Govern-
ment, practical experence dictates
the necessity for such an amendment
Of course, we will be watchful to
see that these powers given to the
Government are properly exercised
It 1s, therefore, for these practical
reasons and because of the existing
circumstances that I support this
amendment to clause 30A, where the
question of autonomy has been raised
Thig 18 the main cribcism which has
been levelled by the various speakers
who have spoken on this subject,

a legal person, excludes society, asso-
ciation and mnstitute  Thereforse, to
me this change appears to be neces-
sary I do not know how the hon
Minister construes it If 1t 15 not so
and if it concerns only a person or
mdividual, then 1 think it needs some
clarification

Then, 1 think clause 24(a) (2)
also needs a little clarification That

clarification Is it by executive order
that dwectors are gomng to be
punished® What s gomg to
happen” My mund 1s not clear about
it I would rather request the hon
Minmister to give a lhittle clarfication
What is the definition of a “person” ?
It 1t includes

Mr Deputy-Speaker: In the Bill, as
passed by Rajya Sabha, there 13 no
clause 24(a) (1)

Shri Satish Chandra: Probably he
1s réferring to the regulatory powers
of the Government

Mr. Deputy-Speaker: It mught have
been 1n the previous Bill

S8hri Batish Chandra: The Bill has
been amended by the Rajya Sabha A
lot of provisions have been amended

Shri Harish Chandra Mathar
I am soory if 1t 15 so0 Then no penal
clause exists

Another important
has been brought

change which
about’ 15 about
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[Shri Harish Chandra Mathur]
separating cost accounting and res-

tricting the scope of the chartered™

sccountants. As I understand it, it is

:
%
z
halt

I felt it would hnve
we had not separated them.
matter of fact, we have very few cost
accountants in the country and the
development of cost accounting will
suffer if it s made exclusivee. Two
views can be expressed on this
subject. One view is that by sepa-
rating them the cost accountants will
be able to grow much better and
develop much  better. But 1
have a feeling that until and
unless this organisation s constituted
in such a way that it has all the
various branches, it would not be
able to function, there would not be
proper scope for training, and there
would not be the proper type of people
coming in; and they will become so
exclusive that they will not be abi-
to take advantage of the various
branches of accountancy.

§
St

14 hrs.

Cost accountancy cannot develop
absolutely in a vacuum. So, I should
have wished that both were under
one umbrella. If in a particular firm
of chartered accountants, there are
eight or nine articled clerks who are
working on various branches, and
cost gecountancy is also one of them,
then, particularly at this stage, when
it is at a very initial stage of s
development, it would benefit much
more by drawing upon the experience
and the impact of chartered account-
ancy, and those studying cost account-
ancy will have some integrated know-
ledge as to how it works, and how
it can benefit from the other branches.
I do not know what reasons weighed
with Goyernment in thinking that
cost accountancy would be able to

ment) Bill

develop much better as a separate
entity, I wish that the hon. Minister
throws some light on this point,
because, the Cost and Works Account-
ants Bill is to follow closely on the
heels of this Bill, and if we pass
this Bill, we shall just be giving
our consent to the exclusion of the
cost accountants. If the cost account-
ants are to be excluded, then we
would like to know the circumstances
under which Government hope that
the profession of cost accountsnts
will be able to develop much better
as a separate entity and that the
present system has not worked satis-
factorily.

oft sihemw ww  (zTEW)
;S wYEG, Wi, qEreiEE ®
T H T[AE FA § e 9 ag dEmw
fadas g anm Iefeae fear mar §
TR gy § } g s
g fr 2y & ww A efs srear
TR g A gwwwe ®

‘St W g R ¥ agy @@

£ | 2R ¥t W@ ST o7 wE @
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wr are §, v T olffaw o
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e F wry § Afew € wvar ¥ e
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gy T § )

Shri Harish Chandra Mathar: My
obgervations *section 24

Stand. I think it is quite clearly men-
tioned hare.
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Mr. Deputy-Speaker: 1f it 15 there,
it is all right

Sbri Harish Chandra Mathur: So
they stand and I would ike the hon
Minister to clanty

Shri Satish Chandrs: Sir, some of
the points raised by hon Members
have already been touched by me In
my opening remarks and there 1s not
much that I can usefully add

I am sorry that the delhiberations of
the Joint Commuttee on the Cost and
Works Accountants RBill could not
convince my hon  friend, Shri
Narasimhan He has quoted extensi-
vely from the evidence given by
Shr1 Kapadia and Shri Choks: before
the Joint Committee On the Cost and
Works Accountants Bill in order to
prove hus case mn relation to the pro
visions congamed 1n this amending
Bill He was himself a Member of
the Joint Commuttee &nd had not
gwen any note of dissent There ore
& few notes of dissent but we do not
find any from him I had inferred
from his earher silence that we had
been able to convince him and that he
had changed us opmion I find
that he 1s still not convinced
If the collective wisdom of the Com-
muttee which had many distinguwshed
Members of this House as well as the
other House, could not convince him,
1t would be difficult for me at this
stage to make hum change his opinion

He is very much agamnst the regu-
latton making power sought to be
taken by the Government through
this amending Bill In  fact, the
power had been there in a different
form even before the introduction of
this Bill But the experience of last
ten years has shown that it was not
sufficient At present, the Govern-
ment can suggest amendments of the
regulations to the Council of the In-
stitute for its conmderation The re-
gulations made by the Council of the
Institute do not become final till they
are approved by Government What
18 now sought to be dane 15 that the
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Government on thelr own initiative
can suggest amendments of the regu-
lations to the Council of the Institute
and if the Council does not agree with
Government, the latter can still nots-
fy such regulations

Many complainty have been voiced
in the other House as well as this
House regarding the functiomang of
this Institute My hon friend, Shn
Warior, sees many things which are
not moving g y many
actions of the Council of the Institute
which according to him need scrutiny
and change, yet he does not want to
confer power on the Government to
make those changes I can assure the
House that thus regulation making
power 18 not gomng to be used reck-
lessly It wll be there only as a
reserve power In fact ,in all pro-
fessional institutes of this type, even
in the case of the medical Councils
such powers have been kept mn
Teserve by the Government My
hon friend Shn Shree Naranr Das
pointed out just now that such powers
are exercised through Visitors an
the case of Unuversities and simular
other institutions The Institute of
Chartered Accountants has been
functioning during the last ten jears
as a completely autonomous Institute,
dnd 1t will continue to function ag an
autonomous Institute I might res-
pectfully submut that the impregsion
of my esteemed and learned friend,
Dr M S Aney, that some new
Institute 15 baing created 1s not quite
correct This Institute has been
therefo;-tpeﬂodotabouttmym
But certain difficulties have been ex-
perienced due to differences of opi-
mon 1n the Council of the Institute
There have been mstances when long
time 15 taken to decide minor pomnts
due to such differences of opimion.
I do not mean to say that the Inst-
tute has not done good work I have
paid compliments to the Institute in
my opening remarks It has estap-
hished sound traditiony for the pro-
fession and laid down correct stan-
dards of bebaviour It hos exercised
discipline over i3 members in a
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commendable manner. All the same,
there have been occasions when some
members have differed on minor

without giving the Council of the
Institute the fullest opportunity to
discuss the matter, But in case a cer-
tain issue requires the intervention by
the Government in the interest of the
health and progress of the profession,
this power shall be exercised with
utmost care.

S8hri Narasimhan: It is not statu-
torily provided that opportunity
would be given to them to discuss
it.

Sirl Satish Chandra: Many things
cannot be provided statutorily, but
the irtention of the Government is
clear, I am sure this assurance
will be kept in mind by the officers
of the Company Law Department.

A point has been raised about the

tio of the persons nominated by
the Government to the persons elect-
ed by the members of the profession.
There appears to be a Jot of misun-
derstanding on this matter. Firstly,
it has been pointed out by Shry Warior
and other friends that the number
of pnominated members is sought to
be incremsed from 5 to 6 as if the

the Council, It is not a correct thing.

At present every 150 members of
the Institute are entitled to elect one
member to the Council. There are
now 20 elected rlembers. The Act
provides that 5 shall be nominated by
Government. The total membership
of the Council is, therefore, 25.

The professiorr is developing and
the membership is becoming larger.
As there {8 no maximum limit, the
Council may become unwieldy. A

ment) Bill

.

maximum number is now being

so that the Council will consist of 30
members, 24 of whom shall be elect-
ed by the Institute and 6

nated from the Department of Com-
pany law Admunistration which
functions om behalfl of Government in
relation to the work of this Institute.
Two other persons suggested by the
Federation of Indian Chambers of
Commerce and Industry and the Asso.
ciated Chambers of Commerce are
nominated by the Governgnent, These
two persons are usually members of
the profession. They are qualified
Chartered Accountants nominated by
Government on the advice of the
two Chambers of Commerce in the
country so that they may represent
the viewpoint of trade and industry
if certain matters concerning them
are discussed in the Council One
person i8 nominated usually from the
Auditor-General's side. At present
the Director of Commercial Audit,
who is also a Chartered Accountant,
is a member. So, these nominees,
except the one representing the De-
partment of Company Law Adminis-
tration, have nothing to do with
Government as such. They are nomi.-
nated to represent wvarious interests
and are members of the profession.
The fifth one is an officer of the
Ministry of Defence who
Chartered Accountant,

S8hri Narasimhan: Fifth wheell

Shri Batish Chandra: The Govern-
ment is represented actuslly by one
member only. So, it is not correct
to say that the proportion of nomi-
nated members is being increased
that they guide the destinies of the
Institute or that the decisions of the

too is &
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Council are dictated by them. To
say 50 would be a sad commentary
on the intelligence of a distinguished
profession. Chartered  Accountants
are not likely to be cowed down by
one representative of Government in
the Council of 25. This is rather an
argument which is too far-fetched and
which does not carry much convic-
tion.

Shri Warlor: How much is the
quorum of the Council?

Shri Batish Chandra: I could not
say off-hand.

Shri Narasimhan:, It must be one-
third. .

Shri Satish Chandra If it is one
third in a Council of 25, it should be
9 persons, (Interruptions)

I will say a few words about the
training of articled clerks, about
which something has been said. In
that connection a phrase has bcen
used repeatedly—that of monopoly.

I have always understood a mono-
polist to be a person who sells his
goods in the market and the buyer has
no choice except to go to him. That
is how I understand a monopolist.
Here, in connection with this Bill, it
has been used by some Membems
opposite in a manner which comple-
tely changes the connotation and the
meaning of the word monopolist.

1t i for the shareholders of a com-
pany to choose any Chartered
Accountant. Whether it is a director
managed company or managed other-
wise, it is for shareholders to choose
the Chartered Accountant. A Char-
tered Accountant is prohibited from
soliciting work, from canvassing for
being appointed as an auditor. And
yet, it is said that some monopolist
concerns exist in this fleld. It has

said that these concerns are
hereditary. That again is not a fact.
If the hon. Member reads the Act
very carefully he will find that only
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a duly qualified member of the In-
stitute of Chartered Accountants or
a person who has completed his
training can become a member of a
firm. It is not that 2, 3 or 4 persoms
can make a firm.

The articled clerks who get train-
ing under the seniors have an oppor-
tunity to acquire practical experience,
which is more important than theore-
tical training. Theoretical training

necessary is the practical training
which they get under their seniors in
the profession.

I have very little time and I would
respectfully submit that the Bill, as
it is, may be congidered by the
House and passed.

Mr, Deputy-Speaker: The question
is:

“That the Bill further to amend
the Chartered Accountants Act,
1949, as passed by Rajya Sabha,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: We are now
coming to the amendments. If it is
the desire of the House we can push
a little, 8 minute or two, into the
other business so that we may proceed
with this Bill and this may not
hang on. That we can do only if
the hon. Members have no objec-
tion.

Shri Satish Chandra: We can get
through it, Sir.

Some Hon. Members: Yes,
Clauses 2 to 7

Mr. Deputy-Speaker: Now, the
question is:

“That ¢lauses 2 to 7 stand part
of the Bill”

Themtionwua@opud.
Clauses 2 to 7 were added to the Bill
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Clause 8~ (Amendment of
Section 8
Shri Warlor: Sir, 1 move:
for “six persons” substitute
“three persons”.
I have moved my amendment and
no explanation is necessary.

Mr, Deputy-Speaker: I will put this
to the vote.
The question is:
P‘IQ 3, line loi—
for “mx persons” substitute
“three persons”.
The \mtwn was neégatived

Mr. Deputy-Speaker: The question
is:

“That clause 8 stand part of the
BillL"
The motion was adopted

Clause 8 was added to the Bull
Clauses 9 to 23 were added to the
Bill,

Clouse 24 —(Insertion of new section
30-4 )

Shri Warlor: Sir, 1 beg to  move
my amendment to clause 24:

Page 8,—
after line 38, add—

“Provided that any such regu-
lations or amendments or revo-
cations proposed to be effected by
the Central Government shall be
laid on the Table of both the
Houses of Parlament before
making such regulations, amend-
muml.or Trevocations.”

Shri Narasimhan: I beg to move:
Page 09—
emit lines 38 to 38

ment) Bill ;
Mr. Deputy-Speaker: I ahy put
ummdmenhﬂulandswchm
24 to the vote of the House. The
question is:
Pllef.-—

after hne 38, add—

‘Provided that any such regu-~
lations or amendments or revo-~
cations proposed to be effected by
the Centra] Government shall be
laid on the Table of both the
Houses of Parliament betory
making such regulations, amend-

ments or revocations.”
The motwon was negatived,
blr. Deputy-Speaker: The question

Page 9 —

omit lines 33 to 38,

The motion way negatived,

h:m. Deputy-Speaker: The question

“That clause 24 stand part of

the BilL"
The motwn war adopted.

Clause 24 was added to the Bill

Clcuuzbandﬂsmcddcdmﬂu
Bill,

Clanse 1

Mr Deputy-Speaker: There 13 an
amendment to clause 1.

Amendment made;
Page 1, hne 4—
for “1958" substitute “1959",
{Shry Satish Chandra]
i'-llr. Deputy-Speaker: The question
“That Clause 1, as amended,
stand part of the Bill”
The motion was adopted,
Clause 1, az amended, was added to
the Bill
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' Ensoting Formala
Mr. Deputy-Speaker: There iz an
amendmant—No. 4—to the Enacting
Formula.

Amendment made:

Pl“ 1, line 1,—
for “Ninth Year" substitute
“Tenth Year”

[Shri Satish Chandral

Mr. Deputy-Speaker: The question
in:

“That the Enacting Formula,
as amended, stand part of the
Bill”.

The motion was adopted.

The Enacting Formule, as amended,
was added to the Bill

The Title was added to the Bill

Shri Satish Chandra: Sir, I beg to
move:

“That the Bill, as amended, be
p‘mﬂ .

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be.
passed.”

The motion was adopted.

14.33 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
THIRTY-SXVENTHE RxPomT

Shrimati Ila Palchoudhuri (Nabad-
wip): 1 beg to move:
“That this House agrees with
the Thirty-seventh Repor: of the
Committes on Private Members'
Bills and Resclutions presented
to the House on the 11th March,
1850."

Dnits
‘rur. Deputy-Speaker: The question

“That this House agrees with
4he Thirty-seventh Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 11th March,
1859."

The motion was adopted,

14.34 hrs.

RESOLUTION RE: LICENSING OF
NEW INDUSTRIAL UNITS—contd.

Mr. Depuiy-Speaker: The House
will now resume further discussion
of the Resolution moved by Shri
P. K. Vasudevan Nair on the 27th
February, 1959 regarding the policy
of licensing new industrial units.

Out of 2 hours allotted for the dis-
cussion of the Resolution 7 minutes
have already been taken up and
1 hour and 53 minutes are left for its
further discussion today. Shri P. K
Vasudevan Nair may continue his

speech,

S8hri Vasudevan Nair (Thiruvella):
Mr. Deputy-Speaker, last time I was
trying to restate the general policy
adopted by this House on the ques-
tion of giving licences for new in-
dustrial units. On that policy
there is no difference of opinion.
That 18 a good and correct policy. I
am trying to examine how that policy
15 being implemented. My complaint
15 that the Government does not take .
any care at all in the correct imple-
mentation of this good policy. I am
quite sure that most of the represen-
tatives of most of the States in both
sides of this House will have given
their own reasons for supporting my
Resolution,

At the outset I will examine some
general figures as far as licensing of
new industrial units is concerned.
With great difficulty, I went through



total. The next fortunate State is
West Bengal which gets 233 licences
wikiek conmess b 10904 Jop=cemd o
comes the State of Madras with 139
licences. I will examine the position
of my State because I am more con-
cerned with my State. The position
of Kerala is really very pitiable.
Out of 1,230 licences, Kerala got only
34—2'76 per cent.t I do not go
through all the figures but we have
our friends like Madhya Pradesh,
Punjab, Orissa, Mysore, Rajasthan
and many other States. I have got
some other figures also. This shows
that even today, even after the
acceptance of the Industrial Policy
Resolution and definite statement by
the States Reorganisation Com-
mission and also by the Planning
Commission to the effect that we
should try to develop and lift up the
under-developed States when new
Heences are given—after all that,
the position is that there is heavy
concentration in certain areas. These
very figures declare categorically
that there is no conscious effort on
the part of the authorities in charge
of the affairs to give a changed and
new life as far as the industrial
development of this country iz con-
cerned,

Shri Harish Chandra Mathur
(Pali): How many licences were re-
fused ?

Shri Vasudevan Nair: The Journal
does not give that figure....(Inter-
ruptions )

in spite of the loud proclama-
tions of the authorities in power to
e contrary.

Sir, I hope that the representatives
trom other States will go into the
Situation with regard to their own
States in more detail, and you will
Please allow me to concentrate my-
Seif on the situation in my own
State. My State is one of the aggriev-
€4 States. You might have heard

ny people calling us a problem

tate, It is very true that we have
Bot many problems, perhaps many
‘;roblem: which do not trouble many
Sther States.

You know of the serious food situa-
in our Btate, but that is not
Televant here and I will not go into
i You also know,

ous unemployment
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Our complaint 1s that the Govern-
ment did not take any imnterest in res-
pect of some of thosa industries whuch
should be located in Kerala and for
which perhaps Kerala may be the best
location or even the only location, even
in such cases Government have failed
to persuade those people m the pri-
vate sector to start the industries in
our State

® Now, I will make certain references
to certain of them I wll, at the very
outset, refer to the manufacture of
rubber tyres I understand that three
licences are 1ssued during thus period
‘The hon Mimnister may say that we
have got one We have got one licence
which 18 not used and, perhaps, which
cannot be used by that particular
gentleman in the near future. Two
other licences were 1ssued, one for
Madras and one for Bombay State.
You are aware, Sir, that we produce
something hke 97 per cent of the
rubber in the whole of India, and
nobody will argue that a rubber tyre
industry should be located anywhere
outside the State which produces 97
per cent of the total rubber

Agun, in the case of electricity we
msepmadfurchupelactnuty Our
308 (Al) LSD-8
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mation—and our native capitalists are
going to have 40 per cent. And, they
are going to have the factory at
Bombay I ask the Government, what
was the dufficulty in the way of the
Government asking that party to start
that industry in Kerala State® I am
quite sure the Government possesses
enoygh power in its hands to ask
those people who are requesting for
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[Bhri Vasudevan Nair]
Also, we have got plenty of miner-

there
being done in Bombay. There again
the main factory is going to be in
Bombay.

There is another instance which I

" have to bring to the notice of the

House. It was announced in this very
House itself that we are going to get
a Security Press, in the public s¢ctor.
‘What has happened to that Security
Press, I ask the “inister.
After some time we came to know that
that Press is going to be divided into
dree s Sine want b Simbataes
We do not grudge that, because it is
our sister State. We want all the
States to have all the industries. But,
8ir, when it was decided to have the
Security Press at Koratti in Kerala
State for which 100 acres of land has
already been bought by the Govern-
ment of Kerala, what was the reason
for the Government to shift a part of
it to another place? All right; let it
go to Madras State. But what about

In this context, Sir, I would invite
8itention of the Government to &
Statement made by our Finance Min-
istey in our State legislature during

recent Budget Speech. What he

Sayg iz as follows:

“The complaint that Kerala got
no share in the industrial expan-
sion brought about in the first and
second Five Year Plans of India
is not confined to any single party
in Kerala."—

I Lope even our Deputy Minister Shri
A. M. Thomas will agree with me,

“It is the complaint of the
entire populace. Kerala does not
have even a single scheme under
heavy industries in the public
sector in which the Union Gov-
ernment have directly invested
The people of Kerala hope that a
different approach will be percep-
lible at least in the third Five
Year Plan. In my view, the peo-
ble of Kerala would consider the
issue of a second shipyard as the _

e of the Centres earnest-
hess in this line.

May I avail myself of this op-
bortunity to declare that every day
of delay to announce that it would
be Iocated at Cochin serves only
o strengthen the misgivings of

1mnymahuuofﬂ:hopnmunltr
% request the Government, to urge
UPon the Government, to take a fina¥
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part to play in it. They have to take
up many responsibilities, but the Cen-
tral Government should come to the
help of the State Governmentg very
liberally. In our country today, there
are many institutions that can help for
starting new industries, not for help-
ing the State Governments but the
private industrialists, and they are, the
Industrial Finance Corporation, the
National Industrial Development Cor-
poration, the Refinance Corporation,
the Industrial Development and
Credit Corporation, the State
Finance Corporations etc, etc. But
all these corporations and institu-
tiong are there to give help to the pri-

case of the State Governments there

me if I take a couple of minutes more,

Private capitalists in starting some
Bew industries. They decided to invest
Some money together with private
men in some industries, because, withe
out that, no industry worth the name

Licensing of 6214
New Indus-
trial Units

will be started in our State. It is a
very poor State. No one individual
can put in Rs. 50 lakhs or a crores of
rupees in one industry without the
help of the Government or without
the help of the Finance Corporation,
That is the history in our State. When
Dr. C. P. Ramaswami Aiyar was our
Dewan, all the industries worth the
name were started with the direct
help of the Government, and with the
collaboration of the Government.
That is the only possible way even
today. But the Planning Commission,
unfortunately, has taken objection to
this collaboration of the State Govern-
ment with private capital. I know
there ig a lot of correspondence going
on between the Planning Commission
and the State Government. I request
the Central Government to intervene
in the matter on behalf of the State
Government and see that the State
Government is allowed, at least in our
case or in the case of some other State
like ours, to collaborate with private
capital to start new industries.

Finally, the third Five Year Plan is
in the offing. Discussions are going
on. When the industries in the public
sector in the third Five Year Plan and
their location are decided upon, I urge
upon the Minister to consider the case
of States like ours in the formulation
of the third Five Year Plan. I hope
he will consider it.

Mr. Deputy-Speaker: Motion mow-

That for the original Resolution, the
following be substituted; namely:—

“This House requests the Gov-
ermnment that in case of issuing



in the public sector requires re-
orientation so as to ensure their
location in industrially backward
areas unless there are major draw=-
backs on non-avallability of raw-
materials in such areas.”

help it. Half an hour has already
o it D. R. Chavan (Karad): TBe€  been taken by the hon. Member who
RnOves moved the original resclution, HaM
That in the resolution,— an hour at least should be given to
add at the end,— the Minister-in-charge. Would ke
“and er ds that require more time?
immediate steps be taken to The Minister of Industry  (Shri
shift the existing industrial

units suffering from defective
location to better location.”

Shri Harish Chandrs Mathur: We
ecan sit a little longer.

Mr. Deputy-Speaker: We will see
to that afterwards, if the House »®
desires. Shri M. C. Jain.

Shri Shree Narayan Das (Dar-
bhanga): I beg to move:

That for the original Resolution, the
following be substituted, namely:—

“This House appreciates the

policy of licensing new industrial
units so far followed and urges
upon the Government the neces-
sity of laying more emphasis on
the location of such new units ia
less developed areas unless there
are major disadvantages in such
areas in the matter of availability
of raw materials and other inci-
dental facilities.

Bhri M. C. Jain (Kaithal): I beg
to move:

That for the original resolution, the
following be substituted, namely:—

“In view of the balanced deve-
lopment of different regions in the
counfry which has been the dec-
lared objective of the Government
this House is of opinion that the
policy of licensing new industries
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Shrl Surendranath Dwivedy (Ken-
drapara): I do not think there will
be any disagreement in this House °
about the purpose of this Resolution.
If 1 mistake not, the National Devel-
opment Council, at some stage or
other, agreed in principle that within
the available resources every effort
must be made to provide for balanced
development in different parts of the
country, ‘This is, of course, in regard
to the removal of regional disparities.
But this Resolution points out to a
specific problem, that is, location of
industries in our country.

In spite of the fact that so many
hon. Members have repeatedly pleaded
for i1t and in spite of the fact that the
balanced development of our country
is being accepted by the Planning

direction. I do not think hon.
Minister is in a position to tell us
today whether by the policles
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to plead simply because my State of
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concentrated in the hands of a few
people. If that is so, what has the
Government done in this matter?

I do not want to quote many figures,
but I have got here licences issued by
the Government for the period April
1956 to September 1858 and also from
October 1858 to October 1858. It will
be seen that from April 1956 to Sep-
tember 1056 licences issued to States
like Assam, Bihar, Orissa and Rajas-
than—and these are very backward
areas—were very few, For example,
Assam hag got 1.24, Bihar 2-16, Orissa
1'24, Rajasthan 1-24.

Shri Ranga (Tenali): Rajasthanis
are feund everywhere,

Shri Harish Chandra Mathur: I
shall be grateful if you send them
back.

Shrl Surendranath Dwivedy: Rajas-
thanis may be everywhere, but we are
considering the region. I thought that
Perhaps in the Second Five Year Plan
things would have been better. But

of
New Indus-
trial Units

if you look into the figures from Octo-
ber 1058 to October 1038 you will find

areas have got historical advantages
and facilities. Because of technological
development, out of one raw material
several commodities can be produced
In these days of atomic energy I do
not think it can be a consideration.
Even where we have coal, hydro-elec=
tric power and other things, no con-
sideration has been given to set up
new industries by granting licences.
When we are talking of technological
development, when our transport and
other facilities are also increasing, is
it proper for us, again to say that
because some areas have got certain
advantages, which they have been
enjoying for historical reasons for
ages to come, we should not give pri-
ority to the areas which are less deve-
loped? That is what we really find
from this statement. The licences for
new industries are issued under the
Industries (Development and Regula-
tion) Act. There are complaints—I
do not know how far they are valid—
that very great delay generally occurs
while granting licences. I know that
when a license goes to the Govern-
ment, it is perhaps necessary to collect
all connected information. But, at the

quicker as possible, I know that the
licensees generally come from areas
which are very well developed. And,
naturally, they, for their own advan-
tage want it in the nearabout places
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«Commission, to tell the particular lic-

to take it up. I say this with a certain
amount of confldence becayse you will
find that not only Members belonging
to the Government's party but all
sections of the House are anxious that
the development of this country must

As regards my State, if I raise that
question, the hon. Minister will come
forward and say, we have given you
Rourkela, we have given you Hirakud,
and so on.

Shri T. B, Vittal Rao (Khammam):
And a fertiliser factory.

Shri Surendranath Dwivedy: All
these things will be said to me. But
the problem of employment should
also be taken into consideration. We
know there are people who are run-
ning to the cities for employment, and
we know what the condition of the
people is where there is concentration,
and we are spending large sums of
money on slum clearance. If some
part of this money goes to the States
for development of transport, then
many of these things can be avoided.
So far as Rourkela is concerned, in
any case, Government were bound to
have the plant there, because the raw
muﬂahmwﬂhbhmmplmv
In Rourkela, there can be dozens of
steel plants like the one that i» there
now. BSo much of raw material s
available &t that place.

Whenever the question of employ-
maent 1s raised in the House, as to how

MARCH 13, 1850 Licensing of New
Industria
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many Oriyas have been appointed, we
are always confronted with the snawer
that it should not be considered from
a parochial paint of view. Even the
other day, in the consultative com-
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Party asked how many Oriyas hail
been employed in the Rourkela fac-
tory. Some other Members tock ob-
jection to this question, and the
hon. Minister refused to give the infor-
mation and stated thmt this was @&
national factory, and, therefore, every
Indian national was entitled to ged
employment there, and that this should
notbeeonsideredtmmnpuoehmu

provincial point of view.

It is not a parochial point of view,
but the question should be eoal!deud
from the point of view of the Tact that
the population is so backward and so
economically undeveloped that they
have often to run to the neighbouring
States for employment in factories and
other things. At present, you will
find that there are lots of people in
Caleutta who are being re-
fused employment in the
Calcutta factories, because the Bengal
Government msist that the sons of the
soil must be given first preference in
any of the industries that are to be
started there or that are already going
on there. That being their attitude,
it becomes essential that in areas like
these, opportunities should be afforded



State being under-developed; and they
have given you certain facts. If you
say 1t 15 a party question, then let us
start from the party point of view.

Mr, Chalrman: I assure the hon.
Member that Rajasthan will be called

Shri Harish Chandra Mathur: It is
not a question of party, but it iz a
question of region.

Shri Khadilkar (Ahmednagar): May
1 point out one thing? We have heard
on the floor of the House “that the
whole of our country iz under-deve-
It is a question now which
grea is less under-developed and
which area is more under-developed.
*Ihat is all. There is no other ques-

Shri Khadilkar: Excuse me; it is
not region-wise there; it is only race-
wise or caste-wise.

Shri N. B, Maiti (Ghatal): BShri
Surendranath Dwivedy has referred

Shri Shree Narayan Das: I am
glad that this resolution has been
moved by my hon, friend who has
emphagised the very important
of the industrial developments of our
country.

At the outset, I would say that the
resolution as it has been framed wants

i

emphasis on the location of such new
unity i less developed areas unless
there are major disadvantages in such
areas in the matter of availability of
Taw materials.’.

I would like to draw the attention
of the House to para 15 of the Indus-
trial Policy Resolution of the Gov-
ernment of Ind-a, which reads thus:

“In order that industrialisation
may benefit the economy of the
country as @ whole, it is import-
ant that disparities in levels of
development between different

" regions should be progressively
reduced....It is one of the aims
of national planning to ensure
that these facilities are steadily
|made available to...... "

—that is, the facilities of ready avail-
ability of power, water supply and
transport facilities ete.—

« .areas which are at present
lagping behind industrially or
where there is greater need for
providing opportunities for em-



Shri Shree Narayan Das: So far as
I have been able to gather, the
Planning Comm.ssion and the Com-
merce gnd Industry Ministry which is
empowered under the Industries
Development and Regulation Act have
been attending to this aspect of the
question very carefully. Some of the
institut'ong that have been established
during the last few years for the

Development Corporation, the Nation-
al Small Industries Corporation, the
Indian Handicrafts Corporation and
other bodiegs are quite conversant

resolution as it stands is not necessary.

Ag I have gaid, this has brought the
case of the backward area to the notice
of Government and this House, and
we have heard hon. Members who
come from backward areas, who haves
had the opportunity to emphasise the
development in their own regions.

Therefore, I am not speaking on
behalf of any State. I think there are
warious regions in the country where
there is much lesg industria] deve-
-Jopment even after independence and
even after the Planning Commission
has come into being. The establish-

t of the Planning Commission

shows that there is one central
to look after the all round deve-
t—not only industrial deve-
but all round development—
the country. Therefors, 1 think

lished, the applications that were
disposed of and so on.

Therefore, it is clear that every
State is being looked after. There is
no guestion of any State being neg-
lected, which hag not been any single
industrial unit. Therefore, no cne can
say that any State is neglected. The
hon, Mover of the Resolution Ilaid
emphasis only on the State of Kerala.
I think the very spirit of the Resolu-

Shri Vasudevan Nair: I left it to
him,

8hri Shree Narayan Das: Practical-
1¥, during three-fourth of the time,
he was emphasising the backwardness
of Kerala.



Kerala iz part of the under-developed
areas.

Siki Shree Narayan Das: Although
there 13 a Planung Commission to
look after this matter, and we have an
Industria] Policy Resolution passed by
Government, I would suggest that a
small high-power commuttee be set up
to look into the workings of all the
concerned bodies including the Plan-
ning Commission, the Ministries res-
ponsible for the regulation and deve-
Iopment of industries in the country
and other bodies There are so many
corporations and companies which
have been entrusted with the task of
the all round development of the
country, in the fleld of big industries,

- small industries snd medium indus-
tries and cottage industries. The
working of all

of India. That would give an overall
picture to us. Then we can know
which are the regions which have not
been attended to and which should be
glven priority of development, so that
the policy that hag been adopted is
followed in prectice.

lity of raw materials, availability of
Power, water supply, transport end
80 on, to decide whether it be
profitable or not. il

Therefore, we should not that
the Government have taﬂed.i:;, this
regard. Having laid down the policy
in the Industrial Policy Resolution, I
think the Planning the
Government of India and other bodies
concerned have been attending to it.
I will not take much more time. I
think it would satisfy hon. Members
otthisﬂomei:amallhigh-m
committee 1s set up to look mto the
working of these organisations, not
with a wiew to condemn or find fault,
but with a view to see whether the
Industrial Policy Resolution has been

industrial development of the country
should pay more attention to those
areas,

With these words, I commend
amendment. I hope hon. Members
the Government will accept it.

Shri Mahanty (Dhenkanal): I am
sure the House will joineme in offer-
ing thanks to the hon, Mover of this
Resolution. Once again he has sought
to focus the attention of this House

g8
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on the prevailing pattern of regional
disparity in the economic develop-
ment of this country.

Of late, much is bemng said, as it
shotld be, about the emotional inte-
gration of India. In this context,
linguistic irredentism and linguistic
squabbleg are being mentioned, but I
wish to submit that it ig not linguistio-
irredentism or squabbles that is stand-
ing in the way of the emotional inte-
gration of this country, but it 15 the
regional disparity 1n development. The
fact has to be admited that the eco-
nomic development dia is, by and
large, a historical accident, When the
British had come to this country, all
their industrial activities centered
round three port towns, Calcutta,
Bombay and Madras. The rest of the
country was bemg utilised ag a mere
h'nterland. Cities had grown up
around the three military ports of Fort
William (Calcutta), Fort St. George
(Madras) and Fort. St. David (Bom-
bay).

What pains me is that since that
time the Government of India have
taken no effective steps to exert any
corrective influence over the disparity
which was, by and large, a historical
accident. Speakers after Speakers—I
do not know why-—have approved of
the Government’s policy in this regard.

Shri Pannoose: Approved.

Shri Mahanty: Even the Mover of
4he Resolution had approved it.

In all humility, I would like to ask
the hon. Minister to tell this House
what their policy is in this regard. We
of course know that the Planning
Commission in their second report
have mMentioned about regional dis-
parity. But like all village quacks,
they have diagnosed the disease but
presctibed ‘no remedy. Let the fact
be undérstood: it iz essentially a ques-
tion of changing the occupationel pat-
tern of this country where 80 per cent
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of the people depend an agriculture.
Let it also be remembered that in
Europe and other highly industrialised
countries, it has taken more than
decadeg to change the occupational
pattern. It has also meant an astro-
nomical figure in investment. There-
fore, while the Government, in the
Planning Report, may glibly go on
talking ebout removing regional dis-
parities and changing the occupational
pattern, I would like to know what
steps they have taken since the imple-
mentation of the First Five Year Plan,
to chenge this occupational pattern
and to remove regional disparities. I
would once again submit, let there be
no superficial thinking on that sub-
ject. Let us try to face it with all the
realities that it deserves,

If we look at the map of India what
do we find? We find a very painful
thing. There are some industrial
States and the rest are agricyltural
States. Industrial States are inevitab-
1y short in food production. Take the
case of West Bengal; take the case of
Bombay; or take the case even of
Madras. The agricultural States like
Orissa and Madhya Pradesh have to
supply foodgraing to these industrial
States where the per capita income is
much above the per capita income in
the agricultural States.

Here is the root cause of the poverty
of the agricultural States. The real
problem is how to remove the agricul-

When we come to the agricultural
States like Orissa and Madhya
Pradesh, what do we find? We find
that the.procurement prices of food-
grains is kept down deliberatély st &



Jow lovel. For whose benafit? It is
for the bensfit of the consumers in
the industrial States who have got a
far

we change the occupational pat-
tern in the agricultural States. Unless
we change the occupational pattern of
agricultura] States, all these talks
which have been going on since the
first Five Year Plan about removing
the regional disparities will remain a
sort of academic discussion confined
to the Parlhament House. In this
connection, I would like to offer my
suggestions for what they are worth.

It has been said that new industrial
units should be set up in the indus-
trially under-developed areas. I beg
to differ from that proposition. In
these days all our new industrial units
those are coming up are more or less
automatic or semi-automatic and have
not much employment potential If
the hon. Minister now points out that
in Orissa you are going to have the
Rourkela steel plant, I would ask him,
what is its employment potential TIf
he will point out to me that there is
going to be an aluminium factory, I
would only point out that in that huge
factory only about 100 or 150 labourers
will be employed. I am talking about
the loca] people. You may recruit
from Canada or from Bombay or from
any other part of the world.

An Hon, Member: Do not put
Canada and Bombay together.

Shri Mahanty: It is a Canadian

g3
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pieces, they may serve the regional
vanity of certain people; but they are
not going to solve the basic problem
of the regional disparity. For that I
would like to invite the attention of
the House to the gystem of agro-indus-
tries that are prevalent in countries
like Japan,

Japan is a highly industrialised
country; and, even today it is com-
pet.ng with full force with highly
industrialised countries in the world.
In 90 per cent of the industries in
Japan they employ not more than 30
persons. The industries in Japan have
been co-ordinated with agriculture
that there are numerous small units
which do not require much investment
or much capital. Instead of talking
about cooperatives, if Government
could have taken any steps in setting
up such agro-industr.es whereby a
portion of 80 per cent of the agricul-
tural population, who are gradually
increasing—the pressure on land s
gradually increasing—could have been
diverted, I am sure the problem would
have been mitigated to a great extent.
But, what do we find?

If anybody cares to analyse the
allotments for the various States in
the Second Five Year Plan, he will
find that much coal was carried to
Newcastle; whereas the States which
deserved greater attention
due to the indifference and negligence
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what we find is that the more the
tempo of planning is progressing the
more we find backward ereas remain-
ing backward and the developed areas
becoming more developed.

I am now talking of the transport,
because it is intimately linked up with
industries. 1 am only analysing the
Budget of the Mimnistry of Transport.
I am pained to see that States like
Orissa, Kerala and Madhya Pradesh
which had remained like closed spots
on the map of India are still wallow-
ing in the mud whereas States like
Bombay, Madras and Bengal are get-
ting & majority of the share.

Regional disparity is one of the most
important reasons which are hindering
the emotional integration of India. It
is one thing to say that we are all one
and that we must all fee] like the
nationals of India and we should
th nk from an all India point of view.
‘We must feel as a nation. But the
fsct remains that the average per
capita income of India is 285 while
the average per capita income in my
State 13 less than Rs. 100. This is a
fact which has been admitted by no
less a person than the Finance Minister
of Orissa who has repeatedly pointed
out that the per capita income of the
State is less thap half of the netional
average per capita income. What we
find ig that Government have thelr
favoured areas and regiong and they
are all getting increased benefits of
industrial development while those
areas which are under-developed are
‘wallowing In indifference and negh-
gence,

I have nothing more to add except
that I hope that when the Third Five
Year Plan is being formulated, Gov-
ernment would devote sufficlent atten-
4don to this question and try to
experiment the agro-industrial method
as prevailing in Japan which I have
pointed out earlier.

Mr..Chatrman: Shri Harish Chandra
‘Mathur. After Shri Mathur, I will
eall Shri Panigrahi and then Shri
“Punnoose.

ARG =, oo
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take away more than 80 per cent. of
the lot. What Rajasthan and other
pPlaces get 1s hardly one per cent., this
State 1 per cent. and that 1'2 per cent

Why is it 20?7 The fact remams thers
in spite of Government's policy and
Government’s intentions. I am nol
quoting these figures to say that Gov-
ernment should not have granted the
licences to these places or to thes
States These figures are all indica-
tive of one fact that in spite of Gov-
ernment'’s policy the under-developec
area remamns under-developed. Maybe
there are no applications froni those
areas. But why is it so? Govern
ment must be awakened to the situa-
tion and see that they create condi
tions so that these areas may be stimu.
lated to develop industries. Now
what steps have been taken by thi
Government of India to stimulate anc
to create conditions in those area
which would lead to greater industria

such steps. Egqualisation of the pric
of steel is one of them. Stee]l whid
is available at the site of productia
for, say, Ra. 800 a ton is available i
the corner of the country, b
it Rajasthan or any other place, at th
same rate of Rs. 600 per ton. It s &
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important step which the Gevernment
had taken to help the growth of indus-
tries in these under-developed areas.
We are not ignorant of this fact. But
again, I want to stress the fact that
inspite of the Government’s policy, the
situation remains the same and even
worsens every day. So, Government
must give their thinking to the whole
matter and try to create such condi-
tions which will lead to the develop-
ment of these areas. I think my
friend from Kerala should have no
misgivings. When he knows the facts,
he will have known that there is no
discrimination against that particular
State. The same applies to Rajasthan.
If Kerala’'s percentage is 1.6 or 1-2,
it is still less for a State like Rajasthan
five times that of Kerala.

|

I raised this question regarding the
State collaboration on the floor of this
House. The State Government of
Kerala has been asking them for this,
Because of the peculiar conditions,
because of the lack of stimulus from
the private sector, let us go into
collaboration with the private sector
and start certain new industries. That
is what they said. But the Planning
Commission, for reasons best known
it, stands in the way. Let me
‘nd my hon. friend that this also
-:u- to the Rajasthan State. The
'asthan Goverrment wanted to do

TIg given. There should be no
nisgivings on this point; there is no
iscrimination against any particular
state. But I do suggest that some
e definite steps should be taken.

He has suggested the appointment
I a committee to investigate. We
tnow very well what the reasons are.
will serve no useful purpnse. I
ould suggest that a corporation
d be established and it should be

p with the responsibility of
such  under-developed
> It should be provided with all
e necessary funds to give assistance
such areas. So, the difficulty of the
ate Government going into collabo-
‘on and finding money will also be
The corporation should be
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personnel and also resources te find
out what can be done in these areas.

This point has got to be taken fur-
ther and it is where I agree with my
hon. friend, Shri Mahanty. Even the
development of an industry or a few
industries does not help the Siate like
Rajasthan; it does not help a Siate if
there is a dot here or there. There
should be a general development. We
are very anxious that this deveiopment
should be taken to the rural areas. How
can it be done? One most important
factor, which stands in the way of the
development of the small industry is
power. Immediately, you can get 200
sets of 500 kws and disperse them to
every State. Every under-developed
State should be given 20 to 50 sets of
500 kws so that power may be gene-
rated. The corporation should under-
take that work. When power is there,
certain types of industries could be
developed. The prototypes like the
German prototype at Okhla will give
a sort of a training and will be able
to establish people in industry and
will give them the know-how. I would
demand that in each of these under-
developed States a similar type of
prototype factory should be establish-
ed and that we have a network of
small power-houses. They will imme-
diately serve as a great stimulus. He
wants to give electricity at a subsidis-
ed rate to the small-scale industries.
That facility is not being utilised. It
cannot be utilised. If these sets of
400 kws. are distributed that would
give a new life to the under-develop-
ed areas and to the entire rural popu-
lation. All sorts of small-scale indus-
tries could be established. A large
number of people who are living in
the rural areas will benefit. It will
help the cottage industries and also
agricultural economy.

Mr. Chairman: You mean industrial
estates?

Shri Harish Chandra Mathur: I do
not mean industrial estates. What I
speak of is much wider than the indus-
trial estates. These industrial estates
could serve as a good nucleus. There
are many other things that could le
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done. I say that there should be an are going to have such a huge project
active with the rYes- whiehhmmpethepﬂdedm
ponsibility of giving effect to the Gov= RAjasthan Canal is not only going %o
arament’s policy; otherwise that Reso- be¢ the pride of India but it is one of
lution is not going to take us any far. the finest projects in the world, which

we speak of this, it is being will change the entire face of the
flung at our faces and they say that colintry. It is not a Rajasthan project.
the Government's intentions are quite I tannot for even one moment eall i¢
clear and that it is the definite policy a Rajasthan project. It is a national
of the Government but that the States project, an All-India project. It is
are not doing or that the private peo- geing to give food to the country, It
ple are not coming. Conditions have is gomng to send supplies of food all
got to be created so that xmall-scale over the country. Rajasthan is sur-
industries could be started in rural plus in food even today. Some of my
areas. But what has happened here? hén friends have got very strange
The small-scale industry is concentrat- couceptions about the State of Rajas-
ed in ane place. In Delhi graper, there thun, that it is a desert, it ix a dry
are about a thousand such industries. State and so on. I might {ell thems
They have grown up here; they will that it is already surplus in food and
grow up here because there are con- hes supplied 75 lakh maunds of food
ditions favourable to the growth of the to different parts of the country in

small-gcale industry. How are you
going to create similar conditions in
under-developed areas? It is not pos-
gible for me to deal with the entire
problem here and now. That is why
I ask you to create a very effective
agency with all the resources and
other things.... (Interruptions.) 1

subject at length but 1t will take a lot
of time. How the corporation could

{

this hour of need. Rajasthan
is going to give much more. If y
cah develop that area, it will be
godd.

i3
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Why don't you have a fertiliser fac-
tofy there? All gypsum from Rajas-
than 18 spirited away to places
hundreds of miles away. It 1s a place
wliere all gypsum is found., and still
you cannot have a factory there. I do
not see any justification for that. They
say that they have got all considera-
tions for under-developed areas.



Mr. Chairman: I have been given a
Hst of speakers which includes Mem-
bers who have moved amendments and

also speakers party-wise,

Shri Panigrahi: Sir, we get lesz
licences and also less time to speak.

Mr, Chairman: I congratulate the
Mover of the Resolution which tries
1o bring out a very salient feature so
far as the economic development of
India is concerned. The Government,
rather the ruling party, have inherited
power. They have also, at the same
time, inherited certain patterns. The
existing industrial pattern which was
inherited at the time of transfer of
power continues more or less in the
same way. If we analyse the indus-
trial pattern at the beginning of the
First Plan, the industrial locations in
different States, we will find that
Bengal was first in jute, general engi-
neering and paper, it took second posi-
tion in chemicals and third In iron and
steel. Bombay enjoyed first pesition
in non-jute textiles, second position in
engineering and third in glass.

An Hon, Member: Bombay City.

Shri Panigrabl: I mean Bombay
City—~there are regional disparities in

mostly at Kanpur and Madras; sugar
industry is concentrated in UP. and
Bihar; paper in Calcutta and on the
sides of river Hooghly; glass in U.P.;
chemical in Calcutta and on the sides
of river Hooghly; foundry trades and
engineering industries centred round
river Hooghly, Madras and Bombay.
After all these years, Sir, this is the
existing industrial pattern of Iadia.

There is no question of giving one
factory or one steel mill or one indus-
try to one State. Some hon. friends
were arguing that there is the Rour-
kela steel factory in Orissa and the
Mahanadi River Valley Project in
Orissa., But the main question is whe-
ther the industrial pattern that was
fﬂng in India is going to be chang-

Firstly, there were certain States
which were only supplying raw mate-
rials to certain centres. Today there
are certain States which are used .o
supply raw materials to certain manu-
facturing centres. If you look at the
industrial map of India, you will ind
that it is really lop-sided. I can cite
a few instances. Look at the auto-
mobile and allied industries, They
are located in West Bengal, 'Bombay,
Jamshedpur and Madras. Take the
case of the fruit and vegetable pre-
servation industry. It is in Bombay,
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Delhi, Nagpur, Amritsar, U.P. and
Bengal. Take, the case of the electric
lamp industry. That is also in
Bombay, Calcutta, U.P, Bihar and
Delhi. Dry batteries are in West
Bengal, Bombay, Mysore and Delhi.
Radio industry is in Bombay, West
Bengal, Punjab and one each only in
Bihar, Delhi, Madras and Mysore.
Similarly, in the case of sugar mill
machinery, it is also located in
Bombay, West Bengal and Ahmedabad.
Steel processing industry is in West
Bengal, Bombay, and Madras. Power
driven pumps are in Bombay, Madras,
West Bengal and so on. I do not want
to take up all the different industries.
Take the case of electric transformers,
electric motors, diesel engines, electric
cables, electric fans ete. You will find
that all of them are localised either in
Bombay or in Madras or in West
Bengal. They may be in certain other
places also. Therefore, if you look at
the industrial map of India, you will
find that the industries are located
only in a few centres.

16.08 hrs.

[SErT MoHAMMED IMAM in the Chair]

In the census of 1951 also, it has
been pointed out that out of more
than 500 tons having a population of
more than 20,000 only 28 cities are
absolutely industrial and those cities
are in Calcutta, Kanpur, Ahmedabad,
Jamshedpur, Bombay, Madras etc.
Recently, when this question of
regional disparity in distribution of
industrial licences came up for dis-
cussion by the U.P. Chief Minister, he
brought out a very salient point. I do
not know whether there is a conflict
of interest between the Bombay group
in the ruling party and the U.P. group.
It becomes very clear and gradually
this conflict is being expressed so far
as this question of industry is con-
cerned. Of course, the hon. Prime
Minister took exception to the remarks
made by the Chief Minister of U.P.,
and he has tried to say that U.P. is
getting its share. But.I am sure the
U.P. Chief Minister has taken a
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different stand. The Uttar Pradesh
Chief Minister has brought out to
light a very important development
which is troubling the minds of most
of the Chief Ministers whose States
have been neglected. I wouid just
like to impress upon the hon. Minister
that when issuing licenses for starting
industries in different States, these
factors should be taken into considera-
tion. The Government always advance
one argument when this question is
raised. They say that the capacity of
the State Government to bear the
strain and stress of the developmental
economy should be taken into consi-
deration. That was the aim which has
been accepted by the Minister of Plan-
ning also. They have told us very
often that so far as the location of
industries is concerned, the capacity
of the State Governments should bs
taken into consideration. But, when
we take into consideration the prob-
lems of the undeveloped parts of
India, then the capacity of the State
Governments to bear the expenditure
should not come in the way. Sg, fo
the coming third Five Year Plan, there
must be some other standard. The
capacity of the State Governments to
hay should not be the criterion. Those
State Governments which have got
their raw materials, which have really
got the power potential and which
have got scope for expansion of indus
tries should be given top priority
far as the issue of licences for start
ing new industries is concerned.

In this connection, I may only sug:
gest one thing. The Planning Com
mission may constitute an Industria
Location Committee which may g
into regional planning of the differen
States and may also go into
resources position, the raw material
position and the electric power poter
tial available in the States. Let then
then lay out a plan for the third Fiw
Year Plan so as to distribute th
different industries in the d'fferen
States which are really undevelope

Mr. Chairman: How much time doe
the hon. Minister require for h
reply?
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Shri Manubhai Shah: Half an hour
so; perhaps less than that.

Mr. Chairman: I shall call upon the
inister now. The discussion on the
olution has to end at 4-30 p.m.

Punnoose:
ced already.

My name was

Mr. Chairman:
e much time.

But please do not

5 Punnoose: If I do not get at
st an opportunity to speak, the dis-

ek of industries but at not speaking
;_t also!

This is a resolution on which I feel
at the Minister need not much worry
out. But then the whole House is

way of reply, in speaking some-
ing but in his doing something. For,
ter all, there is no dispute or differ-
ce of opinion with regard to the
nciple. It is very sound in principle

gerved more by its breach than by
plementation. How to get out of
? How to begin to implement it
he qu&ition.

t is sometimes doubted that those
‘us who speak for this region or
, region are regional or provincial
all that. It is not so. Naturally
n 1 speak, more of Kerala will
e in for the simple reason that I
w a little more about Kerala than
t other parts of India. 1
rience the difficulties there, and
its echo will come in when
But when we speak about
away with regional disparity,
elieve that it is for the ultimate
of India.

3 thmg is clear to my mind. The
India of which we boast, the free
mited India of which we are
, cannot last too long if the
al disparity is not tackled here
ow. To ask people to look at
)¢ inspired by Bhakra-Nangal,

ed not so much in his speech

d should be accepted. But that is-

f
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Bhilai steel plant and the other great
steel plants is all right, but any
amount of noble thought about these
great plants will not solve our prcb-
lems. Areas which have very dense
population and areas which have got
the acutest form of unemployment
have to be given help. They have to
be helped out of the jungle.

Looking at the implementation of
this policy, I do not believe that the
Minister would claim that they have
done well. He might say that there
are so many obstacles, and ihat they
are slowly tackling them. But let me
say that he has not succeeded in that.

In the case of Kerala, for example,
we have got certain strong points. It
is on these strong points that we must
build. We produce a series of com-
mercial crops. The industries must be
developed first in that sector, utiliz-
ing those raw materials where they
are found. One suggestion was just
now made, and that was about lemon
grass oil, If that lemon grass oil can
be converted into vitamins, I think
that industry can be started, and it
should be started, Maybe it may not
give so much of employment potential
immediately, but what about other
industries  there? Take rubber;
Kerala produces 95 per cent. of rubber
in India, and there should be no diffi-
culty in finding a party with whose
help we can start a tyre or rubber
factory or industry there. I do not
know what principles stand in the way
of the Government in having a factory
opened in the public sector for the
manufacture of tyres, etc. It is one
of our basic requirements, A licence to
a party in Kerala or starting this
industry was  perhaps strongly
recommended by some of our friends.
But keeping it there useless does not
help Kerala at all.

Similarly, in the matter of the rub-
ber cultivation or plantation itself, I
have to point my finger at the Mmm—
ter because we are investing Rs. 12
crores on synthetic rubber. An invest-
ment of Rs. 3 to 4 crores would be
enough to develop natural rubber and
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the Rubber Board themselves have
submitted a plan. Even that has not
attracted the atiention of the Minis-
ter.

‘When Shri C. D. Deshmukh was the

Minister of Finance, a proposal came
up for opening a glass factory in
Shertallai in the coastal area of
Kerala. I came across a lecturer who
said that that area has got the best
sand in the world and that sand was
fit for glass manufacture. I also
wrote about it to the Finance Minis-
ter. He said, “Just now we cannot
take it up. We will give it due consi-
deration in course of time”. I do not
know what happened. The other day
I went to see the exhibition of glass-
ware. It was a wonderful sight., I
wonder why our Government cannot
think about it and have a glass indus-
try started in Kerala. =

Reference was made to the rare
earths. They are now being taken to
Bombay. A number of industries
could be started in Kerala. Recently,
a proposal was made for starting an
industry by State trading in certain
articles in Kerala. We have got
pepper, cardamom and other commo-
dities which can fetch a good price
from outside India. It seems, how-
ever, that the Government of India
says that State trading by Kerala
should be confined to the four corners
or the area of India alone and that
our State trading should not extend
to foreign countries. I would like to
submit that within the limits of the
Constitution, any private citizen has
got a right to trade and any private
firm has got the right to trade. If
that is so, why not a State Ike Kerala,
which has got cashew, cardamom,
pepper and other commodities which
can fetch a good price and profit for
our people, have that trade? There-
fore, it is not only an economic ques-
tion but a political question of the
utmost importance. It is for the
future of India and the unity of India
that this disparity should be over-
come. The sooner the steps are
taken, the better.

MARCH 13, 1959

Licensing of New 6253
Industrial Units '

Shri Manubhai Shah: I am wvery
grateful to the House for the very en-
lightening suggestions of several hon.
Members. As the House is aware
this particular resolution has been en-
gaging the attention of the I-Iousei
practically once every year since Inde-
pendence and it is as it should be,
because the subject-matter of this
resolution is one of the most |
parts of the development of the na-
tional economy,. I can assure hon
Members that when they are saying
something pertaining to their pa
cular States, as far as the Govern
ment and myself are concerned, it is
far from our feeling that any regiona
claims, parochial or provincial cls
were being put forward to the excl
sion of the over-all national interests

I would not reiterate the wvariot
policy statements and the Plannin
Commission’s observations on {h
very vital need to remove the regio
disparities in development as early
possible by all methods of fiscal a
economic discipline that are availabl
in our democratic country. Thesea
well-known to the House—the stat
ments contained in the second Fiy
Year Plan, section 15 of fthe Indu
trial Development (Control and Reg
lation) Act and the policy statemen
of the Prime Minister laid on
Table of the House in 19586, :
was more or less a reiteration a
amplification of the industrial poli
statement of 1949,

When we discuss this matter,
first point always to be remember
is the historical background of #
development of the economy of ¢
country. From a colonial and depent
ent country, at the time of the adve
of industrial revolution in the whe
world right in the middle of the 18
century, we for 200 years, were
without the wherewithal of g
the destinies of our own country
our own hands. So, in the great
of economic development wh
science and technology brought to
entire mankind in free countries,
were left almost high and dry for
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long period of two centuries, without
those instruments in our hands. The
phenomenal progress that has taken
place ih scientific and technological
flelds has made the task of the under-
developed countries of the world and
the under-developed regions within
the under-developed economy all the
more difficult to catch up with the
over-all fast industrial and technolo-
gical progress of the world,

In this context, it will not be right
or easy to decide which part of India,
of this great sub-confinent, is under-
developed and which is more develop-
ed. Excepting a few, half a dozen or
ten cities like Bombay, Calcutta,
Madras, Bangalore, Ahmedabad, Coim-
bator, Kanpur, Delhi and a few others,
the other areas are under-developed.
Even in the three States which are
being mentioned as being more deve-
loped, if one goes to Maharashtra or
Kathiawar and Gujerat in Bombay
State, or to the 24 Parganas or Kal-
yani or any rural area of West Bengal
or to areas in the southern region ex-
<cept the Madras city and the town of
Coimbatore, the pattern of under-
development s almost uniform in all
parts of the country.

So0, as Mr. Jain rightly pointed out.
it is not as if a few regions could be
described as over-developed and many
more regions as under-developed. As
a matter of Tact, I have been repeat-
edly saying in this House that the en-
tire country industrially is extremely
backward. The over-all national pro-
duction from industries is almost less
than 1 per cent of the industrial
production of the whole world, for a
population which is almost one.fifth
of mankind. So, the main thing is to
change the occupational pattern of
this country as much and as fast
ag possible by all methods of econo-
mic development. In the past also, I
have been urging that it is a question
of taking certain steps at three levels:
the Central Government level, the
State Gevernment level and the en-
trepreneurs or private sector level, I
will deal with the public sector a
Mttle later.

In this matter, we in the Centre
have been trying to follow anH im-
plement this policy as much as possi-
ble. Whenever, for instance, a licence
is to be issued in the textile industry,
according to the policy laid down by
both Houses of Parliament, we do not
give licence to any textile unit either
in the Bombay or Madras region,
where we have already got the cotton
textile industry  well-established
Similarly, a Member from Punjab
mentioned his grievance about rolling
mills. We do not license any rolling
mill in that region and we are con-
vinced that two er three regions in
India, mz., West Bengal, some parts
of U.P., Punjab, Bombay and Madras
are having a fairly large number of
rolling mills and no further develop-
ment in these places should be allow-
ed. That is why only the States of
Assam, Kerala, North Bihar and some
parts of UP. were considered for
licensing one more unit each so far as
rolling mills are concerned. Orissa
also is included in that. Rajasthan has
quite a large number of rolling mills

Regarding sugar, for instance, the
States of U. P. and Bihar are well-
developed and so, new units have
been more or less going to Andhra,
Maharashtra, Karnatak and those
areas where the soil is good for cane
cultivation, but where in the past the
development of the sugar industry did
not take place. The cement indus-
try has been very developed in Bihar,
parts of Saurmshtra, parts of Andhra
and Madras. That is why, whenever

that it should be in a particular p)
and not in another place, to

i
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one out of 12 or 13 States where there
may not be units, is very difficult. But
still, my hon. friend knows that as far
as a tyre factory for Kerala is con-
cerned, we went out of our way to
help the State Government to find an

entrepreneur. But we can only take -

the horse to the water trough, we
cannot make it drink. So, many more
sides and types of approaches will be
necessary before an industrial scheme
really takes root and flourishes, So,
as far as the Central Government are
concerned, we are deliberately taking
the line that even though the capacity
might have already been touched or
the target exceeded, whenever a pro-
posal comes for a new unit, we give
preference to those areas where such
industries do not exist.

I want to urge in a friendly way
that four steps to my mind can well
be taken by some of our State Gov-
ernments to energise and activise the
industrial development in their areas.
The first step, which most of the States
are now taking, is to undertake a
techno-economic survey of every
region. Every State should under-
take, through various agencies in this
country, economic and technical, to
survey not merely the general poten-
tialities, but what is called project
report potentialities regarding the
type, size, etc. of the unit to be estab-
lished, taking into consideration the
various things available there, in the
earliest possible time. I am glad that
Bihar has already got such a thing
done; they are going into greater de-
tails now. Kerala also recently asked
for our advice and we recommended
them to the National Council of
Applied Economics to undertake such
a survey. That is the first step. Then,
it should be followed up by the
detailed project reports.

The next step is to strengthen the
directorate of industries with techni-
cal officers, as we have got the
Development Wing at the Centre. We
thought at one stage that we might
appoint some 2zonal officers in the
Ministry here. But we realised on
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second thoughts that it would give
rise to more internal pulls and jeal-
ousies rather an objective approach
to be taken, and we would be again
involved in regional approaches. But,
as far as the State Governments are
concerned, it should be completely
correct, proper and necessary for them
to appoint 3 or 4 technical officers—
some States have already done it—to
see that these technical officers help
the entrepreneurs both in the private
and public sectors in the States to
develop the industries faster.

Then I come to the third factor. My
hon. friend, Shri Mathur was men-
tioning why the Planning Commission
is taking objection to the financial
participation by States. The reasons
are obvious, I have repeated themﬁ
several times in the House. My hon.
friend, Shri S. N. Mishra has also re
peated them. In that situation
will be a race for giving better a
better terms in order to attract a par-
ticular unit. If I can speak with any
authority or personal experience, that
is the most detrimental way )
approaching the industrial develop-
ment, because the entrepreneur....

Shri Harish Chandra Mathur: That
is why I suggested a common co
poration.

Shri Manubhai Shah: Then the best
way to make the unit come to that
particular area is to give it an attra
tion; somebody else gives a higher
bid; a third man gives a little more
incentive or a little less interest
better terms so that the unit will g
to him. We have experience of three
or four units being shifted by
entrepreneurs from one part of Indi
to another, from one State to a neigh
bouring State and that has led t
great acrimony and bad feeling,

So, what I would urge is this.
have got State financial corporation
and State Industries Acts in every
State. It should be possible for the
State Governments to take a  more
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eral approach  to the industriai
pansion, loans and other things from
e State finance corporations, because
5, 10 lakhs is the limit per unit and
p to that, as you know, financial
sistance can be given to each unit.
is not desirable to have one cor-
pration for the whole of India, as
sted by Shri Harish Chandra
hur, because . such a corporation
be totally unwieldly. Then, in a
one can say that the Planning
mission is a sort of corporation
or the whole country. One cannot
gpect a corporation to be established
fhich will industrially develop the
hole of India minus which will try
 bring about a proper homogeneous
* healthy type of development in
1y sense of the term. So, what could
8 done is that every State Govern-
ent, through their own  statutory
rporations and institutions, of which
ow there are large numbers, and
roug the Central institutions,
rough the agencies of the State fin-
e corporations, they can loan out
- these types of assistance that are

ry_

1

he fourth point which I would
ge is—and to me the most important
int—the provision of electric power
_industrialisation. It is true that
Planning Commission and the
ntral Ministry of Irrigation and
ver have been laying great em-
5is on this. I have also been urg-
on the State Governments that
erever possible for industrial pur-
es every district should be pro-
ed with adequate power and it
uld form part of an integral plan.
' hon. friends in the House should
a—‘ State Governments to give
ater priority and greater alloca-
- within the limited allocation of
State to industrial power even at
Bt of......

rimati Ila Palchoudhuri (Nabad-
i May I seek a clarification about
strial power? The hon. Minister
saying that very often industries
0t be established for want of
. But some people are put to a
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lot of difficulties because there is no:
licence for transformers and things
like that.

Shri Manubhai Shah: That, I can
assure you, is a difficulty of a small
nature. Now we are self-sufficient in.
transformers and perhaps a little more
than self-sufficient, because we are
exporting some transformers. But if
there is any difficulty for any parti-
cular unit and if the hon. lady Mem-

‘ber brings it to my notice, we will try

to provide them from India or, if
necessary, give them import licence.
That is a small point which can be
easily met. But what I was stressing
was the massive phenomenon, the
snow-ball phenomenon which should
take place in industrial development,
and this cannot take place unless the
wherewithal of electric locomotion is
provided to supply energy for indus-
trial development.

I do not want to take too much
time of the House. I only want to
touch a few points of individual indus-
tries which were mentioned here.
Mention was made of lemon grass oil
in Kerala. About this problem, when-
ever proposals came we tried to urge
on the industrialists to seek the co-
operation of the State Governments
there to see that such units are
established. But I must confess
disappointment that the response
both from the State Government
and the industrialists was not so
encouraging as to say that the
project is finalized there. I am
not here to advise any particular
State Government, but I must re-
emphasize that the climate for indus-
trial development, where every gen-
tleman can feel very welcome and
happy and almost induced to start
some indusfries in every area should
be created by both the people as well
as the local government so that the
entrepreneurs are not either shied
away or feel hesitant to come forward
for such projects. Thereby, I do not
mean to suggest that anywhere such
kinds of conditions or things like that
exist, but things have come to our
notice where entrepreneurs do not
feel as much encouragement as in



mosphere, and sometimes
gproach to those problems do
I have no doubt that my hon.

who have mentioned all these prob-
lems with great intensity would see
4hat a better and better atmosphere 13
wreated all over the country.

Before I conclude, I would refer to
the public sector projects. All the
projects so far estabhished, like the
steel plants, or the heavy engineering
industries or the heavy electrical pro-
Jject, as most of the hon. Members have
rightly emphasised, had to be located
4rom the purely economic angle, (An
Hon. Member: Question) We can-
not locate heavy industries as a pri-
mary prop to remove the disparities or
regional backwardness Regional
backwardness has to be removed by
many other methods that I have stat-
ed earlier. But heavy industries are
not vulnerable to that kmnd of ap-
proach, Even then, as the House is
aware, In the drugs project, for ins-
tance, where the raw material is not
s0 much of an intensive base or of an
extremely necessary bulky base, we
have appointed a technical committee
in the Planning Commission to see
4hat all the claims of the regions are
properly assessed, and from economic
angles i we can give a  better pre-
ference to those areas where heavy
industries have not so far been locat-
ed, we will see, and I can assure the
House, that we shall give them the
maximum consideration

£
E¥ S

the heavy electricals project at Bhd-
pal?

Shri Mannbhal Shah: This particu-
lar aspect has been debated upon on

floor of the House I would not
like to take the case of every project
and discuss it here. The heavy elec-
tricals project required certain types
of rogky'lands; and the teams which

Industrial
Bhri T. B. Viital Rao: Climate also,
Shri Manubhai Shah: ,.....went

India; we had to see that the big units
and machines produced from there are
sent out t0 all the parts. All the

wherever in the heavy “ industries
location, raw material availability or
the availability of transport is not the
primary consideration, certainly the
Government and the Planning Com-
mission will give all the possible
attention and care to decentralise and
diffuse or disperse them in as many
places as possible.

Lastly, there was the question of
smal] scale and cottage industries
Great interest has been taken by hon.
Members of this House in small scale
industries, handicrafts, handloom and
cottage industries, As the House is
aware, Rs. 200 crores have been pro-
vided by the Planning Commission in
the Second Plan. When this provi-
sion was being made, as the House is
aware, misgivings were expressed by

Member wants for any particular
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We have taken further steps also m
4hus direction for each State Instead
of having only four regional Service
Institutes small-industries servics
institute is being established during
the current year, at the rate of one m
«each State, so that four or five States
need not have to be clubbed together
for this purpose; after all, the small
fndustries cannot afford to go long
distances for consultation So, we
tave decided to decentralise 1t and
one full-fledged service institute for
small industries development 1s bewng
established during the current year in
each State

In some of the small industries, the
production which 18 not reflected in
the national index, which 1s not given
in the figures for the production of
the vanous units, has been gong up
at a fast rate from year to year We
have not been able to collect the over-
all national statistics But the pro-
duction has gone up by two hundred
to three hundred per cent more in the
last three years in several small scale
industries In khad:, for instance
we know how much of increase of
production has taken place This
year, we have been able to employ 15
Iakhs of people through the Ambar
Charkha and the traditional charkha
programme Similarly, in handicrafts
and also coir, the porduction has
risen In cowr Rs 1 crore to almost
Rs 8 crores have been provided
during the Second Five Year
Plan 1In this connection, I would
like to mention that the occupational
pattern on which my hon friends
Shri Mahanty and Shri Harish
Chandra Mathur and others have laid
stress would be achieved not only
through large scale industnes but
primarily through the dispersal of the
small scale gnd medium scale indus-
tries, T would, therefore, invite the
co-operation of all the hon Memberv
to see that in theiwr areas, whatever
medium and small scale industries
potential exists 13 encouraged,
and as far as the Central Government
are concerned, we can assure the
House that all possible help in  those
directions will be readily fortheoming
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Ch. Ranbir Singh (Rohtak): What
about guotas of steel?

Shrl Manubhal Shah: Rourkela and
Bhilar will go into production in an-
other year or so More steel will be
available; in 1960, we expect 23
mllion tons, in 1961 we expect 3:1
millon tons and by 1963, almost 4}
million tons

Ch. Ranbir Singh: What about the
interim period?

Shri Manubhal Shah: That interim
period has to be passed as we have
passed these two years But there
wil] be better availability from day to
day Pig ron difficulty 1s almost over

As the spirit behind the Resolution
13 contained and 1s being implemented
1n the policy approved by the House,
1 do hope the hon Mover will with-
draw the Resolution

Shri D. R Chavan: May I know
from the Minister what 1s the athi-
tude of the Government with regard
to the demand of the people for the
establishment of an aluminium plant
at Kolhapur?

Shri Manobhai Shah: I thought that
region was considered to be a deve-
loped region In the Second Plan,
two alumimium plants were provided
for, one at Rihand and another at
Salemn This 15 as far as the prionty
of national allocation was concerped
No other aluminium plant was pro-
vided for and, therefore, for the pre-
sent, we do not see much prospects
or resources for this purpose, but if
any proposal comes from any indivi.
dual who can utilise power and show
us that he hay arranged for the foreign
exchange we will consider it We have
saud the same thing about fertiliser in
which my hon friend, S8hnn Ranga,
bas been taking very much interest
We do not want to limit or retard
anything 1n the case of all these pro-
jects Wherever there are pomsi-
bilities, we shall give them the utmost
support

Shri Vasudevan Nair: I have to con-
fess that I am left thoroughly dis-
appointed by the reply gwen by the
hon Minister I expected something
more conerete from kim But his
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Bl Viisadevan Nalr: And who can

as far as the Government are con-
cerned. That may be the reason why
he has left them all out

He just hinted at the atmosphere.
1 know what was in his mind. I am
surprised to find that in areas where
the atmosphere, according to him, may
be very good—in Kerala, the atmos-
phere, according to him, may not be
very there also the same diffi-
culty iz ghere. There also industries
are not coming up. Take, for
example, Rajasthan, Madhya Pradesh
or any other ares. There the situa-
tion is worse than that of KXerala
What is the trouble®

Punnoose. With that amendment mw
resolution may be taken up.

Mr, Chalrman: The guestion is:
That in the resolution,—
after “industrial units” insert

“and starting of industries in
the Public sector.”

The motion was negatived.

The other amendments were, by
leave, withdrawn

Mr. Chairman: I shall now put the
resolution to the vote.

The question is:

“This House is of the opinion
that the policy of licensing new
industrial umts be changed so as
to bring about an emphasis on the
location of such new units in less
developed areas unless there are
major disadvantages in such areas
in the matter of availability of
raw materials.”

The motion was negatived.

Mr. Chairman: We will now take up
the next resolution
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controversy in the country.... (An
Hon. Member: Even in the Ruling
Party). It is really encouraging that
#0 many Members of this House have
taken a special interest in the subject.
About I5 hon, Members have tabled
amendments all of them representing
some point of view or the other and
many of them giving very construc-
tive suggestions for the acceptance of
the movement by the whole country
so that there 1s no dispute in the
tountry and we start with an organis-
ed attempt to build up our co-opera-
tive organisation on the economic
level just as we are thinking of build-
ing up the panchayat organisation on
the organisational level. Very in-
teresting amendments have been
tabled but I need not go into them
just at present, I can assure the House
that I am with many of the hon,
Movers of the amendments if and
when they move their amendments on
many of the points. I would com-
mend the House to examine some of
the amendments. Amendment No. 7
given by eight hon. Members has in-
terested me very much. We would
like to have these amendments as well
as this Resolution discussed along with
the resolution of the AICC not as
mere theorists but from the practical
point of view and in a realistic
manner. We should also take into
consideration the unsuccessful attempt
at co-operative organisation so far,
the difficulties in the community pro-
ject organisation, why the organisa-
tion, inspite of an expenditure of
crores and crores of rupees has not
been able to enthuse the country or
to give proper benefits to the cuuntry.
I would also want the House to take
into consideration the fact that ex-
tensive land was reclaimed at high
expense by the Central Tractor Orga-
nisation and other organ:sations and
why a certain type of farming which
is now edumbrated was not tried in
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place, when the liquidation of inam-
dars took place, how is it that this
present type of farming did not occur .
to the minds of our leaders.

1 particularly want the House to
take notice of the Bhoodan and
gramdan movement in the country,
and why we have not been able to
take advantage of the gramdan orge-
nisation where voluntarily pcople
pooled all their lands. Thousands of
villages were gifted at the instance of
Vinobaji, and he made them over, in
certain cases, to a big s~ocial organisa-
tion, the Akhila Bharatiya Sarva Sewa
Sangh,

I would like to point out to this
House, before I proceed with my
further pomnts (a) to the 1482
villages, gramdan villages of Koraput
District, and (b) the Community Pro-
ject’s approach, 1ts bureaucratic ap-
proach, its expenditure on buildings,
tractors, trucks and on officers leaving
nothing for the people. I would like
to refer to these two and to tell this
House that before we launch upon a
very big programme let us be con-
scious of our shortcomings, the lack
of training of our persunnel, the
bureaucratic approach which does not
want the public to be really associat-
ed, and the need for tramning our per-
sonnel. Let all these be examined at

present.

In this connection, I had recently
an opportumity to contact the giam-
dan workers of my State who had
come to Ajmer and then to Delhi.
It is a sad story that we gather from
them. They were staymng with an
hon. Member on the Treasury Benches.
I had the privilege of discussing the
subject with them and have preduc-
ed a sort of a statement or paper on
what happened to these 1492 villages
in Koraput District which were made
over to Vinobaji and the then Chief
Minister, Shri Naba Krushna Chou-
dhuri between 1853 and 1956.
Most of these 1482 villages ate now
hanging in mid air. Out of these 1492
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was directly in charge of the Sarva
Seva Sangh work in Koraput There
18 a Press statement by Shr1 Sahasra-
budhe, why he could not proceed with
the work

other reports that he has so that we
may have an overall view of the

position

Shri U. C Patnaik: I concede, Mr.
Chairman, that 1t 13 necessary for this
House to know the fata of 750 tribal
villages which were given so enthusi-
astically to the Government

Mr Chairman: May 1 know how
much time the hon Member 15 hkely
to take” Will he be able to finish in
two or three minutes?

Shrl U C Patoalk: No, Sir; I re-
quire more time

My, Chairman: Then he can resume
on the next day

Shri Snrendranath Dwivedy: Sir,
~ what about my request that the
papers may be laid on the Table?

Mr Chairman: He can place those
statements on the Table of the House.

Shri U. C. Patnalk: I am placing
them on the Table

Shri P. B, Patel (Mechsana): They
may be circulated to Members.

Bhri U. C. Patnalk: I wish they may
be circulated
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Mr. Chairman: It is rather difficult
circulate them They will be in

Shri Surendransth Dwivedy: What
18 the objection, Sir, 1 circulating
them to all hon. Members. Why
should the office object to this mmple

provide the office with as many coples
as are required by the Members I
do not know if there is any objectionv
to get them typed or printed by the

Shri U. C. Patnaik: It can be sten-

Mr. Chairman: Anyhow that will be-
considered after he places it on the
Table I think it will be advantage-
ous to circulate it

Shri U. C. Patnalk: Information has
been collected by me from the
Bhoodan movement

Mr Chairman: If it 1s not bulky—

Shri U. C. Patnalk: It shows how
the programme has been a failure and
why 1t has been a failure Before we
launch upon a programme, we must
know the experiment that has been
done i1n the country and we must
know why it has been a failure

Mr Chairman: He can place it on
the Table of the House They wnll
look into 1t, and the Speaker also will
look into 1t, and then I think with the
Speaker's consent copies may be dis—
tributed to the Members

Shri D, R, Chavan (Karad): In view
of the importance of this subject, [
request that thus resolution may be
fiven more time.

Mr Chalrman: It is past 5 O'clock.
We now adjourn.

1702 hre.

The Lok Sabha then adjourned HIP
Eleven of the Clock on Monday, Mareh
16, 1959/Phalguna 25, 1880 (Saka).
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WRITTEN ANSWERS TO

{Paty Dromst ]

QUESTIONS—oontd,
UsQ. Subject CorLumns
No.
1884. School buildings - 6112
188s. Promotion of Hindt . 6112-13
1886, Survey of India. . 6113~14
1887. Medical treatment for
survey of India emplo-
yees . . 6114
1888, Pmklamm by survey of
India in the Geophy-
sical Year, : . 611%
1889. Depertmental dispensa-
ries for survey of India
employees. 6115-16
1890, Incidence of T.B. among
survey of Indiwa emplo-
yees. . . . 6116
1891. Import of wine, 6117
1892, Aid to Nepal 6117—19
1893. Directorate of Geology
and Mining, U.P. 6119
1804. Loans granted by U S,
o Expoart-Import gink 6119-20
1895. Gcolo&ml inves'igation
of Warkala1. . 6120-21
1896. Ordnance factories 6121-22
1897. Commissions and Com-
mittces appointed by
the Mimistry of Home
Affairs . 6122
1898, Repayment of foreign
oans. 6122
1899. Income Tax cases, 612223
1900 Welfare Extension Pro-
jects in Orissa. . . 6f123-24
1901 Technical services for
Durapur Steel Plant  6124-25
1902. Life Insupance Corpo-
ration 6125
1903 Education in Tripura. 6125-26
1904. Lignire deposits in Jammu
o4 and K:aglﬂm:r. 6126
190§ Officers of crstwile
Hydecrabad State. 6127
1906. Teacher of techrucal n-
stirutions . 6127
1907 Sl for Railway Link
with Bhilai Project. . 6128
1908. Seizure of smuggled gold 6128
1909. Iron orein Nander (Bom-
bay) : . . 6129
1910, Seizure of smuggled gold. 6129
1911. Foreign exchange earnings 6120-30
1912. Encounter with Nagas. . 6130-31
1913. Geological survey of Mad-
ms, . ' « 613132
1914. Historical Records Com-
mis<ion, 6132-33

6374
WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject CoLumns
No.
1915. Number of Commissions
mnd Committees ap-
pomted by the Mini-
stry of Steel, Mines
and Fulel, ) 6133
1916. Committes and commis-
sions appointed by the
Ministry of Finsace . 6r33-34
1917. Commissions and Com-
mittees a ted by
Minstry of Education 6134
1918. CARE programme. 6134-35
1919. Life Insurance Corpora-
tion . . . 613536
1920. Comuputtees appointed by
930 the Ministry of Defence 6136
1927. Mampor Advisory Com-
o mittee . . 6136
1922, New Pension Code. . 6137
3. High and Higher Secon-
i y Schools in Delhi  6137-38
1924. Army Horse Show. 6138
1925. Seizure of Indian currency 6138-39
1926, Chinese langrage. 6139
1927. National Disciphine Sch-
eme. . . 6140
28 Reservation of posts for
- Scheduled Castes and
Scheduled Tribes, 6140
1929. School hostels 1n Madras 6140-41
1930. Fossils near Chandigarh 6141
1931 Government employees
posted at Sikkim 6141-42
2. Development rebate on
193 motor vehicles, 6142-43
1933. Joint meeung of Unver-,
933 ] sity Grants Commis-
sion and conference of
Indian Universities 6143 44
MOTIONS FOR ADJOURN-
MENT . . . . 6144—49

he Speaker withheld his con-
T -a:m to the moving of three ad-
ournment motions given not-
1ce of by the follomgg r{m
the 12th

AngRmani,
Prabhu Narayan Singh,
S. M. Benerjee and Hem
Barua



() Supplementary Sixth Ses-
Statement No. sion, 1958,

1IL
(1) ‘iupplemenury Flflh Ses-
v:ﬁtunent No. sion, 1958.

() Supplementary Fourth Ses-

51011, 1953

(w) Supplememlry Thrd Ses-
Swstement No. sion, 1957.
XVIII.

(v) Supplementary Second Ses-
Statement No. sion, 1957.
XXII.

(vi) Supplementary First Ses-
S:itemmt No. sion, 1957
XX,

Stalement No,
XVI,

(3) A copy of Nouficanon No.
5.0. 494 dated the 7th
March, 19?9 under subsec-
tion_ (2) o §eMm 3 of the
All India Services Act, 1951
making certain amendments
to Schedule IIT 10 the Indian
Adminstrative Service
(Pay) Rules, 1954,

(4) A copy of cach of the follo-

Notifications under sub-

}4) of Section 43B
Customs Act,
:B‘)G and Section 38 of the

REPORT OF THE COM-
MITTLCE ON_ PRIVATE
MEMBLERS' BILLS AND

6275 [ Damy DiosaT] 6276
CoLUMNS Coruvaans
PAPERS LAID ON THE
STATEMENT BY PRIME
MINISTER . .  6149—55 TAB"‘:I“""“"" .
Prime Mimster and the Central Excises Dut

'Ig‘henilter of External Affars f““g (Brand Rates) Rules,

(Shr1 Jawaharlal Nehru) made 1958 :—

Aoreconens Tor ey O ok Pebruary, 195,

agreements for 2 ary, 1959.

signed recently between the ) GS.R No. 219 dated the
X Tl.l:rl:ey Iran February, 1959.

Pakistan, and laid on tm)GS.RNo.zoduedﬂw

EFUTEH-;-;; copyﬁf ugn.‘ text 28th February, 1959.

S8 SRA On nd (5) A copy of each of thefol-

rome. oo Nodes o o

sub-s ction (4) on
PAPERS LAID ON THE o B of e S Civoms
ct, 1878 :—

Tl‘:yitd run tEe‘ -ﬂ = i nghs %eb No zazlgt:d the

Tuary, .

(n A cony of the RW‘ of (1) G.S.R. No. ri'a; dated the
the Insurance  Cor- 28th February 195, mak-
poratuon of India for the ing  certmin further am-
peniod from st September, endment to the Customs
‘:3?7' - m Duties Drawbsck  (Brand
Accounts under  Section Rates) Rules, 1958,

29 of the Lafe Insurance BILL PASSED 6159—6205
Corporation Act, 1956. Further discussion on the motion

(2) A copy of each of the follo- to consider the Chartered
wing statements showing Accountants  (Amendment)
the action taken by the Go- Bill, 1958, as passed by Rajya
vernment on VArious assu- Sabha concluded The mou-
rmou. promises and under- on was adopted  After clause-

dp erell}I by the oaviuzlc:- b!:]] clause consideration the
ng the various scs- Bill, a~ amended passed,
nous of Second Lok Sabha:— e » Was

RESOLUTIONS ADOPTED. 6305-06

Thrity-scven report was ad-

opled

PRIVATE MLEMBER'S RE-
SOLUTION NEGATIVED
Further disussion on the Re-

solurion re : Licensing of new
industrial unus by Shri Vasu-

devan Nair was  concluded
and the Resolution was
negatved.

PRIVATE MEMBER’S RE-
SOLUTION UNDER CON-
SIDERATION

solution re : Co-operative
Farmung The dncussion was
not conchided

AGENDA FDR MONDAY

MARCH 1 195

GUNA :5, 1880 e’iah)
Discussion on  the Demands
for Grants in respect of the
Department of Atomuc Ener-
gy and the Mmutry of Ex-
ternal Affairs,

6.06—%4

« 6H265—T0
Shr U.C. Patnaik moved the Re-



